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(Part I-Questions and Answers) 

OFFICIAL REPORT 

HOUSE OF THE.PEOPLE 

Mond411, 30th N01'ember, 1953 

The House met at Half Past OM of 
the Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

U.N.I.C.E.F. 

• 388. Sardar llakam Siqta: (a) 
Will the Minister of Healtll be pleased 
"to state whether UNICEF has voted 
.any further aid to India recently? 

(b) If so, what is the amount of 
the aid voted? 

(c) Is this aid voted for any speci.. 
.ftc pClrposes or would it be for use 
by India as she chooses? 

The Depaty Milllster of BeaHb 
'(Shrimati Chand.rueldiar): (a) Yes. 

(b) 942,000 U.S. dollars. 
(c) Yes; a statement of .u.loci.tions 

voted by the UNICEF Executive Board 
in September. 1953, for .the various 
Jiealth Development Procrammcs in 
India is placed on the Table of the 
House. [See Appendix II, annexure 
No. 53.] 

The aid is for speci11c purposes ap
proved by· the UNICEF :executive 
:Board and cannot be used for <'IIY 
other purpose without the dgreement 
of the UNICEF authorities. 

Sardar Rabm Sia«h: What ·con
tribution has India to make towards 
this scheme for receiving the kid for 
this work! 
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Shrimati �: For 1953, 
India's contribution is Bs. 15 lakhs. 

Sarclar Babm Siqll: Were any 
special experts invited or are being 
invited under this scheme? 

Shrtmati CllaMras.llar: No, Sir. 
No experts have been invited for this 
scheme. 

SUdar Bakam Sinp: Is the e x 
penditure on particular areKS left lo 
that body itself, or "has the Gvvem
ment of India the choice to select the 
areas where the expenditure under 
this scheme can be made? 

Sbrimati C�: The pro
posal comes to the St.ate Govern
ments. who send the same to us. Then 
the D.G.H.S. and the Health Ministry 
go into all technical problems, and 
then if it is accepted, it is carried out. 

Sal'd&r Hakam Slqh: What are 
the special areas that have been 
selected? 

Mr. Speaker: We will now go to 
the next question. 

CoNFBlll!NCI! OP STA.TB MINISTl!RS 

*389. Sudar Babm Slap: (a) 
Will the Minister of roo.· Ucl Api
eultme be pleased to state whether 
there was a conte/ence of State 
Ministers of Agriculture and Co-. 
operation ·in New Delhi during the 
last week of September, 1953? 

(b) Which St.ates were represented 
by their Ministers? 

(c) What were the subjects dis
cussed and the recommendations 
made? 
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TIie Depat7 MialSter of Foocl and 
Acricaltan (SUI M. V. K.rislulllppa): 
(a) Yes. 

(b) Assam, Hihar, Bombay, Orlssa, 
Punjab, Uttar Pradesh, West Bencal, 
Hyderabad, Madh:,a Bharat, Mysore, 
�jastban, Saurashtra, Ajmer, Bhopal, 
Delhi, Himachal Pradesh and V!It
dhya Pradesh. 

(c) A laree number of subject.:: 
were discussed. They are detailed 
In the copy of the Acenda placed m 
the Table of the House. [See Ap
pendix Il, annexure No. 54.] 

The Ministers' Conference made a 
number of recommendations 0:1 each 
subject which are too numerous to be 
detailed. These recommeodatio!'ls 
are under examination. 

Sardar Hubm S1np; May I know 
whether the Central Government. 
has taken any steps or would set up 
any body to see that these recommen
dations are carried out? 

Sbri M. v. Krishaappa: There need 
not be any special body set up to see 
to the implementation of these recom
mendations. The State Governments 
themselves will implement these re
commendations. 

Mr. Speaker: The point of ti'c 
enquiry was this: has the Central 
Government set up an:, body?--of 
course, the state Governments will do 
the implementation. 

Sbri M. v. llrllhnana: Tb- re
commendations are under the consi
deration of the Central Government 
and tbe:, will be a,ain sent to the 
State Governments, and the Sta� 
Govemments will execute lhem-1 
mean, those schemes which are their 
subject; an(! we will directly execute 
whichever schemes come under our 
sphere. 

Sarclar Baba �=· Ma:, I know 
whether the recommendatlona Include 
any recommendatlOn in regard to the 
provision of credit facilities to the far
mers who do not have the ftnan� to 
carry out these things! 

Shri M. V. K.rishaapp: Credit 
facilities was one of ·the subjects on 
the agenda. It was discussed thread
bare and every State Government has 
1ot Its own opinion in the matter. 

Sbri T. K. Chaudhuri: May I know 
U any recommendations were mad� 
at this Conference in regard to the 
maximum ceillnrs on land-l1olding!> 
and whether there was any recom
mendation in re1ard to .the rev1s1on 
of the recommendation of the Pla'l
ning Comml.sslon in this respect? 

Shri M. V. ltrishuppa: Yes. 'r'lere 
was some mention about it. The 
consensus of opinion was that these 
measures would be essential in CJ)l)Si
deration of social justice but neces
sary safeguards should be provided 
to ensure that any action on lbe 1•art 
of ·the State Governments in this res
pect does not in any way hamper 
agricultural production. 

Sluiaati aeaa Cllallnnrtt1: May 
I know whether in this Confe�ence 
anything was decided upOn as to the 
provision of credit . facilities to the 
share croppers who are at the p?e$ent 
moment not e.ntitled to llDJ' ,:redit 
facilities under the Sfate atricultural 
loans? 

Shrl M. V. llrilhnappa: A. copy of 
the subjects discussed has been laid 
on the Table and all the details are 
there. 

Senral Boa. Members roae-

llr. 8peabr: We will «o to the 
next question. 

�� .... 

., .. o. ff � ffllF .rr 
�imq:��fll'T�: 

(air) � mr ll1ft- ff � 
lf1f m.m � m � """ 

1flff t i 

(•) �' u.x, ff ;r,r 
er{ Ai'{f,lf llflf � lflfT i � 

(tr) n {llli ffl � � ? 
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Tile Depaty Mbdster of 
(Sbrtmati Claand.rueldaar): 
Three. 

llealtb 
(a) 

(b) Approximately Rs. 11 lakhs. 

(c) As these are all pilot schemes, 
it is far too early to assess detl.nite 
results. 

Setla GoviJul Das: May I 
which are the places where 
centres have been opened? 

know 
these 

Shrtmati Cballclrasmhar: One at 
the present moment in Ramanaearam; 
one in the Lodi Colony in New Delhi; 
and one at the Lady Hardlnge Medi
cal College. 

Setb Gorilld Du: Does the Gov
ernment receive any periodical re
ports regarding the working of these 
centres? 

Sbrimati Chandrasekhar: Yes, we 
do get reports. 

Shrl S. V. Ramaswam7: Is there 
any proposal to have more of these 
centres; if so. how many? 

Sbrimati Chandrasekhar. Till we 
definitely get results, we are not in 
a position to say that we will have 
more of these centres. 

Sbrl D. C. Sbarma: May I ls:now 
if any attempt has been made to 
educate the illiterate part of our 
population in this matter? 

Sbrtmati Cha.�: Those 
people who visit these centres are 
being educated. 

BUILDING UP OF KEY l'lllt30NNl!L FOR STATB 
GOVERMMl!MTS 

•391. Sbri Amjad Ali: Will the 
Minister of Food alld AcrteuHare be 
pleased to state whether the Govern
ment of India have sent a question
naire to all State Governments to 
indicate their requirements regardlne 
the training of officers to man the key 
posts in the departments of a-,ricul
ture and animal husbandry? 

The Depaty, Mllli:lter ol Feod &lid 
AcrlCllliue (Shri M, V, Krillaaappa); 
Yes, Sir. 

Sbri AmJaa Ali: May I know the 
particular purpose for which this 
questionnaire was iss�ed and the 
reactions of th,e State Governments? 

Shri M. V. 5.rishnappa: The main 
purpose was the in.creasing demand 
for officers to man these posts in 
various places in the country be<:au!<e 
of the schemes under the Five-Year 
Plan. So, we recommended to the 
various State Governments that while 
recruiting to key posts in the Depart
ments of Agriculture and Animal 
Husbandry they may follow a plan, 
and the filling· up of these vacancies 
should be planned ahead. We sug
eested that these ditrerent States 
should maintain a ijst of key posts 
and should• submit propo$al$ at least 
two years before the recruitment. 

Sbrl AmJad Ali: What was the 
reaction of the State Governments to 
that! 

Shri M. V. Jl:rislulappa: It ls too 
earlY to say. We have sent this 
questio!Ulaire to all the State Gov
ernments and some have and some 
have not sent their reactions. 

Sbrl NUIJldas: There is no men
tion of the Andhra State. Am I to 
understand that the Andhra State has 
not been circularized? 

Sbrl M. V. Krisbnappa: When this 
Conference met, Andhra State was 
not in existence. 

Mr. Speaker: kl I said the other 
day, any question about t&e Andhra 
State is too premature. It need not be 
answered. 

Sbrl MaaiaW'&lll7: May I mo* the 
places where these omcers will be 
trained, ana the rank of the officers 
who are invited for such traliiine! 

Sbrl M. V. Krt!llaappa: ·We have 
different institutions in the country. 

Mr, 8,eaker: We will go to the 
next question. 
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MINoa buuGATION 

•m. Shri AmJa4 All: Will the 
Minister of Food ... Acrlealtare be 
pleased to state: 

(a) whether the Grow More Food 
Enquiry Committee had made a re
cornmmdation of • an additional sum 
to make provision for undertaltlng a 
special programme of mmor lrri,ation 
for three ,.ears between 1952-53, 1953-
54, to 1955-56; 

(b) whether any sum bas since been 
sanctioned; 

(c) if so, how mucb; and 

<•> the places (States) where the7 
are now being utilised? 

'1'1it Depgty Mbuster ot FOOd and 
� (Slut M. v. Krislmappe): 
(a) and (b). Yes, Sir. 

(c) Rs. 635·84 lakhs in 1952-53 and 
Rs. 627·25 lakhs in 1953-54 upto 
19-11-53. 

(d) Two statements givinc parti
culars of the schemes sancfioned in 
the vari�us States during 1952-53 and 
1953-54 are placed on tbe Ta6te of 
the House. [See Appendix Il, an
nexure No. 55.] 

Sbri Aa!JMI A.Ii: With reference to 
part (a), may I know the total 
amount sanctioned for this purpose? 

Slut M.,v. Krlslluppa: It is Rs. 10 
crores every year for the Plan period. 

Shri � Ali: For how many 
years will it be civen? 

S1ui M,, V. Jlrlsliaappa: For three 
years more. 

Sardar Baba S!ap: May I 
know whether the various States have 
been asked to levy a special ces1 or 
betterment fee in order to malte up 
the capital expenditure ·on these 
minor irrication schemes"? 

8llri Ill. V. llrillmatiDa: In some 
cases, they are asked to levy. The 
position 11 that the State Governments 
will be 1Tven a loan out of these 
amount s .  They have to pay back the 

loan in instalments within a period 
rancing from five years to ftfteen 
years. As they have to pay back, we 
have asked them to levy a better
ment fee or any cess accordin'"g to the 
local convenience. 

Sllri T. N. Sillclr. May J know whe
ther an;y relaxations have been made 
in the rules relating to the re-pay
ment of advances made· for consb-uc
tion of mioor i.rricalion w.:>rks? 

Shri M. V. Krisbaappa: Not to 
my knowledge. 

811d Allljlld Ali: May I know the 
basis on which. the grants are allo
cated• to different States? 

Shri M. V. Krlahnappa: The ques
tion will be considered on merits. 
Every State's requirements are consi
dered and scrutinised and· these 
schemes are sanclioned. 

BHADSON PROJECT 
0393. Sudar A .  S. Saipl: (a) Will 

the Minister of Food and Acricalture · 
be pleased to state how many acres 
of uncultivable land have so far been 
reclaimed in the Bhadson Project area! 

(b) In how many villages of the 
Project bas the Wt,rk of consolidation 

of holdings been undertaken? 

Tbe Depat), Mbli.ster of F'IOCI and 
A,rieultare (Sllrl M. V. Erillmapp:a): 
(a) :>.�23 acres. 

(b) 133 villa,es. 

Sardar .ll. S. S&lpl: May I know 
whether the work of consolidatton is 
becomlnc more popular, or is it being 
oppo_sed by the villa,ers? 

Sllrf M. V. Krlsbaappa: It depends 
upon the particular cases. In some 
cases, where the co-operation of the 
villa1ers rs more, they gladly do it. 
In many places the villagers are con
servatlve and there it will be a diffi
cult proposition. 

Sardlr A. 8. Saipl: May I koow 
what steps Government is takin1 to 
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populadse this consolidation work 1n 
those areas? 

Shri M. V. lt.rislmappa: By propa
ganda and by appealing to . the vil
lagers. 

FLOOD DAMAG! 

•394. Shri Napsb:war Prasad Sinha: 
(a) Will tbe Minister ot CommuJca
tloaa be pleased to state the extent ot  
damage to  communication In the State 
of Bihar. caused by the extensive 
ftocids. heavy down-pours and storms 
during the last rainy season? 

(b) Has the same been restored? 

Tbe Deputy Miaisler of Oommimi
cations (Sllri Raj Baliadar): (a) Not 
heavy. Expenditure incurred to res
tore communications approximately 
Rs. 8,900 /-. 

(b) Yes. 

RICB 
0395. Shrt · It. P. Sinha: (a) Will 

the Minister of Food and Alriealture 
be pleased to state whether it is a 
fact that there was a substantial drop 
In the prices of rice and other cereals 
in the month of September; 1953? 

(b) What are the main reasons? 

(c) What steps Government have 
taken or propose to take In order to 
arrest the fall in the prices of food
grains? 

The Deputy Mlalster of Food uul 
ACTicukun (Sbrl M. V. ltrisluaappa): 
(a) and (b). There has no doubt 
been a substantial drop In the prices 
of foodgralns in certain cases auring 
September but this cannot be said as 
either abnormal or very abrupt. 
When the !Charif crops are 100d as 
they are this year there ls alwan a 
tendency for tlie prices to come down 
durinc September and thereafter 
when the crop ls barftltea. 

(c) Government are -� the 
situation and have under active consl
der11t(o11, measures that should be 

.taken in the event of aD7 abrupt tan; 

they do not consider any immediate 
· steps are called for at the moment. 

Shri It. P. Sinha: In which .Part 
of the country and in respect of whicil 
cereal has this drop in prices been 
mostly noticed? 

Sbri M. V. Krishaappa: This has 
been noticed in almost all the s u r 
plus States a s  well a s  In some parts 
which are surplus in deficit States, 
and also in all cereals: rice. maize, 
jowar and millets. The prices of 
these commodities have gooe down In 
these two moo.tbs because of the 
britht prospect of a good harvest and 
a favourable monsoon. 

Sbri It. P. S:iaba: May I know if 
it is not a fact that in some parts of 
Blhar, these days rice is. selling at 
the rate of Rs. 11 or Rs. 12 a maund? 

Sblri M. V. Krisuappa: May be 
true, Sir. 

Sllri G. P. Siaba: Will Government 
r�rt to procurement In order to 
maintain lhe economic price for 
grains? 

Shrl M. V. Kris-ppa: We have 
not stopped procurement. We have 
planned for the whole year. For us 
the calendar year is the food year. 
So, for this whole year we have got 
procurement rates which we have 
fixed last year. So. every Govern
ment is at liberty to procure at th�· 
rates we had procured last year. 
Whl'D Government procure, ihe prices 
will 10 up. 

Sbri Reda: So far as rice Is con
cerned, may I know if Government 
feel that the price of rice bas fallen 
In any State? 

Sllrl M. v. Krblmappa: In many 
places . .  In a deficit State like Madra� 
in Tanjore the price of rice has conai
derably\ fallen. There, the procure
ment price is Rs. 16/8 per ba, of 
paddy, whereas the open market 
price had come down to Rs .  II/
about Deepavali time. Again it iB 
Coinl up. At Tadel)alll,udem In 
Andbra, which ia an lmpc,rtant oenttt 
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of rice growing in Aodhra, prices have 
1one down much below our procure
ment price& 

FiltsT CLASS ACCOMMODATION 
0396. Shn Krislanaeharya Joshi: (a) 

Will the Minister of Railways be 
pleased to state whether it is a fact 
that first class accommodation Is still 
being continued on some main line 
trains? 

Cb) If so, how lone will it be co1r 
tinued? 

The Parliamentar, Seereiary to 
tbe Minister of RaUwan ud Trana
port (Sbri Shabnawas Dan): (a) 
Yes. 

(b) First Class accommodation bas 
been r.onflned to only 15 trains which 
will also be withdrawn in due course, 
but it is difficult to indicate the pre
cise period for which it will be re· 
tained. 

Shrl Krishlladlarya Joslli: May I 
know the reason why First Class a c -
commodation is continued? 

Sbri Shahnawaz Khan: The main 
reason is to cope with the require
ments of the tourist traffic. 

Sllri S. V. RamaswalllJ': With the 
abolition of the First Class accommo
d.ation, is air-conditioned class the 
highest class? 

The Deputy Mbllst.er of Rall-
ways and Tramport (Shri AlaceSu): 
This question was put before. 1 asked 
the hon. Member to choose as be 
pleased. 

Shri S. C. Samallta: Is it not a fact 
that tourist, who are coming from 
outside travel in air-conditioned 
coaches? If so, where is the neces

sity to continue so many tralm with 
first class? 

Shri Shabnawu Khan: It is be
cause there are only ten trains lo 
which. air-conditioned accommodation 
is provided. 

PanMt D. Jlf. TiwUT: Is there any 
proposal to re-name the Claases as 
First, Second and Third . Instead of 
Second, Ioter IIDd Third? 

The Milaister of BalJwaJ'II aad 
Tnllsport (Sllri L. B. Sbub'I): We 
cannot rename the Classes because 
First Class is still beiD& retained. 
When First Class bas been complet� 
ly withdrawn, we might think of re
naming the Classes. 

Some BOD. Memhera rose-

Mr. Speaker: Let us eo to .he 
next question. 

Shri Syed Aluned: Sufficient ques
tions have not been put so tar as 
this is concerned. 

Locusrs 
0397. Shri Eswara Redell: (a) Will 

the Minister of Food and Agriculture 
be pleased to state bow many locust 
swarms were sighted during the month 
of September, 1953? 

(b) ls it a fact that in soite of con
trol operations being in full swing, 
many swarms escaped destruction? 

(c) ls it a fact that conditions for 
second generation breeding of locusts 

are suitable in several areas! 

(d) What effective control measures 
do Government propose to . take 
against 14)cust invasion? 

The Deputy Minister of Food and 
Agrtcalture (Shrl M. V. Krisbui,pa): 
(a) Abput thirty swarms. 

(b) No. 

(c) Conditions were favourable in 
September and October. Since then 
it has been too· cold for secolld, eene
ration breeding. 

(d) There is. an adequate Central 
Anti-Locust Oreanlsation in the de
sert areas ot: Rajastban, PEPSU, 
Saurasbtra, Bombay and Kutch. All 
other vulnerable States have also 
their Anti-Locust Or&anisatloD11. A 
statement showine the steps being 
taken by Government to ftebt the 
menace is placed on the Table of the 
House. [See Appendix n, annexure 
No. 56.] 

Slirt Bswara · Beckl1: May I know 
the acreage intested by locust swanns 
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<lurinr this :,ear _ and last :,ear aod 
ihe extent of dama&e done to crops? 

Slari M. V. �: Tbe I.,cu,t 
.swarms come in  Rajasthao desert. 
lt is very difficult to calculate the 
. acrea1e, because they move from 
J)lace to place. We have beeo able 
to combat the whole locust swarm 
that entered India, and there Is 
nothlna left. U they have come trom 
.outside, the:, can be located. 

Sim Manlswaa:,: May '.I know 
whether the attention of the Govem
ment was drawn to the fact that 
there was a sudden attack of these 
insects in Tamil Nad, especially in 
Chingleput and South Arcot Districts, 
and If Government's attention wu 
not drawn, will the Government take 
immediate steps to investirate the 
matter? 

Sbri II. V. Krislulappa: I have 
no information, Sir. U the boo. 
Member wants, I will do the latter. 

Sbrl Gidwaal: Is It a fact that the 
employees who are employed by this 
Locust Department are without work 
tor more than six or seven months 
in the year? 

Shrl M. V. KJ'Jauappa: Ool:, 
when there is neeessity for it in the 
l)ealt period of the year. we recruit 
our staff. Otherwise, mostly the 
permanent statr will remain. Natural
ly, when locust, �ome, the:, will have 
much work. and when there is no 
locust. we cannot ask them to spray 
insecticides on the desert. 

Shrl Eswara Becldi: Is It a fact 
that acreage infested by locusts this 
year has iocrea&ed ftve-fold in Rajas
than compared to the previous year? 

Slut M. V. J[risbaappa: This year 
they were oo the increase. Th.? be
ginning of last year they came from 
Pakistan, and this year also. It st•rt
·ed from May. Until September we 
killed all the locusts, but in Septem
ber some of the locusts came from 
:Paki1tan area, and the:, were about 

two dozen I.D number, ana we were 
able to kill even those locusts. 

CoMPVLSOllY R!mlEMi!NT 
•398. Slari Gklwaal: (a) Will the 

Minister of Co:mmualcatloas be pleased 
to state whether it Is a fact that a Sub
Iospector of Telephones, Bombay 
District, was made to retire compul
sorilY from Service by the Superinten
dent of Telephones, Bombay l.>lstrict, 
uooer the Central Services (Safe
guarding of National Security) Rules? 

(b) Is It a fact that the Bombay 
High Court bas set aside the order 
passed by the Superintendent of Tele
phones, Bombay? 

(c) Have Government issued any 
l.o.structions In the matter for future 
guidance in such matters? 

The Depat;y Mlnlster of Commaal
catJou (Slut Raj Babadar): (a) Yes. 

(b) Yes. 

(c) The Government of India are 
issuing suitable Instructions for 
future guidance. 

Shri Glchraai: Is it a fact that t he 

Sub-Inspector was served with a 
notice by Shri D. C. Dey, Superin· 
tendent of Telephones, Bombay, that 
be was a member of the Communist 
Party and associated with other� in 
subversive activities In such a man• 
ner as to raise doubts about bis re
liability, and ttie cbar,e was d�nied 
orally and In writin, and represen· 
tatlons made b:, the Sub-Inspector? 

Sbri KaJ Balmar: The notice was 
issued and the char,ie was ·leoied, 
but in the opinion of the 
oftlcer concerned the charge was 
substantially substantiated', and as 
such the official was asked ·to retire. 
The writ application has been ac
cepted by the HiRb Court on a techni
cal ground. 

Siad Gidwaal: Is It a fact that 
Mr. Justice Desai. in his order, ha• 
stated that compulsory retirement 
was too drastic a measure. that the 
elements ot just ice demanded that 
there must be strict compliance with 
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the rules, and that there was nothing 
ill the record to show that the compe
tent authority was satisfied that the 
retention of the petitioner in service 
was prejudicial to national sec11rity? 

Shrl Raj Balladar. That Is m ex
pression of opinion . It stands to 
reason that if any empioyee In G o v 
ernment service chooses t o  partici-. 
pate actively in the activities of any 
political organisation., he shall better 
retire rather than remain in service 
and violate the rule which d lncwn
bent on all Government servants to 
follow. 

Sbt'I GldW"lllli rose-

Mr. Speaker: I am rain& to \be 
next question. 

Sllrl Gi4waal: Just one more ques
tion, Sir. 

Mr. Speaker: I do not think we 
should pursue Individual questions. 

Slui Gidwaal: Is it a fact . . . . . . . . .  . 

Mr. Speaker: Order, order. There 
seems to be no question of principle 
involved. 

Sbrl Gld�: There is one other 
question. 

Mr. Speaker: This question it�lf 
relates to an Individual. 

Shri iPua-: It is a very Im-
portanl question, Sir. ' 

Mr. Speaker: I do not· think It is 
important at all. 

Sbrt GidwuJ: Just one question. 
Sir . . . . . . . . . . . .  .. 

Sbri H. N. Mllkttjee: Are we not 
entitled to ftnd out from :"".ovem-
ment . ..... . . . . . .  . 

Mr. -Spealr.er: Order, oriier. Shri 
Gidwani. 

Shri Gldwaal: Is it a tact that 
Mr. Justice Desai had ordered the 
respondent. Shri Dey, and the Union 
of India, to pay Rs. 600 / - as cost to 
the petitioner? 
· 8Jari 1UJ llllllldu: I would refer 
the hon. M81\.bet to the fudp)ent 1:t
lldt. I ml&bt repeat that the �-

cation has been allowed on a mere 
technical l(round, in so far as, in the 
opinion of Mr. Justice Desai, the 
authority competent to issue that. 
notice had not issued that notice. A 
subordinate authority had issued that 
notice, and that wa8 the only techni
cal point on which the application has. 
been allowed. 

Mr. Speaker: The hon. Member 
Shri H. N. Mu!kerjee wanted to raise 
,ome objection or some point. What. 
was it? 

Slart B. N. Makerjee: My point. 
was that it arose out of the answer 
given by the hon. Deputy Minister. 
It was in relation to the judicial de-· 
termination of a particular case,. 
where by implication the hon. Deputy· 
Minister is reflecting upon the < on
duct of the judge concerned. 

Shrt Raj Baluular: Not at all 

Mr. Spelllter: I do not think by
merely explainill& that the appeal 
ha1 been accepted on a technical 
ground, llll.T reflection is Involved. 
The High Court has been :nenti(lne<l, 
otherwise the question would not 
have been accepted, as referring � 
an individual case. 

SIIPPLY ·op POODGRAINS TO BOMBAY 
•ffl. Shrl Dabhl: Will the Min.later· 

ot Food and Ac:rkalllare be ple� 
to 1tate: 

(a) the quantity of each kind of 
foodgrains . supplied so far to the
Government of Bombay from the
Central Pool during the year 1953; 

(b) the prices at which each kind 
ot toodgrains was supplied; 

(c) what quantity of each kind of 
foodgrains has been allotted to the· 
Bombay Government for the year 1953; 
and 

(d) what wa.s the actual demand 
from the Government of Bomba:,? 

The Depat1 Minister ef Food "ad' 
� (Shri M. V. J(riJha.appa): 
(a) During the period ht Janua�y 
to '7th November, 1953 the latest date 
upto which full data are avaflabl.e 
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Bombay was supplied the J!ollowing 
quantities of foodgraim: 

Rice 
Wheat 
Other Grains 

TOTAL 

99,000 tons. 
414,000 tons. 
144,000 tons. 

657,000 tons. 

(b) statements showing the prices 

of foodgrains supplied to 'Sombay 
from other States and those ,t Over
seas grains are laid on the Table of 
the House. [See Appendix II, an
nexure No. 57.] 

( c) Allocations of foodersins to 
Bombay during 1953 have so tar 
been: 

Rice 
Wheat 
Other . Grains 

TOTAL 

129,000 tooa. 
405,000 toDI. 
161,000 tons. 

695,000 tons. 

(d) The demand as revised to date 
js: 

Rice 
Wheat 
Other Grains 

TOTAL . 

175,000 twa. 
450,000 tons. 
275,000 tons. 

900,000 tons. 

Shri Dabhi: May lµiow why the 
full demand of the Bombay Govern
ment was not met? 

Shri M. V. J[rtslmappa: According 
to our experience, the State Govern
ments, to be very cautious under-ti
mate their surplus and over-estimate 
their dell.clency, at the beginning of 
the year, and demand more iood
p-ains from us. At the end of the 
year, they revise the calculatiODS. so 
that they would have drawn onl,Y 
50 per cent. of their original demand 
placed at the begiDnin1 of the year. 
So, whenever 11"7 State Govarnment 
demand more from us, taltl� Into 
consideration the conditions existing 
In that particular State, we give 
them less, because they would not be 

in a position to lift the whole allot
ment. 

Shri Dabhi: · May I know whether 
it is not a fact that not meetinc the 
full demand made by the Bombay 
Government was the reason for not 
discontinuing rationing in small 
towns in the Bombay State? 

Slut M. V. Krilllmappa: No. They 
have got enough foodgrains with 
them. At this time of 1he year, they 
have got 45,000 tons of rice, about 
l lakh of tons of wheat, 3Dd about 
35,000 tons of maize. We are pre-, 
pared to 1ive them any amo,mt they 
want. It · is not �use they are 
short of foodgrains that they llave 
decontrolled. It is because they have 
more foodgrains that they '1ave de
controlled. 

SHORT SUPPLY OP WAGONS 

0fft. Slarl Dabhi: Will the Minister· 
of Kail'llt'llJ'll be pleased to state: 

(a) whether Government's attention. 
has been drawn to a letter from the· 
special correspondent of the Hindus
tan· Times under the heading "No. 
more Railway Bottlenecks-criticism 
not based on facts" wherein It is stat
e d  that "in some areas Railways are 
just at present actually looking for 
traffic and official quarters feel that . 
most of the complaints made regarding . . 
transport are not related to facts"; 

(b) if so, whether the above state of: 
affairs exists on the Western Railway 
also; and 

(c) if not, what effective steps. 
Government have taken or are going . . 
to take to see that there is no short. 
supply of wagons on the Western Rail
way also? 

Tile Deffb' MJalster ol Ball
-JS aad 'l'naport (Drl Alapsu):. 

(a) Yes. 

(b) On the Weetem Ballwa)' tile· 
movemenf of traffic Is more or less 
current on all sections except that. 
trom Broad Gauge to Metre Gau,e
t1ia Sabarmat! and t:ri4 Vlramgam anct 



.545 Oral Amwen 30 NOVEMBER 1953 Oral Answer, 

timber traffic from TapU-Valley sec
tion and from narrow cauge s�t1ions 
10 stations on the br�d a:auge. 

(c) It is not· a case of short supply 
of wagons but of Inadequacy of line 
·and traoshipmeot capacity. Propc>
sals are in band for 1Dcreasi.n1 the 
line capacity of the Tapti-VoUey 
Section and the transbipment capaci 
ties at Sabarmati and vlramgam by 

xemodelllng their yards and provid
ing more cranes, and at the narrow 
gauee to broad eauge transhlpmeot 
stations, by providing cranes. 

Sllri Dablll: What is the present 
position of wagon supplies. in Guje
rat? Is it likely to improve in the 
next year or not? 

Shri AJaceSU: Even tlie present 
position· is very �atisfactor:,. With 
regard to the broad gauge, the out
standings are not more than Zl Jays' 
loading. for the Western Railway as 
a whole; on the metre 1au1e, the out: stanclings are not more than l l days 
loading. Tbat shows the position is 
quite satisfactory, and they are able 
to meet the demands currently. 

Sbrl Bannan: May 1 ltnow what 
the present position is on the North 
Eastern Railway? A few days ago, 
the hon. Minlster stated that there 
was difficulty · about the wagon sup
ply. 

Sbrl Ala,-n: I cannot give a 
vey specific reply to that. 

ShrlmaU Belau CllallravarUy: Are 
Government aware of the stroog in
dictment of the Railways,. that bas 
been made by the Federation of 
Indian Chambers of Commerce and 
Industry, in regard to the railway 
bottleneck. in today's papers, and 
maY I know whether Government 
have reviewed the position, after the 
Integration of the ranway1? 

Sllrf .ua,eaaa: I liave not seen 
the report that the hon. lady 11.lember 
refers to. 

,y'·� 
-,. Speaker. Perl)aps, the bou. 

Minister bu no time. 

EMPLOYEES' STATI! INSI.IRA.'lCE CollPORATION 
•.01. Shrl Gidwani: Will the Minis

ter of Labour be pleased to state: 

(a) whether it is a fact that mem
bers of the Employees' Insurance Union 
held a demonstxatiou and a public 
meetinc in Delhi on the 26th Septem
ber, 1953, protesting aa:ainst the work
ing of the Employees' State Insurance 
Corporation, and demanded early pro
vision of sicknes,, maternity, and dis
ability benefits to the workers and the 
setting up of a Regional Boal'd for the 
supervision of medical facilities; 

(b) whether Government have con
sidered these demands; and 

(c) if so, what their decision is? 

Tbe Minister of Laboar (Sbrl V. V. 
Girl): (a) A few workers. most of 
whom beloneed to Presses held a 
meeting on the 29th September, 1953 
and passed somi, resolutions about 
the working of the Employees' State 
Insurance Scheme. 

(b) and (c). Most of the items 
mentioned in the resolution:; were al
ready under the consideration of the 
Employees' State Insurance Corpora
tion. Endeavour Is beinR 'Jlade to 
make such improvements In the 
working of the Scheme as are possi
ble. A tripartite Re11Jonal Board of 
the Employees' State Insurance Cor
poration Is fanetlonina: at Delhi, and 
steps are being taken by the C\Jl'P<>
ratlon to reconstitute the Board to 
make Its working more effective. The 
Employees' representation '>n the re
constituted Board will increase from 
two to five. 

Slarl Gidwaai: liave Goverlll'll8Ut 
comidued the proposal In �ecaro to 
the a:ranUoa: of old aee pensions? 

81u1 V. V. Girl: That does not 
arise out of this question. 

UNAUTHOIUSED T'RANsMITTD It, Dl!LHJ 
•ui. 8111'1 Glclwaal: (a) Will the 

Minister of co-lUllcaUeu be pleas
ed to refer to the reply Jiven to short 
notice question Ne. 113 ubd on the 
18th September, 1953 and state 
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whether the inquiry into the recovery 
of the transmitter set i n  Delhi has 
been completed? 

( b) If so, what are its findings? 

The Depaty Minister of Commalll
.catlons (Sbri Raj Bahadar): (a) i.nd 
(b). Yes. The case is now before the 
.court. 

Shrt Gidwani: Are Government 
aware that there are elements i n  
this country, that are maintaining 
liaison with elements in Pakistan still? 

ihrt 1taJ Bahaclar. Government would 
expect more specific information from 
the hon. Member. if he bas got any 
i n  his possession. 

CoMMITTEE POR LAND REl'oRMS 

•n3. Sbri Gopala Rao: (a) Will the 
:Minister of Food and A(ricultme be 
pleased to state whether the Central 
Government have constituted a Com
mittee for land reforms as recommend
ed by the Planning Commission? 

(b) If so, what are its functions? 

The Deputy Miaister of Food and 
Ag-rtculture (Sliri M. V. Jtrlsbnappa): 
(a) Yes. 

(b) A statement is laid on the Table 
of the House. [See Appendix II, an
nexore No. 58.] 

Shri Gopala Rao: The various func
tions of the Committee are mentioned 
1n the statement. May l know whether 
this Committee have gone through the 
various measure� enacted by the State 
Legislatures, on this tenancy problem? 

Shri M. V. Krislmappa: That is 
actually one of their duties. This Com
mittee is meant for the ·purpose of e n 
suring a certain amount o f  uniformity 
and co-ordination in re1ard to the 
various measures that are enacted by 
the State Governments, which vary 
from State to State. Before any le1ls
lation on tenancy reform is sponsored 
by the State Governments, it is sent 
to this Committee tor approval, and 
the opinion of this Committee is taken 
Into account, before the measures are 

,enacted. 
Slart Ge,a1a Bao: It ia stated that 

the Committee met four times. May I 

know whether the measures taken by 
the State Governments vest proprietary 
r11ht in the tenants! 

Sbri M. V. Krisluaappa: That Is a 
matter of detaiL The hon. Member 
might address the question to tb.e Plan
ning Commission. who are in charge 
of the details . 

Slui Gopala Rao: One of tile func
tions of the Committee is to maintaisl. 
continuous stud;y of problems relatl.ng 
to the ownership, management. culti-
vation and distribution of land . . . . .  . 

Mr. Speaker: The hon. Minister has 
stated that it would mean going into 
too much of details with which he is 
not conversant, at the moment. 

Slu1 M. V. Krisb.aappa: T!iat ques,, 
tion should properly be addressed to 
the Planni� Commission. 

Slui Nuwias:: May I know whether 
the decisions taken or the suggestions 
made by this Committee are obl�atory 
or recommendatory, on the . different 
States? 

Shri M. V. Jlrtshuppa: . They are 
both recommendatory and obligatory. 

MAsn!R CoMMITTEE'S ReCOMME:-10.\TIOllS 

•4e4, Shri T. B. Vittal Bao: (a) WiU 
the Minister of Communlcatiou be 
pleased to state the main recommerr 
dations of the Master Committee re-
1arding• the training and absorption of  
the Indian commercial pilots holding 
the 'B' Licence·? 

(b) What action do Government 
propose to take to implement these 
recommendations? 

The Deputy Minister of eo-aaica
tions (Sbri BaJ BabaAlar): (a) I lay 
on the Table a statement showin1 the 
chief recommendations made by the 
Master Committee. [See Appendix II, 
annexure No. 5-9.] 

(b) The Report is now under exami
nation of the Government and decisions 
are expected to be reached shortly. 

Shrt T. B. Vittal Kao: May I know, 
Sir. when· tlte report was submitted to 
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Government. and the . reasons for this 
long delay in the consideration of that 
report? 

Sbri Baj Bandar: The fin.al  report, 
which includes the minute of dissent 
by Mr. T. P. Bhalla, was submitted as 
late as towards the end of April. 

8hri T. 8. Vlttal Bao: May I know 
if it is in the contemplation of Govern
ment to reduce the flying hours to be 
flown by a pilot, with a view to 
absorbing unemployed pilots? 

Shri BaJ Bahadar: !pat is a sepa
rate question. The report deals with 
the organisation of civilian pilots and 
the orcanisation of the training of 
C.A.C. at Allahabad and th:e cenerai 
question of the trainin& of civilian 
ait• pilots. 

Shri G. P. Siaha: What is the nwn
ber of unemployed civilian air pilots? 

Mr. Speaker: It is not within the 
scope of the question. 

Ov!!RnME PAY OF BOMBAY PORT TRUST 
WORltBllS 

•tos. Shri Pwmooee: Will the Minis
ter of Transport be pleased to state 
whether it is a fact that the overtime 
pay of the Bombay Port Tru,t Workers 
for the month of August, 1953 'Jll'&S 
not paid upto the end of September, 
1953? 

Tbe Depaty Mbwder of Kallwa:,s 
and Traupor1 (Sbrt AJ&cesaa): Con
sequent on the application of the bene
fits under the Mini.mum Wages Act 
with retrospective effect, the amounts 
of overtime allowance for Aucust 1953 
to the Shore and Flotilla crews which 
would normally have been paid be� 
ween the 20th and 24th September, 
1953, had to be recalculated. Payments 
were made on the 1st October, 1953 
and the delay of about a week in 
drawin& up fresh pay-meets was 
accepted by the Labour Union con
cerned. 

Shri �: What were the 
·specµil circ:umstances under which the 
August over-time pay bad to be 
deia:,ed! 

Shrl Alaa-esan: Sir. as I said the pay
sheets were calculated on the basis of 
Ii times over..time allowance. After 
accepting the Minimum Wages Act and 
the Rules. it had to be calculated on 
the basis of twice the pay and the 
delay was caused because ot' that. The 
Labour Union represented· that they· 
would not mind the delay and that 
they may be paid after re-calculation. 

Slut ...._e: May I know whether 
the Government is aware of the fact 
that meetings were convened and 
resolutions were passed by the workers 
that this over-time has to be paid be
fore the 30th September, otherwise
they would go on strike? 

Shri Alacesala: No, Sir. In fact, as .  
I said, the president of the union him
self represented that they will tolerate
the delay. 

Sllri �: May I know whether 
any compensation was paid to the-. 
workers for this delay and trouble 
they have had to undergo? 

Shri AJaceMln: No compensation. 
need be paid. Sir. 

lk>MBAY PORT TRUST EMPLOY'l!ES 

•os. Shri Pllllll009e: Will the Minis
ter of Trauport be pleased to state: 

(a) the working hours of the Bom-· 
bay Port Trw;t employees in each. 
working day; and 

(b) the rate at whicl:. the Port Trust 
authorities· pay for overtime work to
these worken? 

Tbe Depaty Ml&IAer of Kallwa7a. 
111111 Traaapon (Slut �): (a) 
A ,statement giving the required infor
mation is laid on the Table of the 

House. [See Appendix II, annexure-, 
No. 60.1 

(b) Overtime allowance to the em-
ployees governed by the Minimum· 
Wages Act or tbe Factories Act lJI paid 
at the statutory rates, viz. at double· 
the rate of total wages. Overtime 
allowance In other cases ls paid at 
l l  times the basic pay, except In th� 
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.case of certain cateeories of staff, pre 
.dominantly supervisory, who are paid 
.at the single rate. 

Shrl PIUlll-: Are Government 
.aware that the workers have demanded 
-or are demandlne double the rate of . 
·wages for the work tbey did beyond 
·9 hours of work- tbat is for over-
· time work! 

Shrt Alac-: It bas been arranged 
·that the work does not exceed 9 hours 
·per day in almost all tbe cases. 

Shri Pun-: My question is when 
"they have to do over-time over and 
.above tbe 9 hours, was there a demand 
that they should be paid at double 

. ·the rates of waees! 

Sbri AJace,su: In fact, it has been 
:accepted that when they work over-
· time they would be paid at double tbe • 
·rates and the Bombay workers are 
:going to be paid with retrospective 
-effect from 15th March, 1951 and tbe 
·.bill comes to about 75 lakbs. 

BRiDGES ON NATIONAL HIGHWAYS 

•m. Shrl s. c. Samaata: (a) Will 
"the Mlmster of Tnllllpert be pleased 
-to state whether the survey work to 
"'bridees over the rivers Damodar, 
· Rupnarain and Kosai on the National 
"Highways h as  begun and if so, when? 

(b) How lone will it take to com
·plete the survey work? 

(c) What is the estimated cost of 
"the construction of these bridges? 

(d) What facilities are to be derived 
·,by these bridge constructions? 

The Dep1dy lllllister of Ballwa:,s 
and Tramport (Shri AJacesan): (a) 
to (c). A statement givine the Infor
mation required is laid on the Table 

-Of the House. [See Appendix II, an-
nexure No. 61.] 

( d) The construction of these bride es 
wi!J facilitate throu&h and un,.inter
rUJ>J.ed road communication alone 

·�atfon.al HiJlbway No. 6 between 
!Calcutta and Kharagpur en route 
'Bombay and Madras. 

Shri S. C. Samaata: May l know 
whether these bridles will pus tbro�h 
the sites where there are ferries and 
boat bridges? 

Shri Alqesaa: I do not mow 
exactly the sites. I can find out where 
tbeY are beinl built. 

Shrl S. C. Saauta: Is it not a fact. 
Sir that during: the last war tbe mili
tary vehicles used to pass tbe � 
narain river throu&h the Kolaehat 
Railway bridee m the vicinity of which 
a bridge is eoinlr to be constructed? 
May I know whether Government have 
m contemplation to turn that Railway 
bridge into a rail-cum-road bridge! 

Shri Alqesaa: No, Sir, we are build
inc separate bridges. 

Sllri N. II. Unpm: May I mow 
whether the Government is &oiog to 
levy any tolls on tbese bridges in order 

to meet the cost of construction?. 

Shri Alapsall: These are provided 
in the Five-Year Plan; we are not con
sidering the question of any tolls. 

ANTI Loc.usr OPEllATIONS 

•m. Shrl c. L Cbowdary: Will the 
Minister of Food and Agriealtme be 
pleased to state: 

(a) whether there is c<H>rdination 
and co-operation between the 
countries where Locust breeding is 
fOUDd in the matter of anti Locust 
Operation; 

(b) whether any negotiations were 
made in this direction with those 

-countries; and 

( c) if S\>, the result thereof? 

Tbe Deputy MlJllst.er of Food aad 
Agriculture (Sbrl M. V. ltrishuppa): 
"(a) Ye11 •. 

(b) and (c). A statement is laid on 
the Table of the House. [See Appen
dix II, annexure No. 62.] · 

Sllrl C. R. Cllowdary: May l lcnow 
whether any plan for carrying out 
tbeu l�st oDl!rations has been Weed 
upon? 
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Shri M. V. Krislulappa: · Early this 
month we sent one of our represen t a 
tives t o  the International Conference 
held at Damascus and there they dis
cussed how to combat this menace, the 
common enemy of all these Middle
East countries. and· they arrived at 
certain conclusions, according to which 
we bave to send one of our represen
tatives with two plans-I do not 
exactly remember-to combat these 

. there itself. 

Sllri C. R. Chowdary: May I know 
whether any plan has been agreed 
upon by the countries assembled at 
Damascus? 

Shri 'M, V. Krishaappa: The plan 
agreed upon was to combat the locusts 
there its.elf and not to allow them to 
come here from Pakistan. 

Shri C. R. Chowdary: What was the 
Plan? 

Slut M. V. K.rlshaappa: The plan 
w as  to �ombat the locust menace. 

Doc1'oRS ON TIIE CENTRAL RAILWAY 

•nt. Shri T. B. Vittal Bao: Will the 
Minister of Ballwa:,s be pleased to 
refer to the reply given to starred 
question No. 1762 asked on the !st 
May, t953, 811d state: 

(a) whether Government propose 
to increase the number of doctors on 
the Central Railway; and 

(b) whether the sites for the location 
of the two T.B. hospitals proposed to 
be constructed for the benefit of Rail
way employees have since been select
ed? 

TIie Parllamental'J' Secretary. te tile 
Mln�r of Railways aad Trauport 

(Slt.ri Shabnawas Khan): (a) A plan
ned Scheme for the expansion of 
medical facilities on Indian Railways 
ls  under consideration. This expansion 
proeramme will be spread over a period 
of 5 .,ears and is likely to increase the 
number of doctors on the Central Rail• 
way and also on other railway,. 

(b) The decision to build two T,B_ 
Hospitals exclusively for railwaymen 
was reviewed in May, 1953 and Gov
ernment have now decided that annexes 
to the existing Sanatorla in the country 
should be built exclusively for the use: 
of railwaymen. 

Shri T. B. Vlttal Rao: May I know,. 
Sir. when this construction will be 
taken up, as it has been under the 
consideration of Government for well 
over two years? 

Shri Sha111lawaz Khu: As I have 
said before, the original idea was to 
build two T.B. hospitals. That idea 
has been given up and the idea now 
is to have a number of annexes to the 
existing sanatoria throughout th� 
countr7. 

Mr. Speaker: He wants to know 
when that will be taken up. 

Shri Shahnawu Dan: A team of 
two officers is going round the country 
to find out suitable sites and their 
report is expected soon. 

Mr. Speaker: Suitable institutions. 
Shri Saraap..dlaa.r Du: May I know 

the total number of beds in these
hospitals? 

Mr. Speaker :  There are no hos
pitals. Now, it is only a question of 
adding annexes. If it is a question o! 
beds in these annexes, it is a different 
matter. 

Shrl Shahaawaz Khan: That ques
tion is under examination, Sir. 

Sbri T. B. Vitt.I Bao: May I know
the reasons for ha� a lesser num
ber of doctors on the Central Railway
as compared to other zones! 

Shrl Sbalmawas Kbaa: The hons 
Member is probably basing his que&
tion on the information which was 
supplied on a supplementary question 

In the last session. Actually the infor
mation supplied was later on dis
covered to be �curate. The accurate 
information avallable now is  that it 
is practically the same as for other 
railways. 
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RAW JUTE 

•uz. Shri L. N. Mishra: {a) Will the 
Minister of Food and Agrielllture be 
pleased to state the price of raw jute 
at the mill gate in the months of 
September, October and November, 
1953? 

{b) What was the price received by 
the growers for raw jute during these 
months? 

(c) Is this price considered to be 
economic? 

(d) If not, what measures have Gov
ernment taken or propose to take to 
give relief to the cultivators? 

TIie Depaty Milllster of Food and 
Agrlculiare (Shri M. V. Krisbaappa): 
(a) Raw Jute is not usually sold at 
the mm gate and, therefore, the r e 
quired data are not ava.ilable. How
ever, a statement (1) giving the week
end prices of raw jute in the Calcutta 
market tor the months of September 
and October arid available information 
for November, 1953 is placed on the 
Table of the House. [See Appendix 
II, annexure No. 63.] 

(b) Another statement (II) giving 
the average prices of unassorted jute 
during September and October 1953 as 
received by tire cultivators at certain 
selected centres is placed on the Table 
or the House. Similar data for Novem
ber. 1953 are not yet available. 

(c) In the absence of adequate and 
accurate data bearing on the cost of 
production of Jute on a · continuous 
basis for the representative areas in 
the jute growing States, it is not possi
ble to say with any definiteness 
whether the prices offered for nw 
jute during the last three months trave 
been economic. In a eeneral way, how
ever, it can be said that the prices 
have not been un-economlc. 

(d) Does not arise. 
Slui L. N. Mishra: From the state

ment It appears that the price offei,!d 
to the growers comes to Rs. 15-12-0 
per maund and the price · offered by 
the mllls comes to Rs. 25 per maund. 
May I know. Sir the reason for this 
big gap In the t,;.o prices! 

Shri M. V. Krishnappa: Where is it 
stated as Rs. 15-12-0? 

Shn L N. Mishra: That is the 
average price. 

Shri M. V. Krishaappa: It is not 
given here. but ·11 rs ·calculated by 
the hoP Member b.imself. 

8hri L. N. Mis,1ara; May I know, Sir, 
whether the Expert Committee 
appointed by � Agriculture Ministry 
said that price is a major thine in the 
cultivation of jute? If so. ao' Govern-· 
ment propose to provide an economic 
price to the growers? 

Shri M. V. Krishaappa: Yes. In the
beginning of the year when there was 
a slump, there was no question of the 
price of jute. The price of jute is 
determined by external factors. the· 
demand for it in th·e foreien markets 
and the supply question in Pakistan . 
etc. We thoueht it was better to im
prove the quality of our jute. and to 
improve the quality of the Jute. this 
Expert Committee was· appointed. 
They casually said-althou&h it was 
not one of the terms of reference--· 
that price also determines the quality 
of the jute. 

.,�"'�1 
Sbri L. N. ·--: May I know the· 

recommendatiom· of this :E:!IPert Com
mittee that the Government wish to 
Implement? 

Sbrl M. V. Krisllllappa: That bas 
been answered on the floor of the· 
House last week. 

Sbrlmatt Bena Chakranrtty: I n .  
view of the statement o f  the Expert 
Committee tba.t price is also an i m -· 
portant question, may I know, Sir,. 
whether Government has any machi-· 
nery to determine the economic price 
of jute? 

Sbri Ill. V. Krisluaappa: Yes. they· 
have got. It is the Central Jute Com
mittee that is going into this question. 

Sbrl Gopala Bao: May I know, Sir, 
in view of the· satisfactory position or 
the export o:f jute eoods. whether 
Government is prepared to see that a 
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proper price is eiven to raw jute 
•cultivators! 

Sllri M. V. K.dlluaNlpa: We want 
3lways to ilve proper prices to culti
vators. 

:EucnoN CoNTBST BY ErntA-l>EPARTMl!NTAl. 
STAPF 

•413. Pandit D. N. Tlwary: Will the 
:Minister of C-uicatiom be pleas
· ed to state: 

(a) whether Government have con
.sidered the question of allowine the 
,extra-departmental staff of the postal 
department to contest the villa&e 

·panchayat and other elections; and 
(b) if so, what decision has been 

-taken? 

The Deputy Mhlillter ol Coamwal
,cat.ions (Sllrl BaJ Babadm): (a) and 
(b). The matter Is under consideration. 

Pandit D. N. Tlwary: What type of 
Government servants are they and by 
·what rules are they governed? 

Slari Raj Balsadu: They are not 
whole-time Government servants. 

'They are not governed by the Classi
fication, Control and Appeal Rules. nor 
by tbe Subordinate Services ·Rules nor 
'by the Government Servants Conduct 
Rules. but this matter is essentially 
one. within the scope and functions of 
the. Ministries of Home Affairs and of 
Law, to whir.h. I think, the question 
ghould be referred 

Paadlt D. N. Tiwar1: By what time 
·will the matter be considered! 

Shri Baj �ar. No positive date 
can be rigidly fixed. 

REl'RESDITATION BY NrU.'lRB D1sT1Ucr 
PASSENGERS" AssOCl.&TION 

•tu. Shri Nauadas: (a) Will the 
:Minister of Railways be pleased to 
state whether any representation has 
been made by the Secretary, Nellore 
District Railway Passengers' Associa

tion for (i) extending train No. 3 3  
running between Kakinada and 

:Bitraeunta upto Gudur, and (ii) to 
change the timings of trains Nos. 27 
.and 28? 

(b) If so, what action has been taken 
in the matter? 

TIie P.arUamentary Secrdar7 to t.he 
Mlnil*er · al Ralhra:,s &lld Traupad 
(Shrt Sbahnawaa: Khan): (a) Yes. 

(b) The suggestions made were duly 
examined but it bas not been found 
feasible to implement them. 

Shrt Nanadaa: May I know, Sir, the 
difficulties imrolved in extendlnc train 
No. 33 up to Gudur? 

Shri Shaluuuvaz Khaa: The main 
difficulty is operational difficulty, and 
so it is exceedi�ly difficult to extend 
the train from Bitragunta to Gudur. 
There are no terminal facilities e.g. 
for turning round the engines. 

Slsri Naudas: May I know wbether 
in view of the passing traffic there, 
there is no justification for making 
Gudur the terminal stat�n for train 
No. 33? 

TIie Deputy Mbds1er of Railways 
and Traupart (81iri AJas-): It 
depends upan the convenience of the 
section which tire trains are serving 
at present. The timings at present are 
convenient, but if It is extended upto 
Gudur, then It will become incE>n
venient to the· other section,. 

Mr. $'peaker: We need not 110 Into 
details here. 

PALM C•r lNDUSlJIY 

0'15. Shri Naaaclu: Will the Minis
ter ot Food ao.d Acrlealt,an be pleas
ed to state what are the facilities 
provided by the Central Government 
to the palm gu.r industry? 

Tbe Depat, Minister of Food aad 
.&crielllture (Sltri M. V. Krislmappa): 
A statement i s  laid on the Table of 
the House. [See Appendix II, an
nexure No. 64.J 

Shri Nanadaa: The statement says 
that the Government of India incur 
50 per cent. of the expenditure on the 
schemes of the State Governments 

regarding the P.alm Gur industry. 
May I know, Sir, how this 50 per eent. 
is incurred and through what agency? 
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Shri -II. V. �ppa: State G o v 
ernments are asked t o  submit their 
scheme to encouraae the Palm Gur 
industry and all these schemes will be 
considered and then an estimated 
scheme will be sanctloned, out of 
which the Government of India meet 
50 per cent. anct the State Governments 
50 per cent. 

Shri Nanadu: May I know, Sir, the 
steps taken by the Government to 
publicise the nutritive value-of palm 
gur in this country and iri the import 
ing countries also? 

Shri M. V. Krialmappa: We have got 
a maiazine called the "Tad Gur 
Khabar" and every month we write 
articles about palm gur in order to 
publicise its nutritive value. 

Shri Tbtrnrnal&b: Do Government 
. give or will they give any ftnancial 

aid to the States to develop the Palm 
Gur industry? 

Shri M. V .  Krislmappa: Yes, we 
have given. The ftgures are-

In 1949 Rs. 52,000 
1949-50 Rs. 3,44,000 
1950-51 Rs. 5,52,000 
1951-52 Rs.41,43,000 
1952-53 Rs. 5,30,00'l 

These amounts were given to the 
various States for develop� the Palm 
Gur industry. 

Shri Nanada1: I wanted to know 
bow the nutritive value of palm gur 
is publicised in the importing coun
tries. We are exporting our palm gur 
to other countries and I want· to know 
bow its nutritive value is publicised 
there. 

Sbri M. V. Krishuppa: I think the 
Editor of the "Tad Gur Khabar", while 
inviting articles. will invite from out
side countries also. 

Mr. Speaker: Do we ftrst of all ex,. 
port palm gur'/ 

g.rl M. V. l[rlshaappa: I have no 
information, Sir. 

543 PSD. 

R!:cRUJTMEl,"T OF Culls IN P .  & T. 
Dl!PAIITMl!NT 

•us. Shrl Maalswua:,: (a) wm 
the Minister of ·· Coumumleatioas be 
pleased to refer to the reply given to 
starred question No. 1198 and th� 
supplementaries thereon asked on 10th 
September, 1953 and state whether 
Government have issued orders doing 
;away with the recruitment examina
tion for appointment as clerks in the 
P. & T. Department? 

(b) H so, by what means selection 
to such appointments will be made in 
future? 

TIie Deputy Mials*er of Coaua1111i
caUoas (Shri BaJ Babadar): (a) Yes. 

lb) Selection of candidates in each 
Citcle will be made by a Board on 
the basis of marks obtained by tbe 
candidates in the Matriculation or its 
equivalent examination. Some weight
age in marks will be given to candi
dates with higher qualifications. 

Shrl M�wamy: May I know, Sir. 
wt:e.n that circular was issued and 
whether it was issued to the State 
Governments? 

Shri RaJ Bahadur: The circular was 
not issued to the State Goverrunents. 
It was issued on the 20th September 
1953 to the headsi� the ll,.Ostal circles. 

Shrf Thl.mm.aiab: May I -know. Sir. 
whether the P. & T. bepartment has 
observed strictly the Home Ministry 
order in the matter of reservation of 
appointments for the Scheduled Castes 
and Tribes? 

Slart Baj Bahad1lr. I am afraid, we 
have .not been able to do so. 

Shrt Kelappaa: May I know, Sir, if 
recruitment ls made direct to the 
Upper Division? 

Sbri RaJ Bahadar: Yes, Sir, Upper 
Division Posts are filled by direct 
recruitment also. 

Sbrt Mu.niswamy: May I know, Sir. 
whether those people who are already 
acting as clerks will be retained as 
clerks or reverted to their old pests? 

Shri RaJ Balladur: That ls a sepa
rate question a.nd for that. rules exist. 
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AIR RoVTB TO KABUL 
•nt. Tb. J,eksbmen Slngb Cbarak: 

(a) Will the Minister of eo-an1ea
t.ions be pleased to state whether any 
team of officers was sent to Kabul 
recently to investigate the latest posi
tion recardln& a direct flight to 
Kabul? 

(b) Who were the officers sent fc>r 
the purpose? 

The Depat:, Minister of Comaani
cations CShri BaJ Bahadar): (a) Yes. 
Sir. 

(b) I Jay on the Table of the House 
a statement giving the requisite info r 
mation. [See Appendix II, annexure 
No. 65 . .) 

Th. Lablunan Siarh Chant: May-I 
know. Sir. If the efforts of officers in 
finding out a shorter route to Kabul 
have been successful? If so, what 
would be the distance between india 
and Kabul! 

Sbrl BaJ Babadar: They were 
successful Ione before and tbe air 
service is already in operation. 

TII. J •bbmen Slnch Cbarek: What 
is tbe air distance at present? 

Sbrt BaJ Babeclar: It has been 
reduced . considerablY, but I cannot 
give the exact. distance now. 

GoLD MINE WolUCERS 

•ue. Sbri TbJmmaleb: (a) Will the 
Minister of Lebov be pleased to 
state whether the Minimum Waces Ac-t 
has not been made applicable to U,e 
Gold Mines? 

(b) If ·so, do Government propoee 
to consider the question of applying 
welfare measures, as have been done 
in the Coal Mines? 

Tbe ·Mlnbter of Labour (Shrl V. v. 

Gtri): (a) The Minimum Wages Act 
ls · primarily intended to afford relief 
to sweated and unorganised labour. As 
labour In gold mines does not suffer 
from this handicap, it was considered 
unnecessary to bring it within tbe 
scope of the Act. 

(b) This question was recently con· 
sldered. In view of the welfare 
measures vol�ntarily undertaken by 
the owners of Gold mines, it was c o n 
sidered unnecessary io-mirl a statu 
tory scheme of welfare financed 
through a cess, especially as the 
strength of labour was only 24,000. 

Shri Tblmm&iab: In view of the 
assurance iiven during the budget 
aesslon In answer to a starred ques
tion of mine that the Minister would 
examine the question of enforcing the 
Minimum Wages Act in the K.G.F. 
area, I would like to know whether 
he has examined the question, and, 
if so, with what result? 

Shri V. V. Glri: We found that it Is 
not necessary to put it into effect. 

Sbri 'l'llimmalah: Is the Government 
aware of the fact that clerks working_ 
in the K.G.F. are getting salaries 
equivalent to that of the Class IV 
employees of the Central Government? 

Shrl V. V. Glri: I take the informa.
tlon. 

Slui T. B. V:IUal Rao: May I know, 
Sir, what are the welfare measures 
undertaken by the K.G.F. manage
ment? 

Shrl V. V. Girt: The Labour Invest!· 
gatlon Committee found that labour 
welfare measures such as medical, 
educational and recreational facilities 
were provided by the employers. 

Shrl Naaadu: May I know the 
reasons for not extending the Mini· 
mum Wages Act to the Kolar Gold 
Mines? 

Shrl V. V. Girl: There are trade 
unions of a powerful kind which will 
be able to negotiate with the employers 
and the workers and the workers will 
be in a better position to get better 
wages under those circumstances. 

NATIONALISATION OP AIR SERVICES 

•uz. Sbrl Bllapat Iha: (a) Will 
the Minister of Communications be 
pleased to state the effect of natlonali· 

aatlon of air services on the traffic in 
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passengers and &oods carried by the 
different lines? 

(b) How do the figures in the month 
of August compare with that imme
diately after nationalisation in July 
1953? 

( c) Is there any line on which traffic 
either in passengers or in goods bas 
decreased? 

The De)IGty M1Dlsier of Comaaal
catlons (Shrt Baj Balladur): (a) There 
has been no appreciable effect on air 
traffic. 

(b) There were no sl.iniftcant varia• 
tions apart from the normal seasonal 
variations. 

(c) In Line 4 (formerly M/S. Indian 
National Airways Ltd.) there was 
some fi 11 in passenger traffic during 
August compared to the ftzures for 
July. 

'" � '"=��t�

lli\Vf t  � � � � if  
1ff<'S � !fif.,rln .-t �Ail!i en: � � 

� t ?  

.sil' m1 � : arift � mr f 
f.!; ..-�.f � ari' if'� m if � ffl(I' 
f'li'"1' lf"f arm: � !fr � � 
�� �1 �· I 

.sil' � '" : itifi �� or m 
lfto t � if' � fil; itm �"'" 
ii' m� � ir(r.n i( ar� ft (, 
ii' ;:in;r"l'r �r t fil; � f� � 
� �, ( ?  

.sil' m1 � : <tm ffilrl; it 
� arr,r t il>rof ��('I' it� 
t lfm lffll'lf t � 'fffl �f1114> 
� � ;r' 'f�.f � ;;rmr ( I 

W5 � fflf : � �  
� ;;n-�mrmr��'if� 

� 'fr, � if' ar,r i!i1ft' {t irt t !fl' 
� � � 'l't f ?  

.fl' mr � : 1'l am lf(f <lffl'lfr 
sill ffffl' I 

"NBVER: HUNGRY" Gou. 

•m. Shrl m.ac,nt Iha: (a) Will 
the Minister of Health be pleased to 
state whether it is a fact that the 
Government of India have undertaken 
to get Coorg's 'never hungry' wonder 
girl examined? 

(b) What is the amount sanctioned 
for this examination? 

TIie Depaty Mblister al Bealtlt 
(Sbrimatl �): (a) Yes. 

(b) Rs. 1,200. 

8hrt Bllacw&t Iha: May I know, 
Sir. what is the result of tbe exami
nation? 

Shrimatl Cbaadrasekbar: We have 
just recently received a n!port from 
the Director of Medical Services, 
ll(ysore, wherein be concludes tbat she 
Is a normal pers� and there is no 
need for underta.kin& any other exami
nation. 

Sbrl �t Iha roae-

Mr. Speaker: This question need 
not be discussed on the floor of this 
House. Next question . 

Shri Bhacwa& Jha: What the Minis
ter said was wrona. I wanted to 
verifY .... 

Mr. Speaker: _Order, order. Next 
question 

� 

*'t�I\. 1ft �� � :  (�) 

..-nr "' � 1j,ft � � atl't t"T 
ffl f;i; � inmr � t Pf ml'r 
" � �� mlf � � !FT ffl "'1T11fT 

t ;;i, � i1ft;a'1f � t "R �  
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1'ftf � � � � ��� 
� � � t ?  

(•) m � mir ..,... � 
fff "� 'ITT � ii; � � 
q ,fi � ;;JT � t ?  

The Deputy MlDiner GI Food and 
Acric1lltme (Shri M. V. Krisluaappa): 
(a) Yes, a new variety ot Jowar, 
M. 47-3 has been evolved. 

(b) No, this strain is not likely to 
be suitable for dry areas in the 
Punja� and Rajasthan. 

- � � : lf!IT @Ta' 6'n' p(  
it"lfT � � 'l>'l'FJT rn fil; � �  
� � {If t �<ft �� �, (tffl'l�IJ� 
� "'1' <mi �  prlff, ;;m�;i;r 
�i'Ullz ito <no � {�;{ "1'i� If 
it fil;qr ;irTlf1fT -? 

.ft Cf11o 1"0 �lff : � ;;rm;f 

it; �it; trr in:��. � �  

� .. cfu¢ 'ti( ( I 

lit � � : f.im � � 'll'ffl,ft 
tt�4tlila � ..,...  <mi 8" �arr 'ff, 
ffl � '!if l!'lfr llil{ Q;ffl-ru<iz �;f '! o 
<i'to If ofl'f "'1' � 8" f.tiq( � ? 

lit lfl'O �,O P1iltlO :  ar1ft ('1'"1 � 
f.!;1rr i11rr t ar;r � ;;i-� � � if  f.t;1rr 
'1ITlt1ff I 

SflfR � ( lit p� "1.r ii�) ' 
� 11i1 � � -� :stff ift+T mim 
;wi''IT, ff If fil;qr � aITT WT;,n' 
'fR am: ;ncr<"f �r � ilft� am: � 
'!if 1ft fil,-irr � I � 8" trj � an 
lft q;p:r�r f'f�r ( 1 

Mr. Speaker: Next question. 
lit am:o �o � : lfllT � qi' 

( fit; � � 8" � '"�nr�t � afm1 
�r fil;•.fi 1J'q'C i ? 

Mr. $pesker: Order, order, I am 
goin1 _ to the next question. 

_., rm IIIIIPf 

.... ':l,. lit � � (Iii) 
� 'fit � .ra,;i � "'1 rn fit; m 
3lt aaJ t flt; If" � t � Fm .. 

"1Tll1J' Yoo � ;i �. H.X� 
iit � �  � � 'ITT �  
mr � � cn: �  � 
fflU 1' � ...... 1li1J' ""1 ? 

(lll") � � t, ('l'l � � 1' 
m 'ffT '3'oT1f 1Tlf t· ? 

TIie Deputy Mba.wier of Railways 
U1c1 Transport (Shri �): (a) 
and (b). Orders have been issued tor 
removing their grievance by imple
menting the upgrading of clerical 
posts with retrospective effect. There 
was no hunger strike as s'!ch. 

lit �  � : �IT\ �� ...,. >ill 
� offll<:f If fflli( � 'fl, � ii; 

Ill� ��rn<flm� �� 
� a,;H't '" ? ;;;; ...,. iiiif lfllT m ? 

�PS � Q'Rffin!' IJ'lff (� �o 

-' 0 Q'Jlt) : _;fi ;rt\', ant � � 
u '" am: ,r '3'U ;J lli'lt � �<li fl 
� (l" OOlITT "'1' 1" I 

�.,.,....� 

*Y':llt. lit � ffl{ : lpfT � 
� � � ...... t'{T �If 

( �) fil;,r fil;,r 't:ff t � -
l!rolrt ft:N ttX� ii � �  l"ft 

t ; 
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The. Deputy Mbiister or BaUwa,.. 
Uld 1'raiupori (Shri Alagesp): .(a) 
The question of 1!1ectrifying the Cal 
cutta Suburban Section and the imius
trial area on the Eastern Railway and 
certain sections on the Southern Rait.
way Is under the active consideration 
of GovernmenL 

(b) The costs of the various schemes 
have not yet been worked out. 

1ft � � �: f,.31.fliji(QI itt 
tit.r.rr ti · Ara-f � � itt 
�� �),fr ? 

't"' "" '"�'"" � ( 1ft �o 

lil'o mf!lft') : lf{ m 'Cf� �r"(t ffl 

{t � t, ;;r• � ljiT � ft ;;rf1f 
(!'if �If �·ur �frr' f"'" fit;� � 
� ,tfy � t ·  
Shri P-: Has it come to the 

notice of the Government that persis
tent demands have been made both 
on the platform and in the Preas that 
the Quilon-Ernakulam Railway which 
is being laid should be electrifled and 
that the Government have already 
made promises on the floor of this 

House to that etrect? 

Shri AJacesaa: That is one of the 
sections on the Southern Railway 
where we are considering the possibili
ty of electriJ\cation. 

Shi1 G. P. Slaba: May I know if 
thi!re is any propOsal before the Gov
etnment to have electric train trom 
Howrah to Moghalsarai in view of the 

fact that the line passes throU&h one 
of the most Important industrial areas! 

8llri Alases&n: That section and also 
other sectiona in the Eastern Railway 
includina the industrial belt. 

Mr. S&ieliker: Next question. 
DBSi!RT AR.us 

•us. Shri Blslnn Natll Ito:,: Will 
the Minister of Food and AcrlcGltme 
be pleased to state: 

(a) whether Goveriuneni are givin& 
erimts to State Governments to check 
the advance ot desert. areas; and 

(b) whether any State Governments 
have begun worit iii this direction? 

The Depai7 Mmis1er of Food ud 
Aarlealtme (Sbri M. V. Krlalmappa): 

(a) No applications for such grants 
have been received so far. 

(b) A statement showing the in
formation available is laid on the 
Table of the House. [See Appendix 
II, ·annexure :No. 66.)! 

Sllrl Blshwa Nath Roy: May I know, 
Sir, whether any attempt has been 
made in the U. P. in this direction? 

8llrl M. V. K.rlsuappa: In U. P .  
there seems to have been no attempt, 
but PEPSU, Ajmer, Saurashtra, Delhi 
and Punjab are making some efforts 
to check this onward march ot the 

desert. but we have also got certain 
schemes to execute and ·we have call 
ed for the schemes of the various 
Governments near the Rajasthan 
desert and they are submittin& their 
schemes very soon and we will co 
through those schemes. 

CoAL MlNEs 

•m. Shrt P. c. Bose: Will the 
Minister of L:abour be pleued to 
state: 

(a) wheth�r Government are 
aware that a number of drowning 
accidents with heavy death roll took 
place in coal mines during the last 
rainy season; 

(b) whether Government propose 
to take some precautionary measures 
to· prevent the recurrence of such ac-
cidents; and 

(c) if so, what are those measures? 
.. 

The MiDJster of La.,_r (Shri V. V. 
Gitt): (a) Inundation caused by 
heavy ftoods resulted in two acci 
deqts on the 5th and 24th August 
1953. In the llrst, eleven persons and 
in the second, six persons were 
drowned. There was also another 
accident due to drowning on the 
28th' July 1953, Involving the loss of 
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three lives, but this was not due to 
flooding caused �7 �-

(b) and (c). A statement showtng 
measures already taken, and propos
ed to be taken, is laid on the Table 
of the House. [See Appendix II, an
nexure No. 67.] 

Slari P. C. BGse: Are the Govern
ment aware that the usual posters 
and pictorial hand-bills on accidents 
are bot being pasted in the coal 
mines accordin& to the reeulations 
of the I.L.O. ! 

Slari V. V, Girl: I take the Informa
tion from the hon .  Member and shall 
communicate it to the Chief Inspector 
of Mines. 

TUBil-WBU.S IN NORTH GUJBRAT 

*431. Dr . .&ala: (a) Will the Minir 
ter of Food 1111d � be pleased 
to state what are the terms on which 
loan has been given to Bombay 
State for the construction of 400 tube· 
wells lo North Gujerat? 

(b) What amount has been returned 
by the Bombay State out of this loan? 

(c) What Is the rate of interest 
which will be charged to Bombay State 
on this loan? 

TIie Depllty Minister of Food 111111 
ApicaJtare (Sim M. V. l[rtshuppa): 
(a) Repayment in 15 equated annual 
instalments of principal with Inter
est, the first lmtalment startlnl from 
1952-53. 

(b) Rs. 2,03,504/- plus interest 
Rs. l · 5  lakhs. 

(c) 3f per cent. 

Dr. Amin: May I know what was 
the amount advanced to the National 
Tube-well Company by the Bombay 
State out of the loan advanced by the 
Centre? 

Slu1 M. V. K:rlalmappa: We have 
advanced Rs. 40 laths to the Bombay 
Government and accordi.nt, to our 
flcures ttiey have advanced about 

Rs, 11 lakhs as loan to this company. 

Shrl Gichrllili: Are the· Govern
ment aware tJ:iat the company . . .  

Mr. Speaker: The question-hour is 
over. 

Sbon Notice ,QueaUon aad Answer 
PAEJSTAN -U.S.A. MlLrrARY .ALLIANCE 

(NllCOTIATIONS) 

SNQ 2. Shrl L. N, MJshra: Will lhe 
Prime Mlnlllter be pleased to state: 

(a) whether attention of Govern
ment has been drawn to the latest 
statement of the U. S President re
gardin& the proposed U. S.-Pakistan 
military alliance; and 

(b) if so, what steps do Govern
men'ti propOS!e � uke in order to 
allay the serious misgivinls and con
cern created in. India by it? 

The Prime MiDlster (Shri Jawallar
lal Nehru): (a) and (b). Yes. Gov
ernment have seen press reports of a 
statement made by the President o: 
·the United States .which state that 
"the question of military aid and 

bases were not discussed lo detail 
when �e met the Pakistan Gover� 
nor-General recent17." 'nlls state
ment indicates that the subject wu 
discussed but not in detail. A number 
of other statements have also been 
made on this subject by responsible 
statesmen in the United States. and 
in Pakistan. The U. S. Secretary of 
State stated that the U.S.A. were not 
at present oegotiatlni v.rith Pakistan 
e�tber a m,Uit.ary aid IBil'eement or 

an agreement to establish U. S. basea 
In Pakistan territory. He added, how
ever, that be did not rule out the 
possibility that the U. S. A. mi&hl 
make a military aid agreement with 
Pakistan In future. The Governor
General of Pakistan has stated that re
ports that Pakistan was negotiating
with the U. S. A. for military help 
in return for the provision of bases 
were "absolutely · unt>UJ:ided, and 
baseless". 

Cerialo Influential and responsible 
newspapers and periodicals in th& 

United States bave written sl)e(;lf\cal
ly and authorltativel7 on the subject 
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of rnil�tuy aid bein& &iven �Y the 
U.S. to Pakistan and U.S .  bases being 
established in Pakistan. 

These varied statements are some
what contradictory. They would indi
cate that this matter has been under 
discussion �tween the Governments 

of Pakistan and U.S.A. for sometime 
past, thou1h no decisions have been 
arrived at. 

The Government of India have 
clearly stated that they view &DY 
such deivelopmeni§ with gt,ave con� 
cern . Any further steps would de
pend on such developments as might 
take place. 

Sbri L, N, MJlwa: May I know 
whether it is a fact that a C-Onfer• 
ence of the Greek, Turkish and Ameri
can officers, in which the Command
er-in-Chief and Defence Secretary of 
Pakistan were also present, was held 
in September last at Izmir, the Head
quarters of  South-Eastern European 
Wing of NATO and whether prelimi
naries of this military alliance were 
worked out in that conference? 

Sbri Jawaharlal Nellru: I do not 
know, Sir. 

Shl'l L, N. Mishra: Do the Govern
ment of India propose to take up 
this matter direct with Pakistan, 
l1ince this alliance, when materialis
es, may disturb the good neighbour
l y  relationship of tlte two countries? 

Shri JaWllbarlal Nehrla: have 
stated, Sir, that we shall take such 
steps as Government considers 
necessary according to -developments 
as they take place. 

Sudar A. S. &ai.al: May I know, 
Sir, whether the attention of the 
Government bas been drawn to the 
statement made by Mr. :Emanuel Cel
ler, Member of the United States 
HoUSe of Representatives in Karachi 
yesterday that economic ald to Pakis
tan by United States of America dld 
not preclude military help? How 
does 1this .neconcilie with the state

ment made by th. hon. Prime Minll
ter? 

Sbrt Jawabarlal Nelan: I am asked 
to reconcile rnyseU with other people's 
statements! l have not seen that 
statement. 

Sbri S7ed .Mamed: Is this question 
likely to figure in the talks which 
the Prime Minister is likel,. to have 
with Sbri Nixon? 

Sbri JawallarJa.1 Nelara: The Vice
President of  the United States bas 
not come here for any formal talks 
on any subject. I do not quite know 
what subjects he would like to dis
cuss with us. There is no agenda for 
discussion or any formalit7 about it .  
So, I cannot say exactly what he will 
discuss with us. 

Sbri GJdwaai: Has the attention 
of Government ,been drawn to a PTI 
message from New York, dated the 
29th November publlahed in the 
Hindustan Times this morning to 
the effect that. ''Pakistan was deter 
red from pushing the pact in question 
because India "may threaten" to end 
the current Wasblniton talks be t 
ween India and Pakistan on lnd:JB 
waters? 

Sbri Jawallarlal Nelan: I have not 
personally seen that messase, Sir. I 
have nothing to say about messages 
like that. 

Sbri T. K.. Clllllldbut: Has the at
tention of the Prime Minister been 

drawn to the news messaae from· 
Washington, dated the ltith Novem
ber, "Authoritative sources in Wash
ington stated that the .United Sta� 
would inform India in · advance if 
she decided to send milita,y aid to 
Pakistan"? If so, has he received any 
official intimation of the talks from 

United States sources or has he ob
tained any information on such talks 
from our own diplomatic missions In 
Washington and Karachi! 

Sbri Jawaharla.l Nelara: I have seen 
the message in the oress. to which 
the hon. Member has referred. I have 

' seen reports tr,om our Ambassador in 
Washington aoout certain talks he 
had there. We are receiving continu
al reports of tllks informally from 
various heads of missions of · ours on 
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this subject. It is difficult for me to 
go into defalls as to what It ref�. 

Shri T .  K. Cbaadhurl: Has . he : c
ceived any reports from our Misson 
in Karachi? 

S!iri Jawabarlal Nehru: Speaking 
off-hand, we have, of course, received 
reports. But I do not Quite know what 
the hon. Member refers to. We some
times receive reports every day. 

Sbri V. G. Deshpaacle: Do Govern. 
ment of India propose to make a 
change in its policy of neutrality In 
view of these developments? 

Sbri Jawaharlal Nehna: The Govern
ment of India feel that their policy of 
neutrality has been conftrmed and 
strengthened by all such develop.. 
ments. 

Dr. Lanka Suclaram: May I know, 
Sir, whether the Government of 
India have sent any formal communi
cation to the United States Govern
ment indicating the apprehensions ex
pressed bY. the Prime Minister in the 
Press Conference on the 15th of this 
month? 

Shri Jawallarlal Nellna: I do not 
quite know what the hon. Member 
means by a formal communication. 
But, using that word in the techni
cal sense, we have not sent any for
mal communication. But informally 
we have been in touch with various 
Governments. 

81ifl Mepllad. Sall&: May I 
agailisl which particular enemy 
istan is seeking military aid 
the United States? 

know 
Pak 
from 

WRITrEN ANSWERS TO QUESTIONS 

ZOOLOGICAL GARDEN IN t)m.m 
•saK Slarl s. N; Du: Will the 

1'!inister ot. P®d aa4 Agriculture he 
pleased to state: 

(a) whether the scheme for the 
f'.stablisbment of a Wild Life Park near 
Purana Quila in New Delhi has been . ftna1liled; 

(b) if so, w·hat are the important 
features of the scheme; and 

(c) what is the estimated recurring 
and non-recurring expenditure involv
ed in the scheme? 

TIie Depaty Mial.fler of Food and 
Acrlealtare (Shri M. V. Krlalmappa): 
(a) Not yet. 

(b) The import.ant features of the 
scheme under consideration are:-

{i) to provide amenities to the 
citizens of the growing city of 

Delhi, 
(ii) as the zoo is to be develop

ed somewhat along the line of 
the Whipsnade Park near London, 
the special feature would be that 
visitors, rather than the ani
mals would appear to he in a 
cage, 

(c) The total estimated recurring 
and non-recurring expenditure would 
be in the neighbourhood of Rs. 10 
lakhs spread over a period of ftve 

years. 

CoNPERENCE OP GENERAL MANAGERS 

0386. Shrl S. N. Daa: Will the 
Minister of Railways be pleased to 
state: 

(a) the important subjects discus· 
sed and considered 11t the recent Con
ference of the General Managers of 
all the Railways; and 

(b) whether any decisions were 
arrived at? 

Th Dell1riY Mlnilier of RaUwan 
li1Mf TtaDIPbrt {Shri Alaseau): (a) 
and (b). At tbe Conference of Gen
aral Mlanageit; of RaLlways held in 

September last. a number of matters 
..vtte. discussed in.eluding Questions 
relating to tn1fflc trends and steps 
to increase earnings, staff problems, 

increased use of Khadi, olllnniDR for 
future reouitetnents of railways ::nd 
some· � of Re-crouping and cer
tain decisions were arrived at. 
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0387. Sllrl S. N. Dal: Will the 
Minister of Transport be pleased to 
state: 

(a) the nature of work done so far 
by the Ganga Brahmputra Transport 
Board during 1953-54; 

(b) its present and future pro
gramme; and 

(c) whether the work is progressing 
according to plan? 

The Deputy Mbaister of Ballwan 
and Traasport (Sllri A)acesan): (a) 
to (c). The Ganga -Brahmaputra 
Water Tran5Port Board has been set 
up to co-ordinate activities relatina to 
navigation on the Ganga-Brahmaputra 
system of rivers. The main item In 
the Board's immediate programme ls 
to carry out a Pilot project for navi
gating the Upoer Ganga and Gogra 
with shallow draft tugs and barges. 
At its last meeting held· on the 26th 
October 1953, the Board approved of 
certain preliminary arrangement. 
necessary for starting the project. 

S!AMBN'S DISPUTE 

•408. -Shri N. Sreebntan Nair: Will 
the Minister of Transport be pleased 
to state whether Government have 

taken any decision as to whether the 
Seamen's disputes will come within 
the purview of the Industrial Disputes 
Act? 

Tbe Deputy Minister of Rallwan 
and Trusport (Sbrf Ala-esaiu: The 
matter is under examination. 

RAILWAY BRIDGB ON GoDAVARI RJ'nm 

•UL Shrl Madhao Bedell: Will the 
Minister of Railways be pleased to 
state the position regarding the per
mls.sion asked for by the Azamabad 
Thermal Power Scheme authorities to 
use the Railway Bridge on the 
Godavari River in the Hyderabad 
State to support the electric wires to 
take the enerJY from Ramgundam to 
Mancherlal town which is on the other 
side of the river? 

'flae Pulllllaeiitary 8eeMal'Y to the 
M!lmllet' ot. aa.nwan aiid Tnnsi,on 
(Sllri Sbatmawu Daa): A Memo
randum of terms and necessary per
mission was sent by the Central 
Railway to the Power Scheme autho
rities who are, however, now consi
derin& the posslbili ty of la,inc an 
overhead transmission line across the 
r�lver .and have, therefore, deterred 

consideration of the Railway terms. 

MEDICAL AID TO RAILWAYMEN 

•ua. Shri Namblar: Will the Minis
ter of Ballways be pleased to state: 

(a) whether it is a fact that 
Railwaymen suffering from T. B. are 
being given lo:ng leave without pay 
for treatment; 

(b) whether they are given any 
amount to meet the expenses of 
treatment in case there are no beds 
available in Railway and Govern
ment Hospitals; and 

(c) whether there is  any proposal to 
arrange wards in T. B. Sanatoria ex
clusively for Railwaymen? 

TIie Parliamentary Secretary to 
tile � of Railways and Tr&D
port (Shn Sb.aluunru IUwl): (a) 
They are given leave without pay 
only when they have exhausted all 
leave with pay at their credit. 

(b) No. 

(c) Yes. 

T.B. PATIENTS AMONG RAn.WAYMEN 

••t'l'. Sbrl Namblar: Will the Minis 
ter of  RIIUways· be pleased to state: 

(a) the number of T. B. patients 
among Railwaymen who were either 
medically declared unfit or granted 
long leave without pay in each Rail
way during the year ending March 
19�; and 

(b) the steps Government are tak
in& to prevent the spread of T. B. 
ainOl\glt RaiJ:waYmen and their fami
lies? 
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Tbe Parliallleatary Secretary to the 
Mblisier of Bailwan IUld 'l'nMport 
(Sllri Sbahaa.waa Kua): (a) and 
(b). A statement is placed on the 
Table of the House. [See Appendix 
II, annexure No. 68.] 

CBNTRAL RICE RESEARCH lNSTnUlE, 
CUITACR 

•ut. Sbri BachbikoWah: (a) Will 
the Minister of Food and Acrlca)tue 
be pleased to state whether it is a fact 
that Government have sanctioned a 
scheme for Imparting practical instruc

tion in scientific methods on different 
aspects of rice cultivation at the Cen
tral Rice Research Institute at 
Cuttack? 

(b) H so, what are the results of 
these trainings? 

Tbe Deputy MblJster of Food and 
Acricaltaft < 9:tri 11. V. Krillmappa) : 
(a) Yes. 

(b) The first experimental course 
of training is still in proeresa. 

D!!a. PASSENGEll WELFARE CoMMITTEBS 

•ut. Ch. Bapablr Slap:  (a) Will 
the Minister of Transport be pleased 
to state wbei!her Government have 
formed Deck Passenger Welfare Com
mittees? 

(b) If so, who are its members? 

(c) Are the Committees functioning 
and if so, have they made any recom
mendations? 

TIie Deputy Mhlister of Ballwus 
BIid Trampori (Sbrt Alapaa): (a) 
to (c). The Committees have not yet 
been set up. Their composition and 
membership are in the process of 

finalisation and steps to recruit Sec
retaries of the Committees are In 
hand. 

CoPPER WW! CO!ffllACT POR T'CBB WELLS 

•Ul. Dr. Amill: Will the Minister o• 
FOOd uad AgricaJture be pleased to 
state: 

(a) the name of the ftrm to whom 
contra-:! for the supply of copper wtres 

required for 2000 Tube Wells Scheme 
was given; 

(b) the price per lb. and the 
quantity for which it was tendered; 
and 

(c) the lowest ruling price of copper 
wires at that time in World markets? 

The Deputy Mbuster of Food aad 
Acricultare (Sbri M. V. KrislulallPah 
(a) No contract bas ,been awarded to 
any firm by the Govt. of India for 
the supply of copper wire under the 
2,000 tubewells scheme. Governments 
of U. P ., Bihar, Punjab and Pepsu 
have, however, placed orders with 
Messrs. Kamani Engineerlne Corpo
ration Limited of Bombay and Mes
srs. N'ationai Screw and Wire Pro
ducts Limited, of Calcutta, for their 
requirements of Copper conductors. 

(b) 730 tons of solid copper cc.n
ductors have been ordered with Kam
ani Eneineering Corporation Limited 
at the rate of Rs. 2-7-3 per lb. F.O.R. 
Jaipur, and 969 tons of stranded cop
per conductors received against world 
Messrs. National Screw and Wire 
Products Limited at the rate of · Rs. 
2-5-5 per lb. r.o.R. Belur, by the 
four State Governments. 

(c) The lowest rate for solid cop
per conductors received against world 
tenders was Rs. '2-5-6 per lb. from 
two Indian firms wbo were not ap
proved manufacturers of copper wire. 
The quotations of foreilt?l ftnns were 
much hieher than the rates paid by 
the State Governments to the two 
tlrrns mentioned earlier. 

D1CASUALl7ATl0N Of RAILWAY PORTUS 

•,3%. Shri BND&DIDU Das: (a) Wi!I 
the Minister of Rall••>'• be pleased to 
state whether Government are aware 
that under the decasualizatlon of the 
Licensed Porters at Burdwan Junction 
of the Eastern Railways they have t.> 
pay more Licence fees to the Railways 
than what they used to pay previousl.7 
to the contractors? 

(b) Do GQvemment propose to 
introduce the decasualizatlon Sche
in other places alac>T 



S79 Written Amwers 30 NOVEMBER_ 1953 Written Amwera 580 

(c) If the answer to parts (a) and 
(b) above be in the affirmative, will 
Government state the reasons? 

The ParUamen&ary Seerdar7 '° tGae 
Minl*r of Bailwan &lld Traupori 
(Shri Sbabawu Khu): (a) Yes. 

(b) Yes. 

(c) Reasons are (a) (i) To cover the 
cost of the supervisory or1anisation 
or. a "no profit, no loss" basis and 
(ii) to provide -eertain other faciliti
es such as free medical treatment 
and fret. supply of buckles and 
.badges 

( b) Apart from mllkinJ! for unifor
mity of practice, the scheme will be 
in the interests of the licensed por 
ters the111$elVe11 !llld also result in 
improved service to the travellinl 
public. 

MlmMUM WAGES Acr 
•t33. Shri Bamanaada. Das: (a) Will 

the Minister of Labour be pleased to 
state how many infringements of  the 
nature of short payment and non-pay
ment for the weekly holidays under 
the Minimum Wa,es Act have been 
detected by the Chief Labour Com
missioner's Organisations in respect of 
the workers employed in the "Schedul
ed Employment" directly by the Indian 

Railways and through their contractors 
during the year ending in July, 1953? 

(b) How many prosecutions have 
been made under Section 22 of the 
Minimum Wages Act so far and with 
what results? 

(c) What further action has been 
proposed by Government to enforce 
rigidly the provisions of the Minimum 
Wages Act in the light of  the ex
perience gained so far? 

Tbe Mblbter of Labour (Shrt V. V. 
Girl): (a) The Chief Labour Com
missioner's Organisation has detected 
9 cases of abort payment in Depart
mental establishments and 92 cases in 
contractors' establlshments. The cases 
in respect of  non-payment for week
ly holidays have been 21 1n Jilepart
rnental establlahrne11t& and S3 in con
tracton' establishments. 

(b) One. This was subsequently 
withdrawn and compounded out of 
Court as desired by the parties. 

(c) Inatructions have been issued. 
to the inspection staff to pay parti
cular attention to this matter. All 
the Ministries of the Government of 
India employing industrial labour
have also been requested to extend 
the fullest co-operation to the inspec
ting officers and to ensure . the proper 
implementation of the Act and the 
Rules both in re,ard to the depart
mental estatJlishments as well as. 
conb1actors' establishmenta . 

POSTS AND Tllu!GRAPHS Oma.s IN RAJAS-• THAN 
•cu. Sllrt Kani Sblpjl; Will the 

Minister of o.-mmucatioas be pleased. 
to refer to the reply given to unstarred 
question No. 105 asked on the 14th 
November, 1952 and state: 

(a) the number of Posts and Tele
graphs Offices OP.ened in Rajasthai, 
during the year 1962-53; and 

(b) how many n�� Posts and Tele
graphs Ofllces are proposed to be open
ed in Rajasthan during the year 1953· 
54? 

The Depaty :Mlal!&er of Cemmaal
,caUou (!lui a.J Bahadm): (a) Post 
Otllces { Rural 48 

Urban I 
Tele,rapb Ofllces 6 

(b) The target for 1953-54 Is 330 
Post Offices ang 9 telegraph offices. 

NAME·BoARDS AT RAILWAY STATIONS 
•us. Shri a.  N. s. Deo: Will the 

Minister of Railways be pleased to . 
state: 

(a) the policy of Government In re
gard to languqes used in the name· 
boards of Railway stations; and 

(b) the reasons for removal of Ori.Ya 
from the name-boards of some Railwa.� 
stations in Sinlhbhum District in 
Bihar, on the Eastern Railway, part!· 
cularly 1a the ex-States of ScralkeU. 
and Kharsawan! 



Written Am,oen 30 NOVEMBER 1953 Written Anawen 

Tbe Depat:, � of Kallwus 
and 'l'ransport (Slut Alacesu): (a) 
The policy of the Govern.-nent is that 
the names of stations on station 
name-boards should be indic,ated In 

(i) Hindi in Devanagri script; 
(ii) English; and 
(ii.i) the regional language, 

In speclaL cireumstances, an addi 
tional language may also be used in 
consultation with the Railway Users' 
Consultative Committee. 

(b) The practice of usinir Oriya 
script on the station name-boards of 
stations in Sin&hbhum District was 
abandoned in accordance with the re
commendation ot the Local Advisory 
Committee of the former Benaal 
Nagpur Railway, 

CoNTAMlNATED WATER IN AGARTALA 

•436. Shri Biren Datt: WU! the Mini� 
ter of Health be pleased to state: 

(a) whether any examination ol 
water of suspected tube-wells in 
.i,.gartala Town has been undertaken 
and if so. what are the results; 

1b1 wh:i! are the reasons for intesti
nal trouble to the large number of 
dti?ens in Agartala; and 

(c) whether anY precautionary 
measures have been taken in the 
matter? 

!l'be Depaty iMiDJaer o( llnlUl 
(Shrimati ChudnlleiLUr): (a) Yes. 
Its chemical quality is satisfactory 
except for high iron contents. The 
high presumptive Coli Count in the 
water does not by itself make it bac
teriologica,Uy unsatisfactory. Further 
bacteriological examination, however, 

will be made. 
(b) There can be many causes for 

such trouble apart from· an infected 
water supply e.g. infected food, mal
nutrition and under-nutrition. 

( c) Precautionary measures as far 
as food and nutrition are concerned 
are obvious. And as re11;ards infection 
flom water, If that is th� basic cause, 

this can only J)e removed by a filtered 
water-supply, 

RAILWAY TRAJNING SCHOOL, UDAIPUll 
•437. Slui Bbeekha BIial: (a) Will 

the Minister of Railways be pleased to 
state whether any site has been se!ect
ed for the bui'lding of the Railway 
Training School at Udaipur? 

(b) When will the construction work 
be started? 

The Parliamentary Seeretu-y to tbe 
Minister ot Ra.llways and Transport 
(Shri Shahnawaz lthan): (a) 'l'he 
proposal . for a Railway Training 
School at Udaipur is still under exa
mination. 

(b) Efforts will be made to tike 
this work in band next year, it the 
proposal is finally accepted. 

$TEAMl!lt FREIGKT RATES 
*438. Shri K. P. Tripathl: Will the 

Minister of Tr8DS1l0rl be pleased tc> 
state: 

(a) whether it is a fact that repre
sentations were made to him about the 
exorbitant freights and fares charged 
by the steamer companies, plying to 

and from Assam and Calcutta; 
(b) whether any step& have been 

taken in the matter; and 
( c) if so, what? 
Tbe Deputy Milllster of KaDwa,s 

ud Trusport (Siar! �): (a) 
Yes. 

(b) and (c). The matter is under 
examination in consultation with the 
State Governments. 

ROWRA!AR Al!ROD'ROME 

•439. SJu1 Sarmah: (a) Will the 
Minister of Commaalea&iou be pleased 
to state whether there have been 
scheduled air services to the Rowraiah 
aerodrome at Jorhat (Assam) regular
ly in the last few years and these are 
still continuing'? 

(b) Is it a fact that thia aerodrome 
has

. 
been made ov.ei- to tlie indlan Ah 

Force? 
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(c) Are Government aware that 
civil air passencen are put to incon· . 
venience by the ·1.A.F. employees? 

(d) U so. what arrangements do  
Goverpment prQl1(lse to  make for 
civilian passengers at the said air port? 

TIie Deputy lllalster of Commmd· 
catiou (81111 Kai Balladar): (a) Yes, 

Sir. 

(b) Yes, Sir. 

( c) .A report to thls effect hu 
been received from the hon. Member. 

(d) Action is beinc taken to lnvee
tigate the matter. Instructions have 

been issued meanwhile that whatever 
facilities were availablP. to civil pas
sengers prior to the transfer of the 
ae!l'odrome to the Air Force should 

be restored. The provision of a sepa
rate Civil Aviation Terminal building 
at the aerodrome is also under con
sideration. 

RAILWAY RATES TRIBUNAL 

•440. Shrt K. C. SodllJa: Will tha 
Minister of Rallwan be "-\eased to 
state: 

(a) the present constitution of the 
Railway Rates Tribunal; 

(b) the number of formal complaints 
received by them under Section 41 o! 
the Railway Act durin11 1952-53; and 

·(c) the number of applications, if 
any, made to them by the Central Gov
ernment under Section 42 (I) of  the 
Act? 

The Depaty Minister of RaUwa7.t 
and Trauport (&!rt �): (a) 
The Railway Rates Tribunal consists 
of a President and two other mem
bers appo.inted by the Central .Gov
ernment. 

(b) Five complaints under Section 
41 of the Indian Railways' Act were 
received by the Tribunal durinc 105:b-
53; one of these bas been allowed to 
be withdrawn. 

(c) No application was made to the 
Jiailway Rates Tribunal by the Cen
tral Government under Section 42(1) 

of the Indian Railways' Act du� 
1952-63; durina 1950-<ll two applica
tions were made and durinc i951-5t 
two more applications were made. 
One of � .was subsequently �ith
drawn. 

IMPOIITED WHEAT 

·�1. Sllri l[qku; Will the Minister 
of  FOOd ud �ture be pleased to 
state: 

(a) whether Government havP. de· 
cided to reduce the price o1 imported 
wheat; and 

(b) i1 so, what are the reasons for 
tbe sai:ne? 

The Deputy Mws1er of Food aact 
Agricultme (Sui M. V. �pal.: 
(a) and· (b). The POOi 1>rice of impor
ted wheat bas been reduced by Re. 1/· 
per maund with effect trom 1 5 -11-1953. 
The reduction was made as a result 
of periodical review of pool prices. 
which are fixed at the beginning of 
the year on the basis of the best 
available estimates of !ources of s.ip 
ply and price etc. 

TRAINS IM NORTH GUJRAT 

•44%. 811n 8. G. Parikh: (a) Will tbe 
Minister of Ra1:wa15 be pleased to 
state whether Government are aware 
that on the Metre Gauge Section of the 

Western Railway in North Gujrat, 
trains on the branch lines are getting 

irregular and many a time the pas-
sencers are stranded overnight at the-· 
road side stations · due to failure of 
e111rines and short supply of  water? 

(b) Is it a fa.ct that some old loco
motives have been broUllht there and· 
i1 so, whY? 

Tbe �uaa.tan Secretary to the 
Miais&er ·ol Rallwayg and Tnaspon 
(Sbri ll'aahaawu Kllaa): (a) No. 
However, in the month of October, 
1953, the punctuality of passengers 
trains in the Mehsana District suffer
ed due to unavoidable causes such as 
'engine failures and sudden failure o f  
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water supply at roadside stations. The 
position has since improved. 

(b) No. More suitable locomotives 
have replaced those prevoiusly in use. 

CAJIDAMOM 

2t8. Shrt V. P. Nayar: Will the 
.:Minister of Food and �Hare be  
pleased to lay on the Table of  the 

'House a statement showing the 
,quantity of cardamom produced in 
India during the years 1950 to 1953, 
State -wise? 

The Depaty Minister of Food and 
Afrieulture (Shri M. V. Kriahaapqa): 
A statement givin,c the available in
formation is placed on the Table of 
the Hou,se. [See Appendix II, annex

.Ure No .  69.] 

WOOD Plu!sn9A11VES 

289. Shri V. P. Nayar: Ca) Will the 
"Minister of Food and Ap1ealture be 
pleased to state whether the Forest 
'Research Institute, Debra Dun has 
i!Volved any wood preservative other 
than the mixture of Arsenic Oxide, 
-Copper Sulphate and Potassium Bich
romate or "Creosote"? 

(b) If so, what are such preserva
tives and what are their ingredients? 

(c) How far have the efficacy, 
«onomy, suitability and permanence 
<>f such preservatives been proved? 

(d) What is the estimated quantity 
of timber subjected to treatment with 
wood· preservatives in a year? 

The Depaty Mbals&er al Food and 
Apicultme (Shri M. V. Krislulappa)1 
{a) Yes, 

(b) (1) JAntlseptlc-cum-Jlreproof 
composition: consisting of boric add. 
copperi eulphate, zinc chloride. aodi

um dicbromate and water. 

(2) Copper organic salt pr�a
.tive from Mahua on. 

(3) Copper organic Salt preserva
tive from chir resin. 

(c) (1) The antiseptic-cum-fireproof 
composition was evolved primarily 

because of a request from the Cen
tral Standards Office, Ministry of 
Railways for the treatment of Chir 
:ind laurel B. G. Sleepers for triala on 
the line. Their behaviour Is l:t:i� 
watched. 

(2) Copper organic salt preserva
tive from Mahua oil:-

Tbls preservative was . pre,pared 
rluring the war when the supply of 
wood preservatives was scarce, but 
since it involved the use of oils which 
also became very scarce, further work 
was discontinued. 

(3) Copper organic salt preserva
tive from chir resin: -

A simple copper salt from chir re� 
sin has been prepared and Is useful, 
for protection of timber used !or the 
furniture, !toys:, door and window 
frames etc. At�mpts to de-1elop it 
economically on a cottage industry 
scale are belnc made. 

(d) As a broad estimate about 3 to 
4 million cu. ft. of timber 11 treated 
per annum tOr use as railway sleepers, 

telegraph 'POies, wood piles, tea-chests 
etc. 

ANTI-LOCVST OPERATIONS IN RAJASTBAN 

210. Shri Kan.I SlnpJI: (a) Will the 
Minister of Foocl and Ap1eultare be 
pleased to refer to tht! reply to un
starred question No. 219 asked on the 
24th November, 1952 and state whether 
the actual figures of damage done to 
crops by locusts during 1952 have since 
been collected? 

(b) If so, do Government propose to 
lay it on the Table of the House? 

(c) How much damage has been 
done to the crops by loCU8ts during 
1953 in Rajasthan, particularly the 
Bikaner and J odhpur Divisions and 
the amount spent on ant i -locust 
operations during the year 1953 In  
these Divisions? 

The Depgty Mbl!laer of Food ancl 
Asrieu)tare (S:hrt M. V. Krlahaappa): 

(a) 1Ye!!. 
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(b) Estimate ot the dama,ie caused 
by locusts in ttie three d:istrl.cta of 

Barmer, Jalsalmer and Bikaner Is as 
under:-

(i) Barmer 
(ii) Jaisalmer 

I iii) Bikaner 
TorAL 

3,700 mds. 
2,100 mds. 

10,992 mds. 
16,792 mds. 

(c) It is estimated that the dam
ace to the extent of Rs .. 32,000/- in 
value has been caused by lor.usts 
during 1953 in parts of Jalsalmer and 
Bap Tehsils of Jodhpur Division. No 

damage is reported to have occurred 
in Bikaner Division or other parts of 
Rajasthan. 

EXl)enditure on Central anti-locust 
operations duriru( 19S3 in thete Divi
sions is estimated at Rs. 7 lakhs. 

PROVISION OP FANS IN THIRD Cuss (ButA
NER DMSlON) 

21L Shrt Kami SlnpJI: Will the 
Minister of Rallwa� be pleased to 
state: 

(a) the number of third class 
coaches fitted with fans in the Bl.kaner 
Division of the Northern Railway in 
the years 1951 and 1952; and 

< b) the tare et for the next llve 
years from 1953 onwards? 

Tbe DepatT lllbalater crl Railnn 
and Traasport (Slui AJacelaah (a) 

1951 8 

1952 

(b) The number of third class coa
ches yet to be fitted with tans on 
Bikaner Division is 72 and they will 
all be completed before the end of 
1955-56. 

R8VBRINB FISH 

21!. Shrt V. P. Na7ar: Will the 
Minister ot Food and AcrlcUltare be 
pleased to state: 

(a) the estimated quantity ot 
Reverine Fish destroyed as a result of 
toxic effluents discharged into rivers 

from lndustrial and Sewage Works in 
India; 

(b) whether the Central Inland 
Fisheries Research Station has investi
gated into the matter; 

(c) if sq, what are their recom
mendations; and 

(d) what action, if any, has so far 
been taken? 

The Depat7 MiJlitAer of Food a.ad 
Acrlca)tme (Shri M. V. Krtslluppa): 
(a) No figures are available. 

(b) Investigations nave been start
ed by the Central Inland Fisheries 
Research Station, Barrackpore. 

(c) No definite conclusions have 
yet been reached. 

(d) The question does not arise. 

COCONtlT R8sBAJICJI STATION 

213. Shrt V. P. Na7ar: Will the 
Minister of Food and Acricalblre be 
pleased to state the total area of 
Coconut growing lands taken posses
sion of by the Coconut Research 
Station in Travanc0re-Coobin Slate 
and the yearly compensation paid per 
acre to th<t owners of such lands? 

The Dep'llt,. Mhli*r ol. Food aad 
Acric'llltme (Sbri M .  V. �pa): 
The lands acquired for the ��o
conut Research Stations i n  the 
Travancore-Cochin State are as 
under: -

(1) Central Coconut Research 
Station, Kayanagulam: 

53 acres approximately. 

(2) Reeional Coconut Researclx 
Station, Kayanagulam: 

60 acres approximately, ' 
(3) Regional Coconut Research 

Station, Neyyattlnkara: 
60 acres approximately. 

(4) Regional Coconut Research 
Station, Kumarakorn: 

60 acres apt,roximately. 

The Central Station is under the 
direct control of the Indian Central 
Coconut Committee. The Region91 
Stations are under the control of the 
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State Government .  The land required 
for all these stations . was acquired by 
the State Government. The Informa
tion about the compensation paid or 
being paid to the owners will be laid 
on the Table of the House when it is 
received from the State Government. 

The area under the Central Coco
.nut �arch Station, K.ayangulam, 
h as  been leased out by the State 
Government to the Indian Central 
Coconut Committee for a period of 
50 years on an annual rental of 
Rs. f,000/-. 

BLOOD TRANSPUSION 

ZH. Slirl V .  P. Na7ar: Will the 
Minister of Health be pleased to state: 

(a) whether Government have 
investigated the possibility of utilising 
placental blood for the pvposes of 
blood transfusion; and 

(b) if so, what work has been done 
in this regard? 

The Deput;r Mlalster ol Healill 
(ShrJmati Chaudraaekbar}: (a) No. 

(b) Does not arise. 

FAMILY Pl.ANNINO 

%15. Shri V. P. Na7ar: (a) Will the 
Minister of Health be pleased to state 
for how long the Family Planning 
Centre at Lodhi Colony has been 
functioning? 

(b) What is the number of persons 
who have visited the Centre in each 
of the years of its existence? 

Tbe Deputy Millister of Healtb (Slut· 
matt �r): (a) From July, 
1952. 

(b) 602 durine the period from July, 
1952 to July 1953. 

'Ull<'fT m � 

·n\. llft' � � . : (If>) 
� t<'f 1f'.!fi � � � f"l'T rn 
for. ffl'iflfi � - ii; 1'<i"irt � ""' 
�� � it; 'ffllr� trim 

m � ""'" "R:TR � lr,fR � 

� � � � ,� t ?  

(�) im �' al �R" l!ilf � 

q: � � � t ?  

(ir) � <n: � l'llfT " 

� "'1' 1r-!ll'R t ? 

The DePld>' ..._ CJ( Baihra.,s 
ud 'lnupod (lhri Alapan): ( a) 
Ralla Road station on the Ajmer
·Khandwa section is already a 'D' 
class station. 

Cb) and (c). Do not arise. 

BITT1\AGUNTA•GUDUII PASS£1'G1II TRAIN 

217. Shri Nanadas: Will the Minister 
of Railways be 

.
pleased to state: 

(a) whether the passenger train, 
which has been running between 
Bittragunta and Gudur since 21st 
October, 1953 will be continued even 
after 15th December, 1953; 

(b) what is the additional expendi
ture incurred for rwutlng that train 
since 21st October, 1953 and what· is 
the income from passenger traffic; and 

(c) whether it is proposed to run 
that train between Singarayakonda 
and Gudur instead of Bittragunta and 
Gudur? 

Tbe Deputy .Millister of RaUwaJS 
and Transport (Shri AJacean): (a) 

. Tbe train in question is a mixed and 
not a passenger train. When, due to 
the floods in  the river Pennar, the 
causeway between Padugupadu and 
Nellore on the Gr.:ilt Northern Trunk 
Road became impassable, this mixed 
train was introduced purely as an 
emergency arrangement. The inten
tion is to review its justification 
after the causeway has been again 
functioning normally for some time. 

(b) The information is not readi
ly available. 

(c) No. 
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RAILWAY STATION IIIITWBllN IOGLUA AND 
KAWTADL 

llL Slart Anlnullla SJaha: WW the 
Minister of Balhra111 be pleased to 

state: 

Ca) whether the Railway administra
tion has received any representation 
from the flood affected locality lying 
between Jogiara and Kawtaul Stations 
on DarbhaJlla-Narkatiaganj section 
of the North-Eastern Railway tor 
opening a Railway station at a point 
mid-way between Jogiara and 
Kawtaul; and 

(b) it so, what steps, it any, have 
been or are being taken? 

TIie DepgtT M1llistler of BallW&TI 
ud Trallsped (Sbri Alqesu): (a) 
Yes, public representations have been 
received to this effect in September 
and in October last. 

Cb) The proposal is under investi
eation. 

,� � ii ,... 

�, ... "' aff.fq fq : lfllT 
� l('lfl' � � �  � ffl :  

(lj;) � �· m " � 1'T1l' 
q'1: � • Ill O ii' 0 � 0 lfilT ;;f@T 

�. �, �. ,u.� a"lli' �  
� is fil.R -1li � � 'Iii t· 
"111' r� � rm arair fitiif � t ; 

(�) lfllT � � � Pn 
t�{l'ffl�ll'll�� 
t; � 

(11) � �. a't ·w � 

� 'IIT � ij;T � � � t ?  
TIie Depa'7 MIDlster of Ba.thn:,s. 

Md Trauport (Sllrl Alapsu): (a) 
208 bogie coaches were put on the 
rails and 3 bogies and '8 tour-wheel
ed coaches were removed. 

Cb) No. 

(c) Yes. 

543 PSD. 

NON-PAYMZNT Of SIJGAII CANE PRICl!S 
za. Shi IL S0braJmwl1am: Will 

the Minister of Food and �ton 
� pleased to state the amount of 
pri<* of sugarcane which has not been 
paid to the growers of Madras and 
Orissa States tor sutarcane supplied 
to factories in 1951-52 and 1952-53, 
factory-wise? 

TIie Deput7 � ot Food ud 
AcricoHare (Sllri M. V. Kri*llappa): 
No arrears, on account of price of 
cane purchased by the Rayagada 
Sugar Factory in Orissa during 1951-
52 and 1952-53 seasons, are outstand
ing. The information ·13bout arrears 
outstanding against Madras factories, 
is not available and is being collected. 

RICI! CULTIVATION 
2%1. Sb.rl IL Sabnhmallyam; (a) 

Will the Minister of Food and Acri
caltare be pleased to state what is 
the average cost of cultivation and 
yield per acre of paddy under the 
Indian system of cultivation? 

(b) What is the average cost . and 
yield per acre of paddy cultivation 
under the Japanese method of culti-

· vation? 

(c) How much land is under paddy 
cultivation undu the Japanese method 
and how much under the Indian 
method in Andhra State? 

TIie DeDatJ Mialster ot Food ud 
Acricaltare (Sllri M. V. Knllulappa): 
(a) and (b). No enquiry into the 
cost of cultivation of paddy per acre 
both under the Indian method and 
the Japanese method has so far been 
undertaken. The Indian Council of 
Agricultural Research have recently 
sanctioned a scheme for undertaking 
a comparative study of the economics 
of paddy c11ltivation by the Indian 
method and the .Japanese method. The 
experiments are being conducted both 
on research farms and on cultivators' 
fields ln the States of Bombay, Bihar, 
Madras, Madhya Pradesh, Orissa, 
U. P., West Bengal, Coorg and Mysore. 
The results of these experiments art 
likely to become available by June
July 1954. 
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The .average yield under the Indian 
method is about 1,000 lbs. of paddy 
per acre. As the Japanese me1hod 
of paddy cultivation bas been adop
ted on a large scale only this year 
it is too early to cive average yield 
per acre under this system. This 
method was, however, tried during the 
last year on a limited scale at three 
places in Bombay and the yield 
.obtained varied between 3,000 to 4,000 
lbs. o f  paddy per acre. 

(c) About 7,000 and 42 lakhs acres 
respectively. 

NBW POST Omcm IN ANDHKA 
m. Shrl IL Sabrahmuy-: Will 

the Minister of OommullicaU.. be 
pleased to state: 

(a) the number of post-offices pro
posed to be opened in Andhra (Dis
trict-wile) during the year 1953-54; 
� 

(b) the names of the places in 
Visakhapatnam D�ict where they 
are beinc opened? 

The Depaty Mialster of c .. anm.l
catloas (Shri RIJ llahadar): (a) and 
(b). A statement Is laid on the Table 
of the House. [See Appendix n, an
nexure No. 70.) 

lAND Cl!N$US 
!23. Shri A. M. Tllomu: Will the 

Minister of Food 1111d ApieaHve be 
pleased to state how far has the work 
i n  connection with the taking of the 
land census progressed? 

'The Depaty llliallter of Food and 
Acricaltme (Sbrt •. v. Kriahuw,a): 
The details of the information to be 
collected and the manner in wbidl 
the census should be organised have 
been worked .out and a letter will be 
addressed to the S1ate Governments 

·on the subject shortly. 
CLAJMS AGAINST RAll.W&YS 

%%4. Shrl K. P. Sillha: Will the 
Minister of Ballways be pleaaed to 
state: 

(a) the number and amO\IDt of 
claims put forward by parties for 
compensation due to loss, delay, des

. truction, deterioration and damace in 

respect of eoods carried and deliver
ed by the Railways in the year 1952-
53 
. 

(b) the number and amount of 
claims settled outside the court .by 
mutual agreement and the number of 
cases pending for this year; 

(c) the numlber of cues in which 
the parties have accepted . settlement 
by the Railway authorities and which 
were not referred to courts; and 

(d) whether there are any cases in 
which the parties have aereed to abide 
by the decision of the Railway officers 
as arbitrators but which are atlll 
pending in courts? 

De 8eput7 MiaWer •• .Bal,hn.711 
and Trauport (Slui Allaaa): (a) 
The number of claims for compensa
tion preferred durine 1962-53 1s 
3,48,831; the value of these claims is 
not available. 

(b) 9,040 claims amountlne to 
Rs .  50,01,994 were settled outside the 
court b7 mutual agreement; 15,742 
cases are pending. 

(c) The parties have accepted settle
ment by the Railway authorities wWl
out referring to court in 3,26,734 cases. 

(d) No. 

VBGBTABU! BREl!DDIG STATIONS 

%%5. 8hri 8. ·C. Sam.Uta: Will the 
Minister of FMC ailt ApialNue be 
pleased to state: 

(a) how many Central Veeetable , 
Breeding Stations are in India; 

(b) how much vecetable seeds have 
been produced by them in 1he years 
1951, 1952 and 1953; 

(c) the annual amount spent on 
these atations and the income from 
the sale of seeds; and 

( d) the varieties of seeds produced 
so far? 

The Depui7 lllals1er of FOINI All 
".,rtcalture (Sbri M. V. Kmhaappa): 
(a) One, namely the Central Vegetable 
Breeding Station Kulu . 
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(b) to (d). The intormation ls u 
·follows: 

(i) Quantity of 
seeds pro-
duced (Iba.) 3,674 4-182 4,338 

(ii) Amount of  
Expcnditu� 
(R,.) 49,o64 S8,334 6o,8oS 

(iii ) R.cc:cipta (lb.) 6,624 10,331 17,139 
(iY) Varieties of seeds produced. 

Aspara,us; Beet; Beans; cabbage; 
Cellll')'; Knol-Khol; Lettuce; Leek; 
Okra; Parsley; Peas; Radish; Turnip; 
Tomato; Brinjals; Capsicum; Spi.nacl'. 

N.B:- Figures for calen@r years are 
uot available. 

0BSnUCTION OP TIAim 

2%6. Shri Maalsw&m7: (a) Will 
the Minister of Ballwa:rs be pleued 
to state whether it is a fact that some 
months back it was noticed by the 
Railway Authorities that continuous 
disturbance was created by placing 
somethinc on the Railway lines to ob
struct the l'\1lllllll& trains near Oddan
chatram Railway Station of Madura 
District, on the Southern Railway? 

(b) Is it a fact that a wooden wheel 
was placed on the Railway lines on 
the 15th of September, 19'3? 

(c) What steps have been taken to 
put an end to s�ch dancerous acti 
vities? 

Tbe Depaq 1'lllulC!lr fll Railways 
uC Tnasllen (Sllrl .uic-a): (a) 
and (b)· . There was no continUOll9 
di�turbance. But 3 minor cases of 
raischlef have been reported to have 
occurred near Oddanchatram Rallw:y 
Statioll (hlrinc tbe last few lllOllths, as 
<!et.ailed below:-

(1) On 3rd March 1953, at mile 
age L.294/4-ll between Od· 
danchatram and· Chatrapattl 
stations where a stone, wetch
inc 13 9eers, was found pla.:eJ 
on the tract. 

(ii) On 19th August 1953, at mile.. 
age L.28!1/14-15. between Pata-· 
klunuthu and Qddancbatram 
stations where 3 stones, weigh
inc 1 md. 9 srs., were fOUDd 
placed on the track. 

(iii) On 15th September 1953, at 
mileace L.285/9 between 
Pala.kkanuthu and Oddancb.a
tram stations where one 
wooden wheel (actual.I;, a 
wooden pulley with axle used 
for drawing water), w� 
7 i seers, was found placed on 
the tra.ck. 

(c) AU the three occurrence were 
investigated by the Police, with the fol
lowing resultll respectively:� 

(i) A cow-nerd boy was found 
responsible for the occurrenr.e. 
The boy was admonished by 
the Stationary Sub.-Macistrate. 
Palni, and his father was 
directed to execute a bond for 
·Rs. 50 for his son's good be
haviour for. one year. 

(ii) The case bas remained un
detected. The police report, 
however, indicates that there 
was no special motive behind 
this action. 

(ill) The occurrence is reported to 
have been the result of spite 
amon,st viJlagen of the 
locality who sou,bt to have 
the wheel (presumably belong
inc to the rival group) damag
ed by a train. 

As in all these cases tnere was no 
indication of an:, intention to wreck 
the train, no further action was con
sidered necessary beyond reporting the· 
matter to the Police. 

Eucnuc lNSTAUATION AT SHD:OIIAMD AND 
FlltoZABAD STATIONS 

U'J. Ch. Bach•blr SIDgh: Will the 
Minister of aau-,,. be pleued to 
state: 

(a) whether it is a fact that Gov
ernment propose tr.> imta.11 electrical 
flttinas on the Shikohabad and Firom
bad stations during the year 1953-54; 
and 

(b) it so, when the work will be 
completed? 



S97 Written Annoen 30 NOVEMBER 1953 Written ANWffl 

'l'be Depat7 Mhllster, of BailW&JS &ad 
Truspon (Shri Alacesaa): (a) and 
(b). Necessary funds for the electrifica
tion of Firozabad station have already 
been provided in the Railway's current 
year's budget. It is, however, doubt
ful that the supply of power would be 
available this year as the State Gov
ernment have not so far been able to 
provide it due to technical difficulties. 

Shikohabad Railway Station is pro
grammed to be electrified next :,ear 
provided the power is made· available 
by the State Government. 

DEFALCATION CASES IN PosrAL 
DEPARTMENT 

!28. Panelli D. N. Thr11r7: Will the 
Minister of C-WPIN!tioas be pleas
� to state: 

(a) the number of prosecutions 
launched for defalcation in the Postal 
Department in 1952-53 and the result 
thereof; and 

(b) the number of cases in which 
action was taken departmentally? 

The Depaty �r of Commaniea
Uoua (Shri BaJ Balaadar): (a) On the 
presumption that the Member refers 
on!:, to prosecutions in the Postal 
Branch of the Department the number 
is 535. 164 cases resulted in convic
tions. In the remaining cases, the ac
cused were ·either acquitted. dischare
ed, absconded or were still under trial 
at the close of tbe year. 

(b) 241. 

POST Oma ACCOUNTANTS (PAY SCAU!S) 

!29. Shrl Munlswamy: (a) Will 
the Minister of CommUDlcadom be 
pleased to state whether there is any 
proposal to raise the scale of pay of 

Post Office Accountants to Rs. 160/ 
250? 

(b) Is there any proposal to sanction 
Assistant Accountants for every 250 
class III and class IV posts? 

(c) If so, at what stage are the pro
posals? 

The Depaty Millister o'I Commanica
tiolllJ ( Slari Ra.I Balwlar): (a) to ( c). 
The question of prescrlblne standarda 

for determining wblcb posts of ac
countants should be on the scale ef 
Rs.· 160/250, and for determining the 
number of posts of Assistant Ac
countants, is under consideration. 

RAILWAY Pluvn.EGa P-

!30. Shrl T. B. Vlttal Bao: (a) Will 
the Minister of Ballways be pleaaed to 
state whether privileee puses are is
sued to class I and n officers of rail
ways when they are o n  deputation 
to departments other than the Rail
way Department or private com
panies? 

(b) If so, what are the rules gov
erning grant of these passes? 

The Depat:, MJaister of Railways aad 
Trallspon (Shri Aiacesu):  (a) and 
(b). Railway employees, including 
class I and II officers, are issued 
privileee passes while o n  deputation 
to a non-Railway Government Depart
ment, provided the deputation is to a 
post not carrying higher emolument., 
in which case pass privileges are al
lowed for a period not exceeding 12 
months. If the deputation ia to a post 
with higher emoluments, this conces
sion Is not allowed. However, em
ployees proceeding on deputation to 
non-Railway Government Departments 
in the interests of Rail way service are 
allowed tile privilege of passes irrespec
tive of the emoluments attached to the 
post on deputation. 

Normally railway emp.Joyees are not 
sent on deputation to private Com
panies and. therefore, there is no pro

, vision for Jsaue of passes in that con
text. 

SUOAII 

!IL 81111 Slnlluut SID,ta: Will the 
Minister of Food and � be 
pleased to state: 

(a) what is the respective percen
tage of yield of sugar froll) the cane 
supp\ied to Siswa bazar, Khada, Ghu
ghti. Captaina&D.i and LaxmiaanJ 

Suear Mills of Eastern Districts of 
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U.P. tor the months of March, April 
and May, 1953; and 

Cb) the rate of sugarcane price paid 
to the cane crowers from those mills 
during all the weeks of May sepa
rately? 

Month Siswa-Bazar 
--- -------
March, 53 
April, 53 
May, S3 

9·97 

8•67 
6•36 

Khada 

9· IS 
8•37 
7'35 

Cb) The price paid for the cane pur
chased durin1 the various weeks ot 

Weck (May, 53) Siswa-Bazar Khada 

Rs. Rs. 
nt weck ·/12/3 · /13/6 

2nd week ·/IO/• ·/14/9 

TIie Depaty lll1lmter el Foed ... 
Acrieal*ue (Slut II. v. �): 
(a) The average percentage recovery 
of suear on cane durine the montba of 
March, April and May, 1953 was as 
shown below: 

Ghupti Captainganj Laxmieani 

IO· I6 10·67 9·52 
8•99 9·22 9•34 

· 8•33 8 •09 8•085 

May, 1953, on recovery basis was u 
shown below: 

( per maund of cane ) 

Gbughti Captainptj Laxqan
j 

Rs. Rs. Ra. 
1/1/9 l/·/6 •l·/6 

( upto I 0-5·53. ) 

( upto 18·5·53 ) 
•l·/9 

3rd week ·/9/6 ·/14/· 
( uplo 23-5.53 ) 

4th week 

LoooMOTIVES AND WAGONS 

ZU. Shrt Jhalan Sbllla: Will the 
Minister ot Rallwa711 be pleased to 
state the total number of locomotives, 
wagons and coaches produced and im

ported during the current flnancial 
year ,o tar and how it compares with 
the figures of the previous year for 
the same peril>d? 

TIie Deputy Minilier of Rallwan aa4 
Traupon (Shri AlageuD): A state
ment giving the information is placed 
on the Table of the House. rsee• Ap.. 
pendix II. annexure No. 71.] 

BAJtSI LIGHT RAILWAY 

m. 8hrt GklwaDI: (a) WW the 
Minister of Jlallway1 be pleased to 
state whether it is a tact that the em
ployees of the Barsi Light Railway 
Company have been served with a 

notice terminating their services from 
the 31st December, 1953? 

Cb) Is it a fact that the employees 
who have received notice would be 

continued in their position under the 
new management! 

TIie Deputy llill.Wer er JtaUwan ud 
Traupon (Sllrl ......-.,: (a) Yes. 

. (b) It is the intention of the Govern
ment to absorb the staff in appropriate 
posts provided they are found suitable. 

UVEL CaosslNGS NIAii SAM:8,u.plJlt · ROAD 
RAILWAY STATION 

!34. Shri IL N. S. Deo: WW the 
Minister of RallW871J be pleased to 
state: 

(a) whether Government are aware 
that traffic is very often held up and 
inconvenience is caused at the level 
crossin,s on (i) Cuttact-Bhubanesb
war road near Cuttack station, (ti) 
Bhubanesbwar (New C&pltal)-Cut.
tack road near ·Bhubaneshwar rail
way staUon, (ill) Jhanusuda-sundllr

garh road near Jharsuguda rallway 
station and (Iv) S.mbalpur-Jbarsu-
111da road near Samba1pur road rail
way station on the Eastern Railway 
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due to proximity of ·the level croa
inp. te the railway stations and -ahunt
in& operaU-; and 

(b) if so, what action· Government 
propose to take in the matter? 

TIie Depat, Mials&er of Bailwap and 
TruQon (Shri AJaceun>: (a) Yes, so 
far as the level crossings on the Cut
tack-Bhubaneshwar road near Cuttack

1 station. and the Bhubanesbwar-Cuttack
l road near Bhubaneshwar railway sta] 

tion are concerned. The traffic on the 
other two level crossings is only very 
rarely held up and the question of' 
providinl road everbridaes in replace
ment of these, therefore, does not arise. 

(b) The work in respect of tl!e level, 
crossine near Bhubanesbwar Railway 
station has already been taken in hand. I 
As rerardl! the. level crossing near 
Cuttack station, a scheme for an over
bridce is bein& examined in consulta
tion with the Orissa Government. 

S1NGARBNJ CoLl,IEIUES 

za5. Silrl Jleda: will the Minister of 
Laboar be pleased to state: 

(a) tile eueat . of lou of life am:! 
injuriee caused to penons in the acci
dent In the Birley pit in Singareni 
collieries on the 29th October, 1953; 

(I>) tbe Cll\l.lel Of the accident; 

(c) whether any Committee is beine 
set up to enquire into the causes Of 
the accident; and 

(d) if ao, thle nature . and personnel 
thereof! 

The Mlal9&er of Labear (Shri V. V. 
Glri): (a) The accident resulted in 
serious iDjury to one coal loader and 
&llrht injury to another. 

(b) The accident was caused by an 
air-blast renerated by fallinr of roof 
in a roaf 250 feet away which blew 
the workers over. 

(c) No. 

(d) Does DOt . llriN. 

Am CoNDITIONID CoACIIIII 

Z36. Sbri Karat Slapjl: Will the 
Minister of Ballwap be pleased to 
state: 

(a) whether It Is contemplated to 
provide air-conditioned coaches over 
the Northern Railway with particular 
reference to Bikaner and Jodhpur 
Divisions; and 

(b) if so, by what date the same 
are expected to be introduced? 

The Depub' � of Rallwan UMI 
TnDSPOl1 <Shri AJacesan): (a) and 
(b). At present Metre Gaure air-condi
tioned public traft\c carriares are not 
available on the Indian Railways. The 
construction of a prototype Metre 
Gauge ai,r-conditioned coach J,; Jn 
hand. It will be followed by the con
struction of such coaches on a pro
grammed basis. When such c-oaches 
become available their allocation to the 
various Railways including the Bika• 
r.er and Jodhpur Divisions of the 
Northern Railway will be duly consi
dered. 

On the Broad Gauge of the Northern 
RaUway a dally air-conditioned service 
i, rWUlinC on the following trains:-

3 l /32 Frontier Mails: Delhi-
Amritsar. 

61/62 CaJcutta Mails: (Delhi,, 
Howrah and Delhi-Kalka). 

305/306 Kashmir Malls: Delhi
Pathalikot. 

FRtJIT Pu:slan'DIG lNDUffllY 

zn. Shrl Blrea Dalt: Will the 
Minister of FGOd and AcrleaJture be 
pleased to sta•: 

(a) whether it is a fact that the 
Planniag Commlalon has endoned 
the need for developfna the fruit pre
servinr industry In Tripura; 

(b) whether it Is a fact that for 
want of such lndustrY, a Jarre quantity 
of pl�apple and jack fruits are 
wasted every :,ear; and 

(c) If ao, whether Government pro
pose to take an:, slept In the mattert 



TIie Depu&J .JlllaWer al FOOd &114 
�e (Sltrl M. V. K.rtllmaPJIII): 
(a) No. 

(b) Since the partition, disposal of 
surplus fruit produced in Tripura bas 
become diJ!icult. Wastage occurs on 
account of loss of established markets 
in the neighbouring districts of East 
Bengal. 

(c) The State Government is start
ing a scheme to introduce Fruit can
ning as a cottage industry In the State. 

OV!aCllOWlllNG ON TIAINS BETWEEN UDAIPUR 
AND DEu1J 

W. Sllrl Blleelllla BJial: Will the 
Minister of 11a11-,s be pleased to 
state: 

(a) whether it is a fact that onlY 
one direct bogie is attached to the 
trains running between Udaipur and 
Delhi; 

(b) whether it is a fact that the 
direct bag.le often does not contain 
any inter and third class accommoda
tion; 

( c) whether it is a tact that passen
gers for intermediate stations travel 

in this bogie; and 

(d) if so, what
. 

stePS Government 
propose to take to remove evercrowde 
Ing in this bogie? 

TIie Depat, Mlalster or aau-,s 

.... TransPon (Slll'i AJacesaa): (a) 
Yes. 

(bl No, Sir, except on the very -rare 
occasions when . the proper type of 
coach is not available. 

(c) and (d). The checking staff have 
instructions to see that the accommo
dation set aside for through passengers 

ls not allowed to be utllised by short 
distance passengers. yet it is possible 
that some passengers for intermediate 
stations do manage to travel in it. 
Comp!aints received in this respect by 
the staff are Investigated and suitable 
action Is ta�en on the spol 

CoAL MIMD Wm.PAD PtlND 

%39. Slirt IL IL ---= WW tbe 
Mlnlster of Labatlr be pleased to state: 

(a) the total amount coHected so 
far under the Coal Mines Welfare 
Fund; 1111d 

(b) what proportion of the sum bas 
so far ·been utW9ed for welfare activi
ties? 

TIie MillJsier, 4' ........ (Art .v. v. 
Girl): (a) About Rs .  7·87 crorea up to 
the 30th September 1953. 

(b) About 51 per cenl 

� 

-�Yo • • _... ."" • : lRJ' 
,t. � wnr 1ffi Ill lfflR � li"T � 

(Iii) 1lrof ii iniffl;r llliT inm; 

� am � ; 

(�) 'llrol ·� � .  � 
;i;rnrr,r t· ; 

(�) � � � ffi'lr -mm 

' 

De Deinrt, 11b11*r Of hell ... 
AcrieaHure (Slut M. V. �): 
(a) The annual production of 
Margarine durmg the laat llve years 
was as follows:-

1949 
1950 
1951 
1952 
1953 ( I an. to October ). 

-424 tau. 
673 toni. 
698 tons. 
48o tons. 
470 tons. 

(b) There Is onl7 one factory which 
. produces Marp.rlne on a commercial 
scale. 

(c) Margarine is a substitute for 
butter and is not deleterious to health, · 
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(d) It is manufactured from hydro

pnated ve,etable oils like ground
nut oil, cocoanut oil, sesame oil etc., 
but does not contain all the elements 
of butter. 

0.&Zl1ffll PoSTs IN P. & T. DIIPAIITMBNT 

Hl. 8llrl Wa,lmare: Will the 
Minister of C4amule&tlolls be pleased 
to state the number of 1azetted posts 
In the Posts and R.M.S. Departments 
wbicb were already in existence but 
which were uperaded trom class 11 to 
class · 1 and from class I junior to 
clau I senior during the last three 
years? 

TIie Depa&J MlalRcr or Commmi.lea
u... (Sui � ll&laadar): No posts 
were up,raded from clasa II to class I 
er from class I junior to class I senior 
scale. Only certain re-adjustments 
were made In the posts existing al
ready. 

��. {:��� , .-ro U1I' � 

ffl�ll'it q QA � � ffl 

{111") I!.• cfto if p if ff �· 
� if mR mA'f CR 1'T'IPl1J 
fim ffl 1 

(•) � '11ml � '00 im 

""1IT T<f CR � fil;lfr INT ; 

� 

(ir) �<A 'tff lli'f� lli't � 
arrt "' =t.i'f llit p fil;a';ft llffif I( ? 

TIie Deputy M.illllter °' Balhra,9 
... 'l'luBJNN.'l (8h11 AJ&seaa): (a) 20 
StaUona. 

(b) lt tralna. 

(c) 9 Railway employees were injur
ed. The loss suffered by tbe Railways 
amounted to about Rs. 2,300. 

CHITTAIIANJAN l..oooMOTIVE FACl'ORY 

W. Shrt J� Joalll: (a) Will 
the Minister of Railways be pleased 
to state how many locomotives were 
manufactured In Cbittaranjan Loco
motive factory In the year 1952-53! 

(b) How many of tbem have been 
put Into use? 

(c) How many of them have been 
withdrawn as being unfit? 

The Deputy MJals&er ol Ballwaya 
alld Transport (Slui·Alqesan): (a) 33. 

(b) 32. 

(c) 7 were withdrawn temporarily 
for repairs to their cylinders. 

""' mrA fflrt �. mfft 

�'"· � � � : l!'ff 
"" If� q ifffi',f !!It f"l'T ffl : 

{Iii) � it;  lli)'1f � � 
l(,m if ,u.M, if SITT\' imf � 

111m � p ;  ffl
. 

(•) � ii � � llffflJ 

fir;ri If ? 

The Mbus*er of Lalloar (SUi V. V. 
Girt): (a) and (b). A statement is 
placed on the Table of the Houae. [See 
Appendix II, annexure No. 72]. 

EMPLOYMBNT l!.sCHANGBS IN MA.ORAS 

us. Shri vee.ruwam)': Will the 
Minister of LalHNr be pleased to state: 

(a) the numbtt respecUvely of 
Graduates, Under Graduates and 
Matriculates who re,istered their 
names In the Employment Exchan,es 
in Madras State from 1st Januar)', 
1953 to end or October 1953; and 

(b) the number of candidates under 
each �A�ory riven employment? 



ne � � � (Sul V. V. 
�trt): <•> ud (b). Statistics tor the 
IHontb ol October 1953, reprdine edu
tated !*rsons · are not available. Tbe 
,i,ures for the period, 1st January to 
roth September 1953, are as follows:-

Caterory No. rcgi11ercd No. placed 
iD CJDl'IOJ· 
meat 

( 1) Patacd matri· 
ail&tioa but · 
DOt puacd 
intermediate 
cumlllatloa. 37,122 

MS P.8.D. 

1'o. npteml No. placllld in Cllll loy· 

(2) Puscd iDtu
f110diat� 
�don 
bat JIOt talt<D 
adepe. 

3) Gradua�t. 

TOTAi. 

-
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HOUSE OF THE PEOPLE 

Monda11, 30th November, 1953. 

The House met at Half Past One 
of the Clock. 

[MR. SPEAKER in the Chair.] 

QUESTIONS AND ANSWERS 

(Se11 Part I) 

2-39 P.M. 

DEATH OF SHRI B. N. RAU 

Tbe Prime Mbllater aDd Leader of 
&be Booe (Sbrl Jawaharlal Nebna): 
Sir, I beg your leave to refer 'to a sad 
event that took place in the early hours 
of this morning in the City of Zurich, 
Switzerland. It is customary in this 
House for reference to be ·made when 
a Member of this House or of the past 
Assemblies dies. It is not customary 
for such reference to be made in the 
case of a non-Member. I venture to 
make this mention here in regard to a 
person who was not a Member of this 
House, but who was nonetheless con
nected very intimately, if I may say 
so. with this House, and more especial
ly the Constitution under which this 
House is funo?tioning. I refer to 
Shri Benegal Narasing Rau who died 
at about half past two this morning at 
Zurlrh. Shri B. N. Rau was, as the 
House knows, eminent. in many flelds 
and he served the ccuntry In various 
ways. I remember-it is a memory of 
long aao-seelng him as a contem
porary at Cambridge In my own 
college, an exceedin,ly shy penon who 
549 P.S.D. 

1028 

almost refused to talk to one because 
he was so shy. Since then he accumu
lated a 1reat deal of learnin1 and ex,. 
perience and scholarship. But he bore 
that great weight of scholarship always 
in an unassuming, unobtrusive way. I 
doubt if anybody saw him ruffled at 
all. Always he had that gentle way of 
approaching questions which sur
prised very greatlY many people 
du.ring the discussions in the United 
Nations where he represented India
because often in the United Nations 
discussions very hard words are said. 
But whatever was said, Shri B. N. 
Rau remained his quiet, 1entle self 
without being ruffled or moved in the 
slightest. 

He had a distinguished career. He 
was High Court J\:dle for a long time. 
But � lie speelllly'concerned with 
his activities which led to the Consti
tution. He was · also, the Houae will 
remember, the Chairman of the Hindu 
Law Committee from which emanated 
various pieces of legislation which, in 
a different form no doubt, have come 
up before Parliament. He was Inti
mately connected with thJs Constitu
tion-m�ng, and he might well be 
called one of the principal architects 
of our CoiistffiiHon�··rn1act, while he 
was engaged In makin1 the Constitu
tion of India, he was sent for by the 
Gov.ernment of Burma to make their 
Constitution, which he helped in 
making also. And then he played a 
Vl'flY distinguished part in our foreign 
work. He was our N!l)l'ellentative and 
the leader of our U.N. delecationa. He 
became the permanent J.'11preaentatlve 
of India in U.N. And lut of all, on).y 
laat :,ear or nearly two :,eart 110 he 
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[Shri Jawaharlal Nehru] 
was elected to the International Court 
at the Ha1ue. 

In spite of this prolon1ed record of 
service he was not an old man. He 
was sllihtly older than I am-and I 
do not consider myself too old to do 
work yet. As I said, he was a contem
porary of mine for a while at CaIYr 
bridge. He had been ill for a 1001 tune, 
and !or the last fortniiht or su we had 
been led to e.xpect that he would not 
recover. Nevertheleu his passln, away 
is a matter of sorrow and shock to all 
of us who looked upon him as the 
perfect civil servant in one way, and 
also as an ideal servant of India in 
other waya too. 

So I think it is right that mention 
of the passin, away of such an eminent 
son of India should be made in this 
House. 

Mr. Speaker: Althou1h, as stated by 
the hon. the Leader of the House, It is 
not the practice in this House to make 
references to the passin1 away of non
Members, either of this Parliament or 
its predecessors. when the hon. the 
Leader of the House asked me as to 
whether I could permit him to make a 
reference, I instinctively felt that I 
must, because the case here is quite 
exceptional. Apart from the unique 
personality of Mr. B. N. Rau and his 
eminent services to the country, what 
wei1hed most with me was that he 
was, as it were. interwoven in our 
present parliamentary life. He worked 
for it durini the last few years of his 
life, and we all know what a valuable 
document in the form of the Consti
tution we have 1ot. He was also the 
architect of the Hindu Law reform 
Bills. Thus his association with Parlia
ment or the Le.iislature was so exten
sive and so wide that It is only techni
cally that he was not a Member of 
Parliament. Apart from that, of course, 
he was an eminent Indian and it Is 
but proper that we all should grate
fully remember him and express our 
sorrow at his sad demise at a com
paratively, (as the Leader of the House 
aald). youn1 Qie. 

We may send our condolences to bJ,a 
family in their sad bereavement. I 
entirely associate rn,self with all that 
the Leader of the House has said. 

The House may stand in sllence for 
a minute as a mark of respect. 

The House then stood in silence for 
a minute. 

PARLIAMENTARY PROPRIETY 

Sbrl H. N. Makerjee (Calcutta. 
North-East): Sir, may I have your 
permission to mention a matter which 
has important Implications in the co� 
text of our parliamentary life today? 
I submit that the Minister of Com
merce and Industry, when he spoke on 
the 25th November in reply to the dis
cussion of his motion for consideration 
of the Dhotles Bill, chose to use certain 
expressions re1ardlng Communist Mem
bers of this House and particularly one 
of them, Mr. Gopala Rao, which were 
an unambl1uous reflection on their 
bona fides and were therefore equally 
an unambiiuous reflection on the 
House. I submit if I were present at 
that time I certainly would have drawn 
the Chair's attention to the Minister's 
lapae. But I happened to be in a meet
in1 of the Business Advisory CoIYr 
mittee, and· I bave taken the earliest 
opportunity of bringin1 the matter to 
your notice. 

The Minister said in the course of 
his speech-I am quoting from pages 
2102-2112 of the cycloatyled report:-

"Mr. Gopala Rao asks: 'What 
have you done'? Must I give this 
Rs. 3i crores to Mr. Gopala Rao 
so that he can fl1ht an election? 
Then It is very logical! Give the 
money to him. 

Shrl Gapala Rao: That means 
you refuse to learn. 

Shri T. T. Kri5hnamacharl: I 
refuse to yield any place to com
munism. I refuse to accept your 
bona fldes. I refuse to believe that 
you do any good to the people. I 
refuae to believe that anythln1 
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1ood can come from that section of 
the House." 

Now, Sir, it is common knowledgtt, I 
submit, that parliamentary propriety 
demands-they lau1h best who Iau1h 
last-parliamentary propriety demands 
that reftection must not be cast in 

debate on Members of either House of 
Parliament, and parliamentary lan,u
a1e is never more desirable, as Erskine 
May· puts it, than when a Member la 
canvasaint the opinions and conduct of 
his opponents in debate-a point which 
Ministers of Government with enor
mous majorities at their back should 
very particularly be called upon to 
remember. The Minister, I submit, has 

imputed mala fide, to the Members of 
the Opposition particularly to the 
Communist section of the Opposi
tion, and questioned their bona 
fides. He has gone further and 
has insinuated · by a stretch of ima1l
natlon that I cannot appreciate, that 
certain moneys, if utilised for the hand
loom weavers would swell the election 
col'lers of the Comm\lnlst party. I bel 
of you, Sir. to give careful considera
ti:m to this point, particularly-in view 
of the mass majority which the Gov
ernment has behind it, and that is 
why I seek your protection against this 
kind of reftection being made parti
cularly by a Minister of Government. 

Shrt S. S. More (Sholapur): May I 
seek a clarif\catlon, Sir, because the 
hon. Minister is supposed to address 
the Chair and he has said, "I refuse 
to accept your bona fides." 

Mr. Speaker: Whatever one may 
think about the particular incident, to 
my mind. the point raised is a very 
serious and important one. Of course, 
the hon. Member who raised the point 
does not go so far as to say that there 
has been a breach of any prlvile1e. 
Tlrat question does not arise and it ls 
clear that no question of privilege is 
involved in this. As regards the other 

point that be made, I think the Chair 
should not express any opinion. But, 
in the interest of harmonious working 
of the House. I would certainly desire 
that all of us use very moderate and 
persuasive lan,uage and do not attrl-

bute motives to each other. That is 
the only thine that I wish to say. 
Thereby I do not ftnd fault with the 
hon. Minister who uttered these words. 
Perhaps, on the spur of the moment, 
he was led by sentiment and cave ex
preuion to these views. All I mean is 
that we should try to avoid such attri
butin1 of motives. That is all. 

The Mln1der of Commerce and b
daatr, (Sbrl T. T. Krlallllamadwi): 
May I submit, Sir, that I had not even 
the remotest idea of makinl any re-
8ection on the conduct of the hon. 
Member t."Oncemed? So far as the 
Party Is concerned, I must reserve to 
myself the right to say what I believe 
about the party. 

Sllri S. S. More: Outside the House. 

Sbrl Puaaooae (Alleppey):  I would 
like to bring to your notice, Sir, that 
this hon. Minister has been repeating 
such thinp .... 

Mr. Speaker: Order, order. 

Sbri Pwmooee: On one occasion, he 
referred to the parent9'e of one hon. 

Member. On another occasJon .... 

Mr. Speaker: Order, order. The hon. 
Member will kindly resume his seat. 

Shr1 H. N. Mukerjee: May I make a 
submission to you, Sir, and throu1h 
you to Ure Leader of the House, who, 
unfortunately, to my mind, seems to 
tor1et that he is not only the leader 
of his party and his Government, but 
also of the House. I wish you, Sir, to 
convey to him that it is desirable for 
him to be In the House for longer 
intervals than he usually is. If be 
were present on the occasion when hls 
colleague chose to make such remarks, 
he would have certainly intervened. I 

think Parliamentary decorum requires 
that the Leader of the House should 
be present for longer intervals in this 
plac-e so that the kind of infraction of 
Parliamentary rules and proprieties 
which his colleague, I submit, has 
made, does not recur. That Is a re
quest which I have made mu<:'b earlier 
and I repeat it with all the seriousness 
at my command. 
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The Pr.lJDe Miala.&er and Ute Leader 
ol ,be Bouae (Sbrl Jawabarlal Nehru): 
Sir, the hon. Member bas, in makin1 
the suegestion about my beina present 
here more, as well indirectly censured 
me for my previous behaviour in my 
not bein1 present as lon1 as I should 
have been. In doin1 so, he is, perhaps, 
gobl,i a1ainst the very point that he 

, has raised. I do not myself see what 
relation it bears. It is not the business 
ot the Leader of the House to sit in 
the House, if I may say so with all 
respect. to see that other Members be
have. You are there, Sir, to aee that 
they behave. Certainly, the Leader of 
the House and in fact, other Members 
and Ministers, should attend to their 
duties in this House. But, surely, the 
House will not desire that the Leader 
of the House or others should sit here 
when they are not required for any 
particular work, at the cost of other 
important work. 

Sbri Gadrll (Poona Central): May I 
ask one important question, Sir? Is 
it Parliamentary or is it not parlia
mentarY for a Member to say that a 
particular political iroup or political 
party is not inclined this· way or the 

other, or to challenge the bona fl.des of 
a particular political philosophy? 
Otherwise. what are we here for? 

Mr. Speaker: I think we need not 
enter into an academic or problematic 
questions. The issue is very simple and 
I need not be called upon to express 
my opinion on the question raised by 
the hon. Shrl Gadgil. Let us proceed 
straight to the next business. The 
Secretary will read a messa1e from the 
Council of �tAtes. 

MESSAGES FROM THE COUNCIL OF 
�ATF.s 

Secretary: Sir, I have to report the 
followinl two messaees received from 
the Secretary of the Council of States: 

(1) "In accordance with the 
provisions ot rule 125 of the Rules 
of Procedurf! and Conduct of Bual· 

ness in the Council of States, I am 
directed to inform the House of 
the People that the Council o! 
�ates, at its sittinl held on the 
;25th November, 1953, &1reed with
out any amendment to the Re
habilitation Finance Administration 
(Amendment) Bill, 1952, which 
was passed by the House of the 

People at its sitting held on the 
17th November, 1953." 

(2) "In accordance with the 
provisions of sub-rule (6) of rule 
162 of the Rules of Procedure and 
Conduct of Business in the Coun
cil of States, I am directed to 
return herewith the 'Sea Customs 
(Amendment) Bill, 1953, which 
was passed by the House of the 
People at its sitting held on the 
17th November, 1953 and trans
mitted to the Council of States for 
its recommendations and to state 
that the Council has no recom
mendations to make to the House 
of the People in re,:iard to the 
said Bill." 

PAPERS LAID ON THE TABLE 

AMENDMENTS TO THE EMPLOYEES' 
PROVIDENT FuNDS SCHEME, 1952 

The Mlnllner- of Labour (Shri V. V. 
Girl): I beg to lay on the Table, under 
sub-section (2) of section 7 of the 
Employees' Provident Funds Act, 
1952. a copy of the Ministry of Labour 

Notification No. PF-536(2), dated 
the 28th October, 1953, making cc� 
tain further amendments to the Em
ployees' Provident Funds Scheme, 
1952. [Placed iTt' Libra,,,. See No. S-
173/53.] 

NOTIFICATION UNDER THE DELm ROAD 
TRANSPORT AUTHORITY ACT, 1950. 

The Deput)' Minister of Railways 
and Trauport (Shri Ala•esan): I beg 
to lay on the Table a copy of the 
Ministry of Transoort Notification 
No. 18-TAG(19)/53, dated the 10th 
September, 1953, under sub-section 
(3) of section 52 of the Delhi Road 
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Transport Authority Act, 1950. 
(Placed in Librar71. See No. S-174/53.) 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL 

Pandit Thakur Das Bbarpva (Gur-
gaon): I beg to present the report of 
the Select Committee on the Bill 
further to amend the Representation 
of the People Act, 1950, and the Re
presentation of the People Act, 1951 
and to make certain consequential 
amendments in the Government of 
Part C States Act, 1951. 

Some Hon. Memben: It is not here. 

Mr. Si,eakel': It is all In the Order 
Paper. 

INDUSTRIAL DISPUTES 
(AMENDMENT) B�. 
Mr. Speaker: The House will now 

pro�ed with the further considera
tion of the Bill further to amend the 
Industrial Disputes Act, 1947. Clause 
3 has been under • discussion along 
with the various amendments moved. 
Before I call upon Shri T. B. Vlttal 
Rao. whose speech was unfinished last 
time, I should like to remind the 
House of the decisions of the Business 
Advisory Committee which I read to 
the House that day. The decision,--or 
I should say recommendation, which 
becomes decision of the House by 
general acceptance-is that the Bill 
should be finished in one day which 
means 4 hours. The House tias discus,. 
sed this Bill for 3 hours and 21 
minutes. So, the time available now 
is 39 minutes, or, to speak in round 
figures. 40 minutes. I am stating this 
at this moment, so that when various 
hon. MemBers wish to speak now they 
will remember this. They have a 
choice before them. If they want to 
have the Third Reading without any 
discussion of any kind at all, they can 
go on with the clauses for a period of 
30 minutes. Then, of course, all the 
r.Jauses will be put and the Tnlrd 
Reading Motion also put and carried. 
If they want to have a little say then, 
they can divide the 40 minutes. 30 and 

lO or 20 and 20 ae they like. They 
may bear tbis in mind and carry on 
the discussion or debate on this Bill. 

3 P.M. 

Dr. Lanka Sundaram {Visakbapat
nam): It will greatly facilitate our 
work if we knew how long the hon. 
Minister would take to reply to clause 
3. It is the most contentious clause. 
If that time is deducted, the balance 
is · available tor the other bon. Mem
bers. 

Mr. Speaker: Yes,-how loo, would 
tile hon. Minister take? 

Tbe Min.lster of Labour {Shrl V. V. 
Girt): I would like to have half an 
hour to reply. 

Shrlma" Rella Cbakravart&J (Basir
hat): May I point out. Sir, that when 
you actually read out the timings 
elven by the Business Advisory Com
mittee, you also su,eested that each 
Bill would be considered on its indivi
dual merits. Now, this is a very im
portant Bill and if you had followed 
the disC'ussions, you would have noticed 
that very important amendments have 
been made. Questions of principle are 
also involved. Therefore, I would sug
gest and would request that you may 
extend the time a little at least for 
this Bill. 

Mr. Speaker: I may clarify the mean
ing of what I had said. When I read 
out the timings, the position was that 
there was a consolidated period-a 
C'ertaln number of days. say-two or 
three days-and in addition there was 
also a detailed period, say, a few 
hours. say-tlNo or three houn. That 
meant. I said, that each Bill's Import
ance would be taken into considera
tion. Jn addition, I had also in mind 
what the hon. Lady Member has said. 
We shall certainly bear that In mind. 
and J think It would be a good com
promise, if I were to say that all 
these forty minutes may be taken by 
the hon. Members and the hon. Minis
ter may have. In addition, half an hour 
to himself. 

Shrt S. S. More (Sholapur): FoUow
ed by ttre second readJn1t? 
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Mr. Speaker: That would be for the 
second reading and the third readln1-
for all the remaining sta1es. 

Shrlma&l Beau Cbakranrtt1: That 
means that there will be no third 
reading. 

Mr. Speaker: There will be the 
third readin,, but no debate on the 
third reading. 

Shri S. S. More: With due defere�ce 
to you, may I point out that on 
certain measures we are, as a matter 
of fact, tryin1 to be very brief; at the 
same time, we cannot avoid our res
ponsibility for makin1 constructive 
suagestions to the Government. As a 
matter of fact, if we stick meticul
ously to the recommendations of the 
Business Advisory Committee, our 
rules of procedure will be materially 
modified. 

Mr. Speaker: The hon. Member will 
see that the House took one full day 
for the consideration motion. 

Sbri S. S. More: But we made very 
valuable suggestions. 

Mr. Speaker: May be from his own 
point of view. 

Shri S. S. More: No, from the 
House's point of view. 

M.r. Speaker: Order, order. One full 
day has been taken for the considera
tion motion and then one full day-I 

would not say full day, but very 
nearly a full day-not all the four 
hours but slightly less was taken for 
tile second reading motion alon, with 
the various amendml!nts, and now we 
are going to have again seventy 
minutes today for the remainin1 sta1es: 
the balance of the second reading and 
the third reading. If the hon. Minister 
wants half an hour for reply and 
clarification of the whole position, and 
lf hon. Members want to have still 
more time for the third reading, then 
certainly the position will be that they 
will have lesser time so far as the 
time available for the second reading 
is concerned. That ls how lt wlll work 

out. But unleu we make an effort to 
shorten the speeches and explain what 
Is in our minds in short, avoldln1 re
petitions..... (Interruption) .': ... nothing 
now-... unless we do that, it is not 
possible for us to proceed with the vast 
ieeislative work that has to be put 
throuah. We have to see that we do 
not merely go on discuasi.n., tbe same 
subject over and over again, or speak
ing on a similar subject on the score 
that lt is of great importance, because, 
after all, these matters were taken into 
consideration by the Business Advi
sory Committee and the representatives 
of various groups, parties-call them 
what you like-were present in the 
Business Advisory Committee. It ls 
they who have deciqed the time-table 
that way, and we must 1ive wei�ht to 
their decisions. 

Shrl K. P. Trtpatbi (Darran1):  
Before the discussion proceeds, I want 
to move amendment No. 117. 

Mr. Spe�r: Now it is too late. 

Shri K. P. Tripa&hl: There was a 

lacuna ln the Bill which was discovered 
at the end. Therefore, I want to have 
the amendment made. I would not 
make a speech. Tire amendment is self. 
evident. 

Mr. Speaker: The usual rule is that 
I do not accept a last-minute amend
ment unless it is an agreed one-aereed 
means agreed by all section• of the 
House. So, he mi1ht see; and if it is an 
agreed one, it ml1ht be permitted at 
any time. Otherwise, I would not waive 
notice under the rules for a discussion 
on an amendment which is put in after 
several speakers have spoken. 

I am calling upon Shri Vittal Rao. 

Shri Bansal {Jhajjar.-Rewari): May 
I make a submission before you call 
upon the hon. Member to speak? 
(Interruption.) 

Shri It. It. Basu (Diamond Harbour): 
I sug1est that two hours may be allot
ted for the third reading, apart �om 
the time already allotted. We are wil
ling to sit longer houn. 
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Mr. Speaker: I may live my own re
actions regardinl aittin1 for lon,er 
lb.ours. That su,1estioo absolutely 
i1nores the po1itl0n and condition of 
the Members of the Parliament Secre
tariat ataff, who are called upon to 
work from 11 o'clock in the morning 
till 9 o'clock in the nilht. Some con
sideration bas to be 1iven to that 

aspect. 
Puadit Thakur Du Bbaqava (Gur-

1aon): Between 5-.30 and 8-30, we do 
not ftnd the quorum. '!bat ia the 
experience. 

Mr. Speaker: That is rieht. It is an
other difficulty. Unfortunately, the staff 
is not free to 10 out and come in, as 
the hon. Members are. But whatever 
that may be, at the most you can have 
half an hour more: that is, half an hour 
for Ure clauses, half an hour for reply, 
and after that, half an hour at the 
most. That should be satisfactory. We 
cannot take up the attitude, "No, we 
must have as much time as we think 
is necessary". 

Shri IL K.. Baau: It ls a very impor-
tant Bill, Sir. 

Mr. Speaker: We all know that it is 
very important. That is why it has 
been elven more time. 

Sbrl K. K. Buu: Why should we not 
sit from 12? People outside work for 
eight hOurs a day. Why should not the 
Members of the Parliament work for 
more than six hours? 

Mr. Speaker: We shall have haH an 
hour for the clauses; half an hour for 
the hon. Minister's reply; and then half 
an hour for the third readln1. 

Shri Bansal: Before you call upon 
the speaker who is due to speak, I want 
to make the submission that I have been 
trying to make. My submission Is that 
there are a number of amendments 
which have been tabled. The hon. 
Minister himself has tabled a number 
of amendments, but we have had no 
opportunity of listening to his argu
ments as to what are the reasons for 
tabling those amendments. The proce
dure normally ls that when the hon. 

Minister himself tables an amendment, 
he explains to the House the reasons, ao 
that the otber hon. Members while dla
cussinc their amendments may have an 
adequate opportunity of offerinl re
marks on the amendments of the hon. 
Minister. One particular amendment of 
the hon. Minister is very important, 
especially because this Bill ls here be
cause of a tripartite agree�t. and 
now the ·hon. Minister himseU has 
brou1ht in a very major amendment to 
that agreement. Therefore, I would 
request him, throueh you, that before 
he replies and before other hon. Mem
bers come forward to speak, he may 
explain to the House as to the reaaona 
for brineing this amendment, so that 
I and other hon. Members may take his 
remarks Into consideration while 
making our own observations. 

Mr. Speaker: I think there 1s force 
In that argument. If there is a sub
stantial amendment, which la a depar
ture from the tripartite agreement
! do not know whether it is or it is 
not-but then, l think, the better 
course would be that after Sari Vittal 
Rao finishes his speech, the hon. 
Minister may explain the reasons for 
this amendment. Of course, the 
amendment is there and hon. Members 
know already what he means by lt. 
Ttre matter is before the House and 
hon. Members are not ignorant of the 
subject-matter of what the hon. Minis
ter has in his mind. He may just have 
an opportunity of explainlng that 
particular amendment: that would be 
his intervention in the debate. Finally, 
be may reply to the debate later. 

Shri S. S. More: May I seek one 
clarification? The hon. Minister him
self has said that this Bill ls before 
the House in compliance with the tri
partite agreement. Is it permissible 
for him to depart from that aiJ'eement 
through his own amendment? 

Mr. Speaker: That ls a different 
question. It does not make the amendr 
ment out of order. Who am I to decide 
the aspect pointed out by the hon. 
Member? Shri Vlttal . Rao. 
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Sllrl T. B. Vlttal Rao (Khammam):  
Mr. Speaker, Sir, the other day I wai; 
referring to the inclusion of badli 
workers of textile mills who have put 
in 360 days during a period of twenty
four months. I suggested that they 
should be brought under the purview 
of this amendin1 Bill. 

[MR. D£Pt1TY-SPEAK1:R in the Chair] 

Now, I proceed to deal with perma
nent, essential workers who have to 
perform continuous duties in seasonal 
factories. In many ways, these perma
nent workers who have to man certain 
machineries which have to be con
tinuously kept runninr, are always at 
a disadvantage. For all ordinary pur
poses, considering their work, they are 
continuously employed, but unfortu
nately they are employed in seasonal 
factories. The mere fact that they are 
workinr In seasonal factories should 
not deprive them of the compensation 
that they are goin1 to get under this 
Blll. You know, Slr. that whenever 
there Is a strike-even a strike In 
which a legal notice has been riven
these workers are not t!alled off; they 
are asked by the unions themselves 
and persuaded by the unions them
selves to go to work. and to deprive 
them of this compensation is to place 
them at a d1sadvanta1e which they are 
already latiouring under. 

Another amendment which the Gov
ernment have moved Is regardin1 the 
computing of 240 days for being quali
fied or eligible for this compensation. 
There, the Government have come out 
with an amendment that lt should be 
annual leave on full wa,es. thereby 
meaninr that they are taklnr away 
from the purview of this Blll workers 
wbo are on leave with halt pay or who 
are on sick leave. 

Tbis la a very important thinr. I 
cannot understand the Ministry of 
Labour interpretlnr one rule at one 
time in one sense. and another in 
another sense. I would recall to the 
Minister the Coal Mines Bonus Rule!I 
where 21 days irrace ls given for 

people who have been on leave or have 
been sick. While computing that 1 
demanded an interpretation from the 
Ministry of Labour, and they said 
21

1 
daya leave means leave either with 

�Y or without pay, with full wages 
or without wares. Now, in this parti.
cular Amendment which the Minister 
has thourht flt to move, be bas made 
it clear that it is leave with full wages. 

I am connected with trade unions 
in the mines. There, when a worker is 
injured, or his bones are fractured, it 
takes time, nearly two to three months, 
to heal, and i.f that periOd 11 treated 
as on duty, very few more people will 
be elirible for this retrenchment com
pensation. By havins that simple 
thini, viz., leave with pay or without 
pny, you are not goln, to make many 
people elirible for this compensation, 
because you know tlhe employers do 
not give leave very often. They give 
only when they are satlsfted, and that 
too a very small amount of leave is 
given, and a person naturally requires 
some amount of leave. He 1enerally 
goes without wares when he goes for 
any social function in his house or any 
calamity. And this question was not at 
all discussed in the Standing Labour 
Committee during July. So, I am 
forced to characterise this amendment 
as Government's solicitude to the 
employers. 

Rerardinr compensation for re
trenchment I have put In an Amend
ment qualifying "minimum of 15 days 
for every year of service". There are 
industries and there have been awards 
where compensation has been paid 
more than what ls beinr stipulated 
here under this Amending Bill. There 
are concerns like the Imperial Tobacco 
Co. They were afraid of retrenching 
people. Now, after this Act is passed, 
there will be retrenchment. And this 
ls a Company, a British conce.m, which 
la maklnr hu1e proftts. I may cite an 
example. When tlhey took over one 
ci1arette factory in Hyderabad some 
20 years ago, they paid only roodwlll 
to the tune of Rs. 10 lakhs to the 
company, and 

the Company 
assured the owner of 

that he will be riven 
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Managin1 Aaency for li1e. So, there 
a� such companies which are makinl 
buae profits. especially these British 
companies, who can afford to pay 
more, and they must be forced to pay 
more. So, I would request the hon. 
Mlnater to accept my Amendment that 
retrenchment compensation should be 
not less than a minimum of 15 days. 

Mr. Deput7-Speaker: There is too 
much of subdued talk in the House. 
Order, order. Hon. Minister ought not 
to 10 on speakina. 

Shri V. V. Girt: I am sorry, Sir. 
Mr. Depat7-Speaker: There it too 

much of talk in the House. I cannot 
hear a word of what is beina said. 

Shrl T. B. VUtal Bao: Another 
Amendment which the Government 
have brought forward is settina off of 
leave compensation against the com
pensation for retrenchment. I am pre
pared to a1ree to the Amendment pro
vided the compensation for the first 
45 days leave is not set off. For the 
remaining period which is more than 
45 days they ma;9 get compensation, 
and that particular periOd which is 
more than 45 days may be deducted 
from the retrenchment compensation. 
And tihese are things which will not 
cost any industry much. 

Another Amendment which he has 
moved is that the worker will not be 
entitled to any compensation if he 
refuses to accept an alternative 
appointment to be provided to him in 
a concern of the same employer with
in a radius of the five miles. I am pre
pared to accept t.he Amendment lf the 
previous service that the employee has 
put in in the other concern of the 
employer ts taken into account. Other
wise, the Amendment has to be 
opposed. 

There is a provision "whether there 
is an agreement or no agreement". I 
do not understand why specifically 
that "agreement" is put there. When 
there are Standin1 Orders and Rules, 
there may or may not be agreement. 
To insert the word agreement will 
every time force the employees to 
come to some sort of agreement, 

though it will be an unequal agreement 
for the employee. So that should be 
deleted. 

Then, the provisions of this Amend
ing Bill should not in any way deprive 
the workers of their rights which they 
have been entitled to. Of course, the 
Government have brought in an 
Amendment. But I would like it to be 
more clear so that, on the face of 11, 
the provisions of this Chapter should 
not operate prejudicially to the rights 
already the worker hu got. 

With these few words, I commend 
my Amendments to the House. 

Mr. Deputy-Speaker: Mr. K. K. 
Desai. 

Sbri K. K. Desai (Halar): I know 
that the time at my disposal is very 
short. . . .  

Sbrt Sarmab (Gol.qhat-Jorhat): 
May_ I submit one thing? Immediately 
before you occupied the Chair, the 
Speaker was pleased to opine that the 
hon. Minister wo·uld explain his 
Amendments, particularly certain im
portant Amendments wnich he has 
brought in late. I refer to Amend,. 
ment No. 37 particularly. We expected 
that he would explain hi• Amend
ments so that we could understand and 
reply. I refer to Amendment No. 37 
particularly which excludes the tea 
plantation labour from the ambit of 
this Act. 

Sbri Baual: And No. 45. 

Mr. Deputy-Speaker: Does the hon. 
Minister like to intervene at this 
stage? 

Sbri V. V. Girt: Yes. So far as Plan
tations are concerned, it wu under
stood at the tripartite meetin1 that it 
should be excluded. and I am only 
carrying out the spirit of the aaree
ment. I would like to assure hon. Mem
bers who feel that it ought to be ap
plied to Plantations alao that certainly 
they have a right and I have a du!y to 
brin1 forward this subject before the 
tripartite plantation labour conference 
and try to tee how this c:-an be done. 
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Sbrtmatl Benu Cbakravarity: Would 
the hon. Minister reply to the parts of 
the tripartite a&reement whiclt Mr. Trl
pathi read out in which he showed 
that actually during tlte proceedings 
there was no suob thing as excluding 
plantation labour? It was only on 
certain speciftc points-holidays with 
pay etc.--on which objections had been 
.raised. There.fore, plantation was in
cluded within the scope of the a1ree
ment. 

Sbrt V. V. Girl: I can assure the 
hon. Member that it was not included. 

Sbrl Baual: What about Amend
ment No. 45? Has the hon. Minister to 
say anythln& about it? 

Sbrl V. V. Girl: As re1ards Amend
ment No. 45 moved by me, I may ex
plain the reasons which led to the 
framinl ot the Amendment and why 
I consider that it is not contrary to 
the spirit or even the letter of the 
correspondinl provisions of the Bill. 
True, the provision in the Bill says 
that the compensation for lay-off pay
able to a workman during any period 
of 12 months shall in no case be for 
more than 45 days. This was one of 
the terms of the agreement between 
the employers and the workers and 
we just lifted it from the agreement 
and put it first in the Ordinance and 
then in the Bill. But the a1reement 
did not say what should be done if 
an employer had to lay..off workers for 
prolonged periods after t11e first 45 
days. Further, when the a1Teement 
regarding lay-off was arrived at, the 
proposal regarding retrenchments was 
not before the parties who had, there
fore, no means of correlatin1 lay-off 
with retrenchment. The problem had 
to be solved as to what should be done 
if an employer, lbaving 1one through 
45 days of lay-off in the earlier part 
of the year, was forced by circum
stances to lay-off his workers' for pro
lon1ed periods in the remalnin, part 
of the year. In the absence of �my 
provision for this in the agreement, 
was the employer to be allowed to lay
off hit workers, If need be for several 

montlts, without payin1 any further 
compensation? Or was it reaaonable to 
require tihe employer to retrench the 
workers, and pay them retrenchment 
1ratuity, so that they can look round 
fo,r alternative employment? If so, 
should the lay-off compensation already 
paid, be allowed to be set off &1ainst 
the ,ratuity payable? These were 
some of the questions whlclt had to 
be answered before the provisions 
contained in t.he Bill could be effective. 

The amehdment does not make pay
ment of lay-off compenaation, after 
45 days, comoulsory in all circum
stances. After the ftrat 45 days of lay .. 
off, it ls open to the employer to adopt 
any one of the three, alternatives. He 
may enter into an a,reement with his 
workers, regarding further lay-off, and 
this may or may not involve payment 
of compensation. If no agreement is 
possible. and the employer has to lay
off workers for further prolon1ed 
periods exceeding one week at a time, 
he may retrench his workers-his 
right is there-on payment of the 
prescribed ,gratuity, with a set-off of 
the lay-off compensation already paid. 
It is only when he is unable to enter 
into an agreement, and is unwilling to 
retrench his workers on payment of 
the prescribed gratuity that he is 
required to continue to pay lay-off 
compensation for a further period. We 
have only tried to tie up the two loose 
ends left by the agreement, and this 
we have done after knowln1 generally 
the opinion of some of the parties. 

Sbrl Bansal: May I intervene for a 
minute, with your permission? The 
hon. Minister bas raised two polnta. 
One point that he has raised is that 
this does not go beyond the letter and 
spirit of the agreement. 

Mr. Deputy-Speaker: Does the hon. 
Member want clariftcation of any 
issue, or does he want to Intervene in 
the debate? 

Shrt Bansal: I want to intervene. 

Mr. Deputy-Speaker: I am calllne 
upon Shri K. K. Desai. 
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8hrt Sa.rmab: Mr. Deputy-Speaker, 
Sir, may I seek a clarification with 
your permission? The boo. Minister 
was pleased to say that in the tripar
tite agreement, plantation labour was 
excluded. I was not present there, I 
was not sure about that, but I u
certained the facts from Shri K. K. 
Desai, and Shri K. P. Tripathl who 1ay 
it was not raised. 

Mr. Deputy-Speaker: The hon. 
Minister has reiterated what :he )las 
already stated. Accordln1 to him, it 
was excluded. 

Sbri Sarmab: It was not so. It was 
not excluded. 

Mr. Deput:,-Speaker: What is the 
100d of the hon. Minister sayln1 on 
the one side that it has been excluded, 
and the hon. Member sayin1 on the 
other side that it has been included? 

Shri V. V. Girl: I can only say that 
it has not been included. The point 
was raised. and it was not included. 

Shrimatl Renu Cbakravartty: Would 
the hon. Minist�r mention the number 
of the pa1e in the tripartite agre&
ment. where this point has been made 
clear? 

Sbri V. V. Girt: There is no ques
tion of any mention of it in any pa1e. 
It ls a gentleman's a1reement, in that 
way. 

Shrl K. K. Deaal: Mr. Deputy. 
Speaker. Sir. as the time at my dis
posal ls very short, I shall state very 
briefly the grounds on which I have 
moved three or four amendments. 

As tar as Amendments Nos. 8 and 
19 are concerned, I have moved them 
with a view to ensuring that this legis
lation may not make inoperative the 
old laws which some of the States 
have already enacted. I ftnd that Gov
ernment themselves have come out 
with certain amendments, and so these 
may not be necessary. 

In amendment No. 15, I seek to sub
stitute the word 'compensation' Jn 
place of 'gratuity', in page 5, line 7. 

Government also have moved the 1&me 
amendment. So I do not wish to say 
anytru.ni more on this point. The word 
'1ratuity' has 1ot a specific meaning. 
Whatever compensation is paid for the 
lay-of! period, may be confused in a 
court of law, and so, in order to avoid 
any litigation, I wanted the word 
'compensation' to be put in for the 
worct'gratuity'. 

In List No. 5 ot the Amendments I 
have eiven some amendments, a�d 
tbeae were necessitated by the fact 
that the hon. Minister's somewhat 
lon,tsh amendment has souaht to cur
tail the scope of compensation for lay
off, ln the case of certain JrVOrkers, 
with a view, as he stated just now, 
to confirm more or less with the spirit 
and letter of the so-called agreement. 
But I was afraid that the courts milht 
take a broader view, and instead of 
curtailing the right of the workers in 
certain industries to be treated as not 
laid-off for the purposes of compens• 
tlon, may even leave out the people, 
from getting any retrenchment 1ra
tuity, if they are retrenched in those 
industries. So, the amendments that I 
have moved to the hon. Minister's 
amendment lay down that as far as 
factories engaaing more than 50 per
sons are concerned, the lay-otT provi
sion will apply to tbem, while as far 
as the retrenchment clause is con
cerned, it will apply to all the persons 
engaged in any industry, whatsoever, 
which is covered by the Industrial 
Disputes Act. In order to make the 
position clear, I have moved my 
amendment. 

A question has been raised in the 
course of today's discussion. by Shri 
Bansal, that somethln1 new !has crept 
into the Bill, by the amendment which 
the hon. Minister has proposed, and 
that it extends, to some extent, beyond 
the agreement that was reached at the 
tripartite conference. I believe that 
the amendment. which the hon. Minis
ter has moved, is quite necessary. As 
lay-off is normally understood, It 
means intermittent lay-otr. If persons 
engaged In an Industry turn up at the 
mm gate, and do not 1et any work, 
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that is considered intermittent lay
off, but that ls for a day or two. But 
under the Bill as it stands, if a parti
cular factory remains closed for 30, 40 
or even 45 days, it will in the ftrst 
Instance, be considered ' as a lay-off, 
because the stock has accumulated. If 
that Is to be considered lay�oif, the 
45 days that are provided by the Bill 
for some other purpose, will be more 
or less consumed by this long closure 
of the mills. What ls to happen on 
the 45th day? The hon. Minster ex
plained by saying that two alternatives 
are open to the employer. If the em
ployer wants to continue the closure 
for a further period, he has to make 
a choice between lay-off and retrench
ment. If he decides to consider lt as 
lay-off, he has to pay off the money 
for the further period of lay-oft. If he 
choon1 to retrench. he has to pay 
compensation, at the rate of ftfty per 
cent. of the wages for all the year 
that the worker has worked. 

I think that is a very reasonable 
amendment and nobody should raise 
an objection. 

Now, Sir, I want to say a word 
about plantation. No doubt, as Mr. Girl 
has said before this House, there 
was no specific agreement whether the 
pla!}tation labour should be included. 
That is true. There is no specific pro
vision in the agreement, but, I think, 
it was not excluded. It ls very definite 
that lt was not excluded. And, lf there 
are any persons who require to be 
helped by the lay-off provisions, it is 
the plantation labour. The plantation 
labour in this country more or less 
forms a big section of the workin1 
class population. They are no less than 
one million people. Their condition. 
compared to the workers working in 
other factories. it will be accepted on 
all hands, is worse. They have been 
treated very unfairly In the old re,lme. 
Some provisions have been made after 
we got independence to ameliorate 
their conditions. (Interruption). 

Kindly listen to me just es I have 
listened to ,ou. 

After independence certain ameLora
tlve measures have been taken and 
their conditions have ,become a little 
better. 

Now, when an overall Bill is comin1 
in to pay lay-off compensation to other 
factory workers, to deprive plantation . 
labour of the beneftt is, in my opinion, 
very cruel. It is also within the know
ledge of everybody, that last year 
wlien planta.tion labour was laid-off, 
by an agreement the employers paid 
half the compensation. Though there 
had been no specific agreement at the 
Tripartite Conference, by practice they 
have agreed to do so. It is also true, 
particularly in South India because of 
very heavy rains the work�rs, even it 
they want to work, cannot go to the 
plantations to work. It is not their 
fault that there are heavy rains and 
they cannot leave their houses. So, I 
think It is just that plantation labour 
should be included in this Bill. 

With these few words, I want the 
House to support ell the amendments 
which I have moved and not be carried 
away by certain difficulties which some 
of our colleagues mi1ht place before 
this House after I have ftnished my 
speech, because I know that partlr 
cularly some opoositlon is sought to 
be created against the new amendment 
that Mr. Glri hes now moved re1ard
in1 what should be done after the 
45 days lay-off is consumed. I think 
that if you do not accept this amend
ment what may happen is that what
ever good we want to do to these 
people who are likely to be laid-off In 
the future will be taken away and the 
purpose of the BIU, which I said in 
the ftrst reading of the Bill ls merely 
deterrent, will be frustrated. 

Shrl Banll&I: Sir, I will only confine 
myself to the amendment moved by 
the hon. Labour Minister to clause S, 
namely amendment No. 45. While 
Intervening in the debate. -he said that 
this question could not be discussed 
at the last meetln1 of the Standln,· 
Labour Committee because that Com
mittee was not discussing the que11tlon 
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of retrenchment. I would remind birn. 
Sir, most humbly that this point of 
lay-off compensation beyond 45 days 
was raised at that meetlnf. If be will 
refresh his memory, he will realise 
that what I am saying is correct. That 
point was raised and the Standing 
Labour Committee came to the conclu
sion that it will not be fair to extend 
the lay-off compensation beyond a 
period of 45 days. Sir, Jay-off com
pensation cannot be acceptable for an 
indefinite period. If a factory or an 
industrial establishment is 1oing to be 
closed on account Qf certain reasons 
beyond the control of . the employer', 
then it _is but reasonable ·that a certain 
limit must be placed on the, lay-off 
compensation, and the period was un.
animously aareed at the Labour Com
mittee at 45 days. That was done 
despite the fact that the other question 
was raised. That is my reply to the 
hon. Minister's assertion that the 
Standing Labour Committee was not 
seized of this question. 

Then, Sir, I would most humbly ask 
him, if he did intend to bring in thi'I 
amendment, why did he not consult 
the parties who had ·sianed this agree
ment. After all the All-India Organisa
tion of Industrial Employers has got 
Its headquarters in Delhi. The Em
ployers Federation has rot Its head
quarters In Bombay. Nowadays, dis
tances are not very much. He could 
have rung up the Chairman or the 
Secretary of that Body; he could have 
called Shrl Khandubhal Desai, he 
could have called other labour repre
sentatives hurriedly and arrived at .an 
agreement. In the last sentence of his 
remarks he said that he had brought 
this in ·consultation with the parties 
conce·rned. I am authorised to Inform 
this House, Sir, that this ls an exag
geration of fact. 

Shrf 8. S. More: Authorised by 
whom? 

Shrf Baual: I am authorised by the 
Employers Organisation which was a 
party to this amendment. to put It 
verY mildly, that this ls very great 
exa11eration. I would have uled a 

11tronger phrase if .a Minister of the 
Government of India was not involved. 
The All-India Or1anisat1on of Indus
trial Employers took the first oppor
tunity of writing to Government that 
this particular amendment goes far be
yond the a,reement and therefore it 
wlll not be acceptable to them. I 
understand, Sir, that .the Chairman of 
the Employers Federation of India has 
also sent the Labour Minister a tele
gram protesting against this amend
ment. It seems that the Labour Minis
ter consulted some employers who 
came to see him. I do not know 
whether they were authorised on 
behalf of their organiaatlon1 to enter 
into any commltmentl. But, Sir, I 
would m�t humbly su11est that it is 
not fair to the parties to the a1ree
ment to go back on a vital matter 
like this without consulting them. I 
am not going to discuss the merits of 
the case, Sir, because I think that this 
particular amendment aoes far beyond 
the agreement. But, In the interest of 
future tripartite aareements, In the 
Interests of the line which the hon. 
Minister himself is adapting, of bring
ing the parties together, it is necessary 
to keep the letter and spirit of those 
agreements. We all remember that 
when he took up office, the Labour 
Minister made a thundering speech 
saying that he was Enemy No. 1 ot 
Adjudication and Compulsory Arbitra
tion and that he was all for tripartite 
agreements. We have seen that 
thunder melt down by gradual staaes 
under the fire of Harihar Nath Shastri 
and Khandubhai Desai. I have no 
objection to that, Sir, because t my
self have felt that the Minister wa, 
golnl( a bit too far In his early enthu
siasm. But, I would most humbly su1-
1est to him that if he wants tripartite 
agreements to be arrived at in future, 
It behoves him to keep them to the 
letter and spirit. It won't do to brlni 
the parties together outside this House 
and make them come to certain a1ree
ments and then In this House himself 
be the first perion to violate those 
agreements. I am su,aestlna this to 
him, Sir. because I am a believer In 
tripartite agreement.a.' I have been very 
Intimately connected with the trlpv-
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tite machinery which has been in 
existence for the last 11  or 12 years. l 
think, Sir, . I am the only person in 
the whole country who has the record 
of attending the largest number of 
meetings of that tripartite machinery. 
I can say before this House that when� 
ever an opportunity has arisen where 
the employers and the workers have 
been called upon to enter into any 
tripartite agreement, both the em
ployers and the workers have shown 
the spirit of give and take and those 
a,reementa have been kept to the last 
letter. I therefore want that such 
agreements are voluntarlly agreed to 
in future and they are kept In a 
cordial and goOd atmosphere. 

I must confess to this House that 
the amendment which he bas brought 
forward will not only create suspi
cions in the minds of the people who 
have been willing to enter into those 
aareements but it will act as a 
def\nite deterrent. I know it is very 
difficult for the hon. Minister to with
draw his own amendment. I realise 
his limitations but I do suggest to 
this House that it was a mistake In 
which the Labour Minister landed 
himself. I have my sympathies with 
him but I su11est that when he brings 
about any amendment to this Indus
trial Relations Act, as be Is goln1 to 
do on a number of other points, he 
would consider this point and take 
the emoloyers and the workers into 
his confidence. If he thinks that this 
amendment is going to beneftt the 
workers or the employers let him con
vince them before movlni an amend
ment before this House. 

I ltave only one word to say about 
amendments 109, 110 and 111 of 
Shri K. K. Desai, which purport to 
substitute the w�¥

dustry' in place 
of 'industrial un ing'. The effect 
of this ia 1oln1 t , '.that even when 
a worker is working in a particular 
industry. It does not matter whether 
he has been workln1 continuously, 
he will be entitled to claim continuous 

service. Tala will be 1oinC, Sir, far 
beyond the a1reement and I would, 
therefore, au11est that Shri Khandu
bhari Desai may withdraw his amend
ment. 

8bri &. &. Deul: Was there any 
agreement regardin1 retrenchment? 

Sllri Bansal: No. 
Sbri IL &: Desai: Then, how is it 

1oin1 beyond the a,reement? 
Sbri Bawl: I withdraw my 

.
or?s 

as far as they relate to agr t, 
but I do su11est that he dpeg ·not 
mean to say that even if a workman 
is not working In a particular under
taking but has been working in diffe
rent units of a particular industry, 
that workman should be entitled to 
count that period for continuous 
service. 

Sbri IL IL Delal: If he had under
stood mY amendment correctly, it will 
apply to retrenchment. 

Dr. N. B. Khare: Can two hon. 
Members go on talking to each other 
like this, Sir? 

Mr. Deputy-Speaker: The hon. 
Member ouaht not to intervene when 
two others are already Interrupting 
each other. 

Sbrt Bansal: I have &reat respect 
for Shri Khandubhai Desai, but the 
monopoly of understanding is not 
entirely his. Therefore, I su11est that 
he will kindly withdraw his amend,. 
ment. I, however, support another 
amendment of his, which substitutes 
'industrial worker' for 'workman'. 

Mr. Deputy-Speak�r: I am in the 
hands of the House. Now, the Speaker 
has stated that ll hours on the whole 
will be devoted to this Bill-half an 
hour for the hon. Members. half an 

. hour for the hon. Minister and half 
an hour for the Third Reading. We 
started it at 3-10 P.M. and the flrst 
half ·hour is over now. The second 
half-hour is for the Minister's reply, 



I� Indust1'ial Di8putes 30 NOVEMBER 1953 (Amendment) Bill 1556 

Y Sbrt Sa.rmab: I am only coin& to tween the powerful employer and the 
appeal to foe Minister throucb ;you, poor starvtna il]lorant emplo;yee. 
Sir. Some of the emplo;yees do 11ot know 

Mr. Deputy-Speaker: ll hon. Mem
bers want to spend some more time 
on this Clause. I will cut it off from 
the time allotted for the Third Read
in1. 

Shri 8&rm&b: Thia is an important 
piece of le1islatlon and a land-mark 
in labour le,islation. What I would 
submit II that In such a piece of le&ls
lation, however haltln1 and faltering 
it may be, large chunks of labour 
should not have been excluded. Sir, 
it has been said that the matter of 
tea plantation was not included In 
the tripartite con1erence. I submit 
that the fault should not be laid at 
the door of the labourers. Naturally 
in such a matter, the employers are 
not expected to a1ree to it In a tri
partite conference. Now, Sir, when 
there was a slight slump last year, a 
large number of labourers were laid 
off. In one tea company, as many as 
17,000 labourers were thrown out of 
employment and literally on the 
street. This momln1's paper amply 
showed that the price of tea share• 
has gone up like anythin&. What will 
happen to the poor labourers if they 
are thrown out and new ones are im
ported annually? I submit that the 
hon. Minister of Labour, who is a 
seasoned labour worker, will take up 
the matter without referring to the 
tripartite conference and see If he 
cannot include it in this Bill. 

Considering the position of labour 
In India, It is travesty of justice, Sir, 
to include the words "unless there is 
any agreement to the contrary be
tween him and the employer" in the 
Labour Minister's amendment No. 45. 
This phrase is, in my opinion, mis
chievous. On the one hand, there is 
the rich sturdy employer and on the 
other there is the starving labourer, 
who ls not sure of his meals tomorrow. 
Under such conditions. can an acree
ment be justl.ftably brought in be-

readin& and writinl and usually their 
thumb impression is taken on papers. 
I submit that the Minister may be 
pleased to withdraw, at an;y rate, this 
phrase "unless there is any a1reement 
to the contrar;y". An agreement is 
equitable and Justifiable between 
equal contracting parties, but an 
agreement between a powerful em
ployer and a starvin1 employee

�
BI 

no meaning; it is a mockery. That is 
all that I have to submit, Sir. 

Sbrl Bbapat Iha (Purnea cum 
Santal Par1anas): In support of my 
ftrst amendment No. 30, my only 
ar1ument is this. Workers in indus
trial establishments which are of a 
seasonal nature should also be given 
compensation for Jay-off. I cannot do 
better Uran refer you to the opinion 
expressed by Mr. Dinkar Desai in the 
Standing Labour Committee. 

So far as amendment No. 51 ls con
cerned, I bad already moved, and it 
was not accepted by the hon. Minister, 
that is that the worker will be dls
qualifted if he does not present him
self for work at the establishment 
during normal working hours at least 
once a day. My arguments are the 
same as I have alre,ay said. If the 
worker once comes to the factory for 
work and it he is not 1iven work, It 
means that he will have to spend at 
least two hours. How can the worker, 
getting only about Ra. 100 a month, 
afford to waste this much time? If 
he does this. he will not be able to 
go out again to get another job for 
the day. 

So far as my third a111endment Is 
concerned to what has been su11ested 
that the workman who Is the last 
person to be emplo:,ed should be re
trenched unless for reasons to be 
recorded. the employer retrenches 
any other workman. Here, a ver,
lonr rope la given to the employer. 
Usually, the principle is that the laat 
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to come is the .first to ao and it has 
been qualified by another two lines
that "unless, for the reasons to be 
recorded", etc. I think this will give 
a long rope to the employer. He will 
give many reaaons and record them. 
It is within his right and power and 
he can record so many reasons, even 
if the worker ls not the last. There
fore, I suggest that these two lines 
should be omitted. 

Only a few words more, and that 
is reaardina amendment No. 45. I sup
pose that the hon. Minister has very 
riahtly introduced this amendment. 
He is asking for payment of compen
sation save and except the forty-five 
days if this falls within a period of 
one year. Our friend sittin& to the left 
here, Mr. Bansal, bas said that the 
hon. Minister's Uwnder has melted 
under the ftre of Sh:astri and Khandu,. 
bhai. It ls true. The ftre has aot two 
work. Once It melts away, it shines the 
thing. Probably, under th:e fire of 
Khandubhai and Shastri, the hon. 
Minister h:ad to work, and if he does 
shine. of course, he Is burnt. I feel that 
the hon. Minister is of the former type 
and he will brighten like gold. That 
remark is very uncharitable and that 
is not proper. With these words, I 
commend all the amendments that I 
have moved. 

Sbri S. V. L. Naraatmbam (Guntur): 
Sir, I have got only amendment 
No. 86. Only one amendment. That 
seeks to delete sub-clause (Iv) of 
clause 25E. In my view, Sir, the re
tention of this clause will work not 
only in.Justice but also mischief. Thia 
clause states that if a section of the 
establishment is on strike, th:e worker 
is not entitled to compenntion. The 
consequence of this will be apparent 
to those persons who are held to be 
responsible for the state of affairs. In 
my view. I really think that this will 
be working a great injustice to those 
persons who are not responsible for 
the conduct of work In a particular 
section. If thta injustice Is allowed to 

be done In one section, then it leads 
to trouble and retrenchment in other 
s�ctions of workers. So, it causes not 
o,nly injustice to a section of workers 
but does injustice to others; it pits 
them aaalnst those in another section. 
I respectfully submit that this 
division of workers, especially when 
we want to encourage the workers 
and rive them facilities and want 
them to rome under one union. has 
to be avoided, and the clause has to 
be deleted. 

Sbri K. P. Tripathi: May I now 
speak on my amendrJ1ent No. 117? 

Sbri V. V. Girl: Amendment No. 
117.--clause 25HH-that is now pro
posed to be moved-I accept it for 
this reason that It is a sort of a 
lacuna which I did not notice. The 
Government of Bombay also sent me 
a communication about this matter. I 
agree to the amendment. 

Mr. Deputy-Speaker: I will treat 
No. 117 also as moved. 

Sbri Slnbaaan Siqb (Gorakhpur 
Distt.-South): Only two minutes. 

Mr. Deputy-Speaker: Yes; only 
what has not been stated in the con
sideration stage. 

Sbri Sinhuan Slap: My amend
ment is about the seasonal employees 
and I plead that the hon. Minister 
should reconsider it. At least, Sir. in 
U.P. the major industry is the sugar 
industry and the su&ar industry is a 
seasonal industry, but there are per
manent employees In that industry 
all the same. In the acreement that 
has been referred to, there is refer
ence to the fact that the permanent 
employees must be paid and must be 
treated as laid-off. There Is at least 
one-third the number of the workers 
in a mill that are permanently em
ployed. I have talked to Mr. Bansal 
and he himself has arreed with my 
point of view that there is some force 
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in this ariUment that at least in the 
sugar industry- a  major industry in 
U.P., the workers should be treated 
on a line with other workers in other 
industries and that they should be 
given, illdeed, some preference over 
others. In my own dlstrict-Gorakh
pur-Deoria, there are 27 sugar mills, 
and this provision to treat the workers 
as in the other industries should be 
made. 

Secondly, Sir, there is one amend
ment which the hon. Minister has 
moved-No. 47. This amendment 
refers to lay-off compensation for a 
person who is offered employment in 
a mill which is within a radius of five 
miles of the establishment to which 
he belongs, that ls. another establish
ment in Ure same town or village be
longing to the same employer. Well, 
Sir, I request. the hon. Minister to re
consider this amendment. This ftve 
mile radius will create hardship to 
the poor. employee. In Bombay and 
other big c1ties, em,ployee may be 
offered such alternative employment 
in different mills within a radius of 
5 miles. Firstly, it was in the same 
establishment, but now, it is in a.n
otlrer establishment which ls within 
a radius of five miles from the original 
establishment. For instance, take a 
sugar or a jute or a cotton factory. A 
worker in any one of these factories 
will be asked to go to any factory 
which was not bis own previously. In 
that case he may not be able to do 
the work In the new factory. Now, 
the words in the ori.uinal bill which 
were the same establishment have 
been now materially modified and 
changed. It .ls said that Mr. Bansal 
has probably remarked that the hon, 
Minister has been influenced by Shri 
Khandubhal Desai to make chanaes 
in the blll ev.en against the Tripartite 
Agreement but what is about this 
agreement and at whose instance? I 
do not know how, and why this pro
vision has been made. This ls a Blll 
where the hl)n. Minister wants really 
to provide i:elief for the labourers for 
being laid-off with compensation. But 
this alternative employment in an 
M9 P.S.D. 

establiatrment within five miles will 
be putting the worker, to 1reat hard
ship. So, I request the hon. Min.Iner 
to consider it and, if poulble, with
draw the amendment. Let tlle clause, 
as it is, remain as provided in the 
Bill. This will itself create hardahip, 
as I said in my speech on the di1c11a
sion on the Bill. 

· Sbrl V. V. Girt: Before l comment 
on the various amendments moved 
before this House, let me refer to twe 
points raised by m7 hon. friend, 
Dr. Lanka Sundaram. J'irat, be asked 
for an as.surance that the proviso to 
clause 251 to the Bill which Hys: 
"Nothing contained in thi1 Act 1hall 
have effect to dero1ate from any rilbt 
which a workman baa under any 
award for the time being In operation 
or any contract with the employer" 
should be enforced and not departed 
from In any circumstances. That is 
equivalent to asking that the law 
should be enforced and not evaded or 
violated. Surely, it is the Govern
ment's duty to enforce every law that 
is passed by this hon. House and thnt 
duty will be performed in respert of 
this law as of any other. 

The second point which be made 
out was that alternative work which 
an employer might live under clauae 
25E should not be such as to require 
technicians to do manual work. My 
humble submission is that Mahatma 
Gandhi taught us the dl,nity of 
manual and even lowly labour and 
practised it throu1hout his life. In 
recent times, our revered leaders in
cluding the President and the Prime 
Minister have, by personal example, 
tried to make us all realize the dipity 
of manual labour. Certainly, Sir. 
there should be no disgrace or humi
liation done to the worker by the 
alternative employment that is 1iven. 
And I am absolutely certain that our 
friends like Dr. Lanka Sundaram and 
the various trade unions and the trade 
union leaders that exist in evtty part 
of the country would certainly pro
tect the worker in seeln, that the 
alternative work that is ,tven ls of a 
tolerable nature. Moreover. when the 
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patties agreed to this provision, in 
the agreement, they must have fully 
realized that such temporary allot
ment of work would be necessary and 
inevitable. 

I shall give my views now on the 
various amendments. Under amend
ment 35, Shri Tripathi wanted that 
the exclusion from the lay-off provi
sions should be confined to seasonal 
e!.tablishments which are also inter
mittent. There will be very few 
establishments which are both sea
sonal and intermittent, and the effect 
of the amendment would be to bring 
in practically all seasonal factories 
within the scope of the lay-off provi
sions. This would be contrary to an 
important term of the mutual agree
ment and I must, therefore, oppose It. 

The hon. Member then wanted. by 
amendment No. 38, that plantations 
should be included for the purposes 
of lay-off benefits. He quoted the 
Labour Investigation Committee's Re
port to support the claim for lay-off 
compensation. I have every sympathy 
for the plantation workers. I want to 
make it quite clear that I have every 
sympathy for the plantation workers, 
and to my friend Mr. Trlpathi and 
others, and to the House, I assure that 
I have always stood by them. I shall 
do my very best to those workers. 
But so far as this matter is con
cerned, I beg to submit that Ure lay
off provision which was confined to 
industrial establishments comes under 
the Factories Act and the Mines Act, 
and I assure every Member on the 
ftoor of this House that at the earliest 
opportunity I shall have this matter 
brought up before the Tripartite 
Labour Conference. It does not mean 
that because there is no agreement, 
this matter will not be pursued. I 
have every sympathy with the planta
tion workers who have suffered a 
,reat deal and who are continuously 
suffering. and I wish to say that 
agreement or · no agreement, this 
matter will be considered by Govern
ment In a 1:nnpathetlc manner. If 

there is a1Teement, and I hope that 
there will be a1reement,-I have.creat 
faith in the workers and employers 
'Coming to an a,reement-but even if 

· there is no agreement, Government 
will independently consider and sym
pathetically consider, what should be 
done and how this lay-off measure 
should be given to the advantage of 
the plantation workers. 

4 P.M. 

Under amendment No. 40, Shri Tri
pathi wanted that the standard ot 240 
days mentioned in clause 25B should 
be reduced to 200 days. The standard 
of 240 days with a number of qualify
ing exclusions ls quite liberal and has 
been accepted for other enactments, 
such as the Factories Act and the 
Employees' Provident Fund Scheme. I 
am afraid that there Is no case for 
reducing it to 200 days. 

Regarding nis amendment No. 49, 
that in clause 25B the period of loclrr 
out or of suspension, discharge or dis
missal should count as continuous 
service, I mentioned the other day the 
difference between clause (eee) and 
clause 25B which deftne the expres
sion "continuous service". I said that 
the worker must choose between 
either 305 days and an exhaustive list 
of exclusions or 240 days and a 
limited list · of exclusions. Lock-out 
has been included in the former. As 
for periods of suspensions, dlscharae 
or dismissal, I am sure that when a 
Tribunal or an a1Teement orders re
instatement, it would treat the period 
of absence as duty and that no special 
provision would. be necessary. Where 
suctr a direction la not given, it may 
not be proper to treat these breaks 
as continuous service. I would, there
fore, request the hon. Member not to 
press his amendment. 

Similarly, I request my esteemed 
friend Shri Khandubhai Desai not to 
press his amendment. If in the lonr 
run by experience we ftnd any trarm 
la done this matter will be looked 
into. 



1063 Industrial Di&puta 30 NOVEMBER 1963 (Amendment) Bm 1o64 

Re,rardinl the provision for set-oft 
lJf lay-off compensaiion in the com
pensation payable for retrenchment, 
contained in mY amendment No. 45, 
Mr. Tripathi said that these two com
pensations served two different pur
J)Oses and that the one should not be 
set-off aiiainst the other. The maxi
mum amount that will be set off is 
restricted to 221 days' wages. I am 
afraid that unless this set-off is 
.allowed, the burden on employers 
might be too mucb. 

By his amendment No. 48 and 49, 
.shri Tripathi would remove from the 
discretion of the employer the rilht to 
,decide whether the worker who is to 
be laid off can do any alternative 
work. The result would be that the 
matter will become a subject for 
adjudication. What workers want ls 
ready wages and not prolonged litigar 
tion and it would, I feel, not be correct 
to multiply occasions for litigation. 
Moreover, as I have already stated, 
workers must uphold the dignity of 
labour. I am afraid that I cannot 
agree to amendments 48 and 49. 

In his amendment No. 50, Shri Tri
_patbi objects to the worker bein1 
.asked to present himself for work at 
the establishment once a day. I do 
.not think that this is an unreasonable 
demand. The worker does not 1et 
wages for stayin1 at home and there 
is no reason why Ire should be given 
�my compensation unless It is proved 
that he is available for work. Under 
the same amendment Shri Tripathl 
has brought out a relevant point, 
namely, why a worker laid-off should 
be prevented from supplementing his 
lay-off compensation with such work 
as he can readily get elsewhere. The 
,employer is entitled to detain the 
worker for two hours before agreeing 
to pay lay-oll compensation. This 
means that the worker may not be 
able to secure alternative employ
ment. He may, if he tries, get for part 
of the day some light work for which 
be may get something. I, therefore, 
accept amendment No. 50 to the ex
tent of deletln, lines 40 and 41, even 

though they form part of the a,ree
ment. 

Under amendment No. 53, Shri Tri
pathi suggests that notice of retrench
ment is necessary even where the 
exact date of termination of service 
is mentioned in a contract if that 
contract mentions an option of re
newal. When a specific date for termi
'natlon of service Is mentioned, I do 
not think that the worker can ask for 
further notice. He must proceed on 
the assumption that his services would 
be terminated on that date unless he 
settles the question of renewal In 
good time. I am afraid, therefore, 
that I cannot accept this amendment. 

Under amendment No. 62, Shri Trl
pathi has suggested that the provi.
slons of clause 25H should be aa 
"prescribed in rules framed by Gov
ernment". AB this law forms part of 
the Industrial Disputes Act, 1947, 
Government have full powers to frame 
rules and this need not be speciftcally 
mentioned. The amendment is, there
fore, not necessary. 

Under amendment No. 115, Sbri 
Tripathi would ensure that any 
higher compensation otherwise obtain
ing is paid in spite of the provlsiona 
contained in this law. Tltls is already 
provided for by the proviso to sub
clause (l) of clause 251. 

My hon. friend Shrl More has 
tabled seven or eight amendments. 
Several of these, as he himself 
realised in his speech, are the same 
as those moved by Shri Trlpathi. He 
referred to three amendments In 
particular a.nd I shall reply to them. 
He said that the word "seasonal" had 
not been deftned and for that reason 
supported his amendment No. 79 for 
incorporation of the words "and 
which are certified to be entitled to 
the benefit of tlrls Section by the pres
<.'l'lbed authority after such enquiry 
as may be deemed necessary". It 
appears subsequently from his speech 
that he would not leave this matter to 
the appropriate Government which 
was only an executive authority and 
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LShri V. V. Giri] 
that he wanted the decision to be 
1iven by an appropriate judicial 
authority. The expression "seasonal 
factory" has not been defined in some 
enaC'tments obviously because of the 
difficulty of deflninl it precisely. In 
lbe Employees' State Insurance Act 
that expression bas been defined as a 
factory en1aged in a number of listed 
manufacturing processes, such 111 
cotton ginnin1 or cotton or jute pres
sing, decortication of groundnuts, etc. 
We soon found that this definition 
was clearly inadequate as a number 
of factories not covered by the defini
tion were proved to our satisfaction 
to be seasonal factories. The same 
difficulty would be encountered in 
defining what are intermittently-work
ing factories. Moreover, the duration 
of the season may vary from one 
seasonal employment to another. It 
would, therefore, not be proper to ftx 
any particular time-limit either. That 
was the reason why we preferred to 
leave this matter to the decision of 
the ·appropriate Government. In 
practice what might be done is for the 
various Governments to draw up a 
C'Ommon list of seasonal factories in 
order to ensure uniformity of treat
ment. In a matter of this sort, I feel 
that the power can appropriately be 
exercised by the various Governments. 

Shri S. S. More in his amendment 
No. 90 wanted to make the order of 
retrenchment mentioned in clause 25G 
applicable notwithstanding any agree
ment between the employer and his 
workers. I have always believed In 
encouraging mutual agreement bet
ween employers and their workmen. 
Shri More feels that an agreement 
might be iniquitous and be unfair to 
the weaker party. Workers have, 
sooner or later, to depend upon them
aelves for their strength and there is 
no reason why they should not pro
,ress by the method of trial and 
error. I am afraid, therefore, that I 
cannot support this amendment. 

Sbrl Bansal: Will the hon. Minister 
so somewhat slowly, so that we can 
1ollow bim? 

Sbri V. V. Girl: You will read it 
tomorrow, anyhow. 

Sbrl Baual: Sir, is he 1n order in 
sayinl that I can read it tomorrow. 
We would like to follow him as he 
speaks. 

Sbri V, V. Girl: I shall read it 
slowly, but in view of the fact that 
I am confined to a few minutes, I 
would like all I have to say may be 
before the House and before the Public. 

However, Sir, I shall with your pe� 
mission read slowly and you may 
give me the lndu�ence of a few 
minutes more, if necessary for flnlsh
in1 what I have to say on each amend
ment. 

Under amendment No. 91, Shri S. S. 
More wants that the order of retrench
ment can be departed from only on 
grounds of Inefficiency, physical dis
ability or any other reasonable cause. 
I think that all these contingencie� 
are covered by the expression con
tained in the Bill, namely, "for 
reasons to be recorded". Reasons have
always to be satisfactory. Mere inser
tion of the words "good" and "satis
factory" would not, in my opinion, 
alter very much the safeguard to the
worker. It must be recognised that 
this clause leaves some discretion In 
the hands ·of the employer, but that 
is intended. I feel, therefore, that this 
amendment should not be pressed. 

Shri Vittel Rao has moved no less: 
than ten amendments. Under amend
ment No. 7 he would omit the words 
"under an agreement" at page 3, lin• 
35, presumably in order to includ• 
within the provision all lay-offs, 
whether under an agreement or not. 
The ,mendment which I have moved. 
takes care of lay-offs under all condi
tions. I do not, therefore, think that 
this amendment ls necessary. 

Under amendment No. 1 1  he would 
treat a badli workman who bu, 
worked in an establishment for 360 
days durinf a period of 24 calendar 
months as a regular workman entitlecf 
to lay-off compensation. The standard 
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laid down in the Bill ia one year's 
continuous service in the establish., 
ment. I do not think ttxat this is 
onerous. Unless a badli workman puts 

. in continuous service, he ca.nnot be 
deemed to be a regular worker. 

Under amendment No. 13 he would 
omit sub-clause (iv) of clause 25E. 
I am afraid that this is an intell'al 
part of the agreement and cannot be 
deleted. 

Under amendment No. 16 he would 
prescribe a retrenchment ,ratulty at 
a rate not less than 15 days' average 
pay for every completed year of 
1ervice or any part thereof in excess 
of six months. This would open the 
field tor continual bargaining and 
adjudication. One of the main objects 
of these statutory provisions is to 
ensure that these matters do not 10 
up for adjudication. I am afraid, 
therefore, I cannot all'ee to this 
amendment. 

Under amendment No. 39 he would 
allow the benefits of lay-off compen
aation to workers in seasonal factories 
who are employed for ·more than 180 
days in a period of 12 months. The 
result of acceptinJ this amendment 
would be to encourage employers to 
dischar1e all such workers before 
they complete the prescribed number 
of 180 days. That will only further 
harm the workers. I am afraid, there
fore, I cannot agree to this amend
ment. 

What Shri Vittal Rao wants under 
amendment No. 46 la lar1el:, or 
wholly covered by the proviso to sub
clause (1) . of clause 251. It is clearly 
laid down that nothln1 contained in 
the Act shall derogate from an:, ri1ht 
which a workman has under an:, 
award tor the time belnl ln operation 
or any contract with the employer. 

By his amendment No. 81 Shrl 
Vlttal Rao has su,1eated that in the 
case of underground workers In mines, 
an attendance ot 190 da:,a should be 
deemed to constitute one :,ear's con
tinuous service. He has quoted the 

provisions in the Indian Mines Act. 
Under section 51 of that Act, 12 
months' continuous service is deemed 
to be completed by an underground 
worker if he has put in "not less than 
190 attendances at the mine". To
wards this number periods of lay-off 
and leave with wages will not count. 
In any case, the standard of 190 days 
cannot be accepted in view of the 
provisions of the a1reement between 
the parties. If the parties a1ree to 
substitute 190 days for 240 days, we 
shall undertake an amendment of the 
law at the appropriate time. 

Under amendment No. 83 Shri 
Vlttal Rao would provide lay-off com
pensation for 45 days and agree to set 
off ag!linst retrenchment 11'':/Uity only 
lay-off compensation for day. in excess 
of 45. This I have already dealt with 
earlier. I am afraid I cannot there
fore accept this amendment. 

Under amendment No. 93, Shrl 
Vittal Rao wants to substitute the 
word "Act" for the word "Chapter". 
The whole of clause 3 becomes a 
Chapter of the Industrial Di1putes 
Act, 1947 and that is why that word 
has been used. 

Shri Khandubhai Desai has moved 
about ten amendments, some of which 
make good a number of omissions 
which seem to have escaped the 

attention of Government. Amendment 
No. 8 does not now seem to be neces
sary in view of my amendment No.· 42. 

I accept his amendment No. 15 
which seeks to substitute "compensa
Uon" for "1ratulty", occurring at pa1e 
S, line 7. I arree that this cha°'e ie 
necessary In order to dlstlnaulah the 
compensation payable on retrencl� 
ment from r.atulty payable other
we to workmen. 

Amendment No. 19 la, I think, not 
nece11al'1', for this Act would not be 
the proper place for declarln1 that 
nothf°' contained ln any other Ari 
of the appropriate Government shall 
have the effect 'ol de1',1atin1 from 
any riaht which a -workman has 
under an:, award or contrad. 
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[Shri V. V Glri] 
I see that amendments 107, 109, 110 

and 111  are calculated to apply the 
definition of one year of continuous 
service contained in clause 25B to both 
lay-off and retrenchment. Thou1h 
compensation for lay-off would 
be avallaple onlty in factoriea 
and mines covered by the ex
pression "industrial establishment", 
retrenchment compensation will be 
available in all establishments fallinl 
under the expresion "industry" with

in the meani°" of the Industrial Dis
putes Act, 1947. That belna so, the 
wordin1 of clause 25B must .be such 
as to apply to both "industrial estab
lishments" and "Industry". I would, 
therefore, recommend acceptance ot 

all these four amendments. 
Amendment No. 113 seems to be !or 

clarifyin1 the position that clause 251', 
relating to retrenchment, applies to 
all establishments covered by the ex
pression "industry", This seems to be 
on].y a clariftcatory amendment. I 
would therefore recommend its accep
tance. 

Amendment No. 114 also seems to 
be a purely formal one and I have 
no objection to accepting it. 

I may briefly refer to my own 
amendments. Amendment No. 37 res
tricts the provisions relatin,( to <'om
pensation for lay-off to factories and 
mines. This was the oriainal intention 
behind the agreement and must be 
made clear. 

Amendment No. 42 is only a clari
ftcatory one which says that the lay
off permissible towards calculation of 
continuous service may be under an 
agreement or under any Standing 
Orders or under this Act or any other 
law. 

Under amendment No. ff, the ln• 
tentlon Is to allow towards contJnuos 
service only leave with full wares 
enjoyed by workmen. It is not the 
intention to allow for purposes of 
continuity ot ·service, leave some-' 
times allowed on half pay or no pay. 

Amendment No. 45 provides for a 
situation whlcb I have already ex• 

plained at great length and I do not 
propose to take any more of the time 
of the House on the same. I have made · 
my position clear. I try to follow the 
spirit and letter of the a,reement, and 
I stand by what I have said. 

Amendment No. 47 is intended to 
permit the employer to offer alterna
tive employment in one of his estab
lishmer)ts in the same town or village 
situate wilhln a radius of ftve mUes 
from his main establishment. Unleu 
provision to this effect is made, it 
might ,be imPossible for the employer 
to provide alternative employment. 

' 

Amendment No. 54 is the same as 
amendment No. 15 given notice d by 
Shri Khandubhai Desai, for substi
,tuting the word "compensation" for 
"gratuity" at page 5, line 7. 

Amendments 57 and 59 are purely 
formal ones substituting the word 
"category" for "class". Industry bas 
repn·sented that the expression tl$ed 

is 'category: and not 'class'. 
Amendment No. 63 is a formal on�. 

clarifying the position. These ame!'ld• 
ments have been necessitated by re
presentations received from both the 
parties after the framinJ of the Bill. 
It is an attempt to meet the view
points of the parties affected by the 
Bill and I would, therefore, request 
the House to accept them. 

I. will now deal with all the other 
amendmentt together as they are not 
numerous. 

I am a�aid I cannot accept Shri
mati Subhadra Josbi's amendment No. 
75 as it will have the effect of glvinl 
retrospective effect to the provisions 
of this B11I. Also, Shri K. P. Tripathi's 
amendment No, 115 I would not ac
cept. I would not accept Shri B. P. 
Sinha's amendment No. 77 which sHkl 
to substitute the words "are P.mploy
ed" for the words "on an average per 
working day have been employed in 
the preceedin, calendar month". The 
provisions in the Bill prescribe a 
method of calculating the strength of 
an establishment. As the stren1th 
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varies from day to day, it will be 
difficult to say whether an establish
ment is one in which lesa than 50 
workmen are employed i! the time of 
calculation is not fixed. The expres
sion in the Bill is the ooe uniformly 
adopted in all enactments. 

Amendment No. 60 of Shri K. P. 
Tripathi and Shri Bhagwat Jha eiso 
cannot be accepted II the employer 
must be given some discretion to 

depart from the rule of 'last come 
first to iO' ,because of practical diffi
culties. 

Shri V. Misslr's amendment No. 99 
cannot also be accepted as the limit 
ot 50 for purposes of lay-off compenaa
tion, is part of the agreement and 
cannot be reduced to 25. For the ume 
reason, amendment No. 32 standing 
in the name of Shri Slnhasan Sinih 
and Shri A. N. Vldyalankar can
not be accepted. Shri A. N. Vidya
lankar's amendment No. 34 would 
classify only establishments which 
work for less than six months 
in a year as seasonal. I am afraid, 
this is not a scientific way of finding 
out which are seasonal factories. For 
reasons already mentioned by me, the 
power of decision should re(lt with the 
approprlate Government. His amend
ment No. 36 is no different from lines 
22-25 o( page 3 which it seeks to 
superlede. 

Under amendment No. 80 Shri A. 
N. Vidyalankar would make ell1ible 
for lay-off compensation workers in 
irrigation projects, hydro-electric pro
jects, etc. I am afraid, these are not 
covered by the agreement and have 
not otherwise been a1reed to .by the 
Government departments concerned 
and therefore have to be left out for 
the present. Shrl A. N. Vid.ralankar's 
amendment No. 96 stipulatina pay
ment of an additional compensation 
does not seem to be necenary. 

Shri Banaal's amendment No. 87 
would restrict retrenchment compen
sation to factories and mines and 
leaves out a very lar1e number of 
estiabllshments now covered by 
the term 'Jndustr.r' within the 

meanitig of the Industrial Dis
putes Act. I am afraid, th.la was 
never the intention in all the previ
ous discussions with the parties. I 
must. therefore, oouose this amend
ment. His amendment No. 94 does not 
seem to be necessary for we have b�n 
a11ured that all matters provided for 
by this law will be conclusively deter
mined by the provisions of this law 

· and will not be ooen to adjudication 
or other scrutin,. My amendment No. 
63 fully takes care of the point 
brouiht out by Shri Bansal. 

Amendment No. 92 of Shri Valla
tharas seeks to protect pre1nant women 
and those on maternity leave from 
retrenchment or dischar,re durin1 cer
tain periods. While I have �very 
sympathy with the su11estion, I &m 

afraid that that would be more ep
propriate to include it in the Mater
nity Benefits Act. In fact, there are 
already certain types of protection in 
this reiard in the various maternity 
enactments. If any further protection 
is required, the appropriate place 
would be those Acts and not this 
one. 

Shrt Bansal: The hon. Minister re
ferred to my amendment just Lefore 
this. What is that? 

Shrl V. V. Girt: I have left out a 
few amendments of certain hon. Mem
bers, but these all have been covered 
by my statement above. I see that I 
have alao accepted amendment No. 
117. I would reciuest the Houee to. ac
cept the fQllowina amendments and 
reject the rest. 

Shri K. K. Desai's amendments 15, 
107, 109, 110, 111, US and 114. Shrl 
K. P. Tripathi's amendment No. 50 1n 
so far as the deletion of lines 40 and 
41 on pa1e 4. Shri K. P. Tripathl and 
Shri A. N. Vldyalankar's amendment 
No. 117 and my amendments Nos. 37, 
42, 44, 45, 47, 54, 57, 59 and 63. 'ntese 
amendments may be accepted. 

Mr. Depaty-Speaker: I wW put 
these amendments ftrat, which tbl! 
Government are wllllQC to accept and 
then the others. 
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[Mr. Deputy-Spe.aker] 
Tbe question is: 

In page 5, line 7, for "gratuity" 
nbstitute "compensation". 

The morion was adopted. 

Mr. Deputy-Speaker: The question Is: 

n page 4, omit lines 40 and 41. 
The motion was adopted. 

Mr. Deputy-Speaker: The question ls: 
In the amendment 'Proposed by Shrl 

V. V. Giri, printed as No. 37, in llat 
No. 2-

for "25A to 25E inclusive" sub
stitute "25A, 25C, 25D and 25E". 

The motion was adopted. 

Mr. Depat,-Speaker: The question is: 

In page 3, line 29, for "industrial 
Mtablislunent" subatitute "industry'', 

The motion was adopted. 
Mr. Depa&y�Speaker: The queation is: 
In page 3, line 31, for "establish

ment" subatitute "industry". 
The motion was adopted. 

Mr. Deputy-Speaker: The question is: 
In page 3, line 33, for "establish

ment" substitute "industry". 
The motion was adopted. 

Mr. Deputy-Speaker: The questi:m is: 
In page 4, line 46, for "workman" 

nbstitute "workman employed in any 
industry". 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
In the amendment proposed bY. Shil 

'Y. v. Girl, printed as No. 63 in list 
No. 2, in the proposed sub-section 
(2), 

for "the provisions of any law" 
substitute "the provisions of any 
other law". 

The motion waa adopted. 

llr, Depaty-Speaker: The question ls: 

In paie s, after line 25, add-

"Explanation.-In sections 
25A, 25C, 25D, and 25E 'industri
al establishment, means a factory 
as defined In clause (m) of section 
2 of the Factories Act, 1948 (LXIII 
of 1948) and Includes a mine ns 
defined in clause (j) of section 2 
of the Mines Act, 1952 (XXXV I f  
1952)." 

The motion was adopted. 

Mr. �puty-Speaker: The question ls: 

In page 3, line 37, after "(XX of 
1946)" insert-

"or under this Act or under ony 
other low applicable to the indus
trial establishment, the largest 

number of days during which he 
has been so laid-off bein1 taken 
into acocunt for the purposes of 
this clause " . 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
In page 3, line 38, before "wages" 

insert "full". 

The motion was adopted. 
Mr. Deputy-Speaker: The question is: 
In page 4, for lines 11 to 13, substi

tute-

"Provided that-

(a) the compensation payable 
to a workman durin1 any period 
of twelve months shall not be 
for more than forty ftve days 
except in the case speclfled In 
Clause (ob) 

(b) ff duri� any period of 
twelve months, a workman hos 
been paid compensation for �orty 
ftve days and durin1 the same 
period of twelve month• be is 
aiain laiif-off for further contll1\l· 
ous periods of more than ,me 
week at a time, he shall, unless 
there is any a,reement to the 
country between him and the em
ployer, be paid for all the rlaya 
durl.n1 such subeequent periods 
of lay-off compensation at the rate 
specified in this sub-section: 



IC'JS Industrial Disputes 30 NOVEMBER 1953 (Amendment) Bill 1076 

Provided further that it shall be 
lawful for fhe employer in any case 
falling within clause ( b) of the first 
proviso to retrench the workman in 
accordance with the provisions con
tained in section 25F, any compen
sation paid to the workman !or 
having be"en laid off during the pre
ceding twelve months being set l'.'ff 
against the compensation payable 
for retrenchment." 

The motion was adopted. 

Mr. Deputy-Speaker: The question is: 
In page 4, line 31, after "laid off" 

imert-

"or in an>' other eatabUshment 
belongin1 to the same employln' 
situate in the same town or vll-
18'e or situate within a radius of 
five miles from the establishment 
to which he belon1s,". 

The motion was adopted. 

Mr. Deputy-Speaker: The question It: 
In page 5, nnes 12 to 14-

for "where any workman, who 
11 a citizen of Iridfa, is to ,be re
trenched and he belon,cs to ll 

particular class of . workmen," 
substitute "Where any workman 
in an Industrial establbhment, 
who Is a citizen of India, Is to be 
retrenched and he belonis to a 
particular cate1ory of workmen 
in that establishment,'' . 

The motion was adopted. 

Mr. Deputy-Speaker: The question ls: 

In page 5, line 17, for "clause" sub
stitute "category". 

The motion was adopted. 

Mr. Depat,-8,eabr: The question ls: 

In page 5, for lines 35 to 38, substi
tute-

"(2) For the removal of doubts, 
it Is hereby declared that nothlnl 
contained in thls ChapteT ahall 
be deemea to affect the provision 

of any other law for the time beln1 
in force in any State In so far as 
that law provides for the settle
ment of industrial disputes, bLit 
the rl1hts and liabilities of tin
ployers and workmen in so far as 
they relate to lay-off and retrench
ment shall be determined in ac
cordance With the provisions of 
this Chapter." 

The motion was adopted. 

Amendment made: 
In page 5, after line 25, inaert-

"25HH. Recovery of monevs due 
from empl01(ers under this Chap
ter.-Any money due from an em
plo1er under the provlslona of 
this Chapter, whether by way of 
compensation or by way of wa1e1, 

may, wilbout prejudice to any 
other mode of recovery, be re
covered In the same manner as 
an arrear ot land revenue eir as 
a public demand by the approp:-i
ate Government on an application 
made to it by the oerson entitled 
to the money." 

-[Shri K. P. TripathiJ 

Mr. Depaty Speuer: The Question 111: 

All the other amenaments moved 
by other hon. Members, ShrimaU 
Subhadra Joshi, Shrl... 

Sbrl Saraapdbar Dae (Dhenkanal
West Cuttack):  May I submit, Sir, lhat 
there may be some amendments that 
we may oppoie and others which we 
may support, before you put them to 
the House. 

Mr. Depaty-Speabr: Hon. Members 
would Indicate which ameodmenta 
the7 would like to aupport and which 
the7 would like to oppoae. Otherwise, 
I shall have to ·10 on readiJII one 
after another and make hon. Mem
bers understand what each amendment 
fa. If the hon. Membera want to divide 
on a particular amendment, I will 
put that amendment aeparately. I will 
put all the other · amendments t� 
1ether. 



1077 Industrial Diaputea 30 NOVEMBER 1953 

Sllrt T. B. Vittal Bao: Amendm2nt 
No. 108. 

Mr. Depat1-s»ewr: I will ftnt put 
this amendment to the Bouse. 'l'hen, 
I shall come to withdrawall. 

Shrl Balaal: Sir, I ,beg for leave to 
withdraw amendments 73 and 87. 

• 
, The question la: 

Shrt A. N. Vid7alanbr: I ,beg to 
withdraw all my amendments txcept 
that which has been accepted. 

In the amendment proposed by 
Shri V. V. Girl, printed as No. 37 
1n List No. 2, add at the end: 

"and a plantation as deftned 11? 
clause (fj of section 2 of the 

Shrt K.. P. Trfpathl: In view of the 
assurance given by the hon. Minister, 

Plantatl<tn Labour Act, 1951, 
(LXIX of 1951)." 

I beg to withdraw ........ . 

DlvhloD No, 2 J 
Acbalu, Sbri 
AmJ1d All, Sbrl 
».1u, Shri K. K. 
Boonr11h111my, Sbrl 
Chlkr1•artty, Shrlmatl Rcnu 
Cb1ttcrju, S.hrl Tuahar 
Chaudhuri, Sbri T. K. 
Chowdary, Shrl C.R. 
Cbowdbury, Shri N. B. 
Damodar111, Shrl N. P. 
D11, Shrl B. C. 
Du, Shri S1r1n1ldbar 
Dco11111, Shri 
Gidwani, Shrl 
Gop1l111, Sbrl A. K. 

Abdull1bb1l, Mulla 

Abdu1 S1tt1r, Shrl 
Aauawal, Shrl H. L. 
Alr.arpurl, Sudar 
Al11e11n, Shrl 
Altelr.ar, Shri 
AD1ari, Dr. 
A1thui1, Shrl 
Aud, M1ula111 
Balmilr.i, Sbrl 
Buiul, Sbrl 
Barm111, Shrl 

Barupal, Shrl P. L. 
Bh111t, Sbri B. ll. 
Bhatlr.ar, Shri 
Bhatt, Shrt C. 
Bbaw111JI, Sbrl 
Bhon,le, Shri J. K. 
l!ldarl, S br I 
Birbal Sin ah, Shrl 
·Borooah, Sbri 
JI-, Siar! P. C, 
Chaadruclr.ber, Shrtmatl 
Curall, Shrl 
C)!lltcr�·, Dr. SueUranjan 

House divided: Ayes, 411, Noes, 188. 

AYES 
Kandaumy, Shrl 
Kelappan, Sbrl 
Kbardekar, Shrl 
Khare, Dr. N. B. 
Krlpalani, Shrlmatl Sucbeta 
M11earene, Kumar! Annie 
Mhhra, Pandit S, C. 
More, Sbri S. S. 
Nanadu, Shri 
NarHimham, Shrl S. V, L. 
Pandey, Dr. N1t1bar 
Patnolk, Shri U. C, 
Punnooac, Shri 
Raab""'•� harl, Shrl 
Ramner1y111 SiJlah, Babu 

NOES 

Cbatu"cdl, Shrl 
Cbaudbary, Shri O. L. 
Cbaudhury, Shtl S. B. 
ChOYda, SbrI 
Cblnorla, Shrl 
Cboudburl, Sbd M, Sbaff'ee 
Dabbl, Shri 
Du, Shri B. K. 
D11, Sbri N. T. 
D11, Shrl Run Dbanl 
D11, Shrl Runananda 
Datu,Shrl 
Dc11l, Shrl K. IC. 
�d, Shrl K. N, 
Dcall,c,andc, Shri G. H. 
Dlaamber &lnah, Sbri 
Dube, Shrl Mulcbrud 
Dubey, Sbti R. 0. 
Dwindl, Shrl D. P. 
Dwindl, Sbrl M. L. 
Godall, Sbrl 
Gudbl, Sbrl M. M. 
GudbJ, Shrl V. B. 
Obulam Qsder, Shrl . 
Girl, Sllri V. V. 

['4-30 p.m. 

Rondaman Sinab, Sbri 
Rao, Dr. Rama 
Rio, Shri Gopala 
Rao, Sbri P. Subb1 

Rao, S hrl Vitt al 
Reddy, Shrl B,wua 
Ri1han1 Kchhina, Shr 
Saba, Shri Meabnad 
Sbalcuntal1, Shrimoti 
Singh, Shri G. S .  
Singh, Shrl R. N. 
Subr1.bm1nyam, Shrl K. 
Sunduom, Dr. Lanita 
Velayudb111, Shrl 
Waabmarc, Shri 

Goholn, Shrl 
Gounder, Sbrl K. P. 
Harl Mob111, Dr. 
Huerllr.a, Sbri J. N. 
Hem Roi, Shrl 
Hembrom, Shrl 
Ibrahim, Shri 
[yyanl, Sbrl B. 
l>"Y11Dnl, Sbrl C. R. 
J111ilv&n Run, Shri 
Join, Shrl N. S. 
JaJwue, Sbrl 
J anadc, Shri 
Jeno, Sbrl K. C. 
Jena, Sbrl Nlr111J111 
Jba, Sbrl Bbaawai 

Jbunlhunwal1, Sbrf 
JOlbl, Sbrl Kri1bnacbery1 
Jotbl, Sbri M, D. 
Joabl, Shri N. L. 
KaJrollr.11, Shrl 
K.aklr.m, Shri 
Kile, Sbrim1tl A. 
Kanuaao, Sbtt 
1C111lwll, Shrl 
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ltatfu, Dr. 
Keetar, Dr. 
JC.ban, Shrl Sadath All 
Khud a Baklh, Shrl M. 
lit IMllbr, Shrl 

Nuatia, Sbrl 
N1Jal111pppa, Shri. 
l'allllalal, Sbti 
Parikh, Shrl S. O. 
Parmar, Shrl R. B. 
Patuhr, Sbrl 
Patel, Shrl B. K. 

Krl1bna Chandra, Shrl 
Kurtti, Shri B. N. 
Lak1bmayya, Shrl 
Lal11111l, Sbri 
Llopm, Shri N. M. 
Mabodaya, Sbrl 
Mallthla, Sudar 

Mala9iya, Shri K. D. 
Malllab, Sbri U. S. 
M111dal, Dr. P. 
Matthen, Shrl 

Patel, Shrimatl Mulben 
Patil, Shri Sballbrpude 
PillaJ, Sbrl Thaau 
Praud, Sbrl J,J. S.  
Racbla, Shrl N. 

Sharma, Shrl D. C. 
Sharma, Sbrl JC. R. 
Shinoanjappa, Shrl 
Sbobha Ram, Sbrl 
Slddananjappa, Shri 
Slnah, Shrl H. P. 
Slnah, Shrl L. J. 
Slnab, Shri M. N. 
Sinah, Sbrl T. N, 
Sinha, Dr. S. N. 
Sinha, Sbrl Aolrudha 
Sinha, Sbri Jbul111 
Sinha, Sbri K. P. 

Mehta, Shrl Balw111t Sinha 
Mehta, Shri B. G. 
Mllhra, Shrl S. N. 
Ml1hra, Shrl Blbhutl 
Ml1hra, Shri L. N. 
Ml1hra, Shri Loltenatb 
Mi1ra, Shrl R. D. 
Mobluddin, Shri 
Mourkl, Sbri 
More, Shrl K. L. 
Mud&llar, Shrl C. R. 
Mukne, Shri Y. M. 
Muufir, Gianl G. S. 
Mulhultri1hn111, Shri 
Nanda, Shri 

Radba Raman, Shrl 
Rabaian, Shri M. IL 
Raj Babadur, Sbrl 
Raahuaath Slnah, Sbrl 
Ram Da11, Shri 
Ram Subh11 Sln1b, Dr. 
Rama1wamy, Shri S. V. 
Ranblr S 1nah, Ch. 
Rane, Shri 
Roy, Shri B. N. 
Roy, Shrl Patlram 
Rup, Narain, Sbrl 
Sahu, Shri Bbaabat 
Sahu, Shri Rameabwu 
S1i1al, Sardu A. S. 
Sak1ena, Shr i Mobaolal 
Samant1, Shrl S. C. 
Sanaanna, Sbri 
S111ltarap111dian, Sbrl 
Satilb Ch111dra, Sbri 
Satyawadi, Dr. 

Sinha, Shrl Satn l'llrl)'III 
Sinha un Sio1b, Sbrl 
Soatalt, Shrl 
Soman•, Sbrl N. 
Sunder Lal, Shri 
Suriya Prubad, Sbri 
Tandon, Shri 

Telltikar, Shri 
Tewari, Sudar R. B. S. 
Thlmmalah, Shri 
Thomu, Shri A. V. 
Tiwari, Pandit B. L. 
Tiwari, Sbri R. S. 
Tiwuy, Pandit 0. N. 
Tripllhi, Shri V. D. 
Uikey, Shrl 

Nuuimha.a, Shrl C. R. 
Na.tu, Shrl P. S. 
Natawadltu, Shrl 
Nehru, Shrl Jawaharl&I 
Nebni, Sbr_imatl Uma 
Ne,wl, Shrl 

Sen, SbrlmatJ Suabama 
Shih, Shrl R. B. 
Shahnawu Kbao, Shrl 
Sbarma, Pandit Balkrl1bna 

Upadhyay, Shri S. D. 
Valaboav, Shri H. 0. 
Va,ahya, Shri M. B. 
Varma, Sbli i:. R. 
Vyu, Shri Radhelal 
Wlbon, Shtl J. N. 
Woderu, Shrl 
Zaidi, Col. 

The motion waa negatived. 

Sbrt B&llsal: SJr, I withdraw my 
Amendments No1. 87 and 94. 

The amendments were bi, leave 
withdrawn. 

Sbrt Bbacwat Jba: Sir, I withdraw 
my Amendments Nos. 30 and 51. 

The. amendments were bi, leave 
withdrawn. 

Sbrt It P. TrlJ,a.W: Sir, I withdraw 
my amendment No. 60. 

The amendment wa, bi, leave 
withdrawn. 

Sbrl A. N. Vld7alanbr (Jullundur): 
Sir, I withdraw my Amendmeota Noa. 
32, 34, 36, 80 and 98, 

The amendment, were bs, leaN 
withdraum. 

llr, Depa&7-8peaker 

In page 3, for lines 
aubstitute-

The que1tlon fai 

14 and 15 
*'-

"25A. Application of ,ection, 
25C tp 25F.-The provisions of 
Sectiom 25C to 25E shall apply 
to all such cues which are pend
inc before any Industrial Tribun
al constituted wider .the provi
sion of tffis Act or before any Ap.. 
pe)late Court constituted under In
dustrial Disputes (Appellate Tri
bunal) Act, 1950 (XLVIII of 19�0) 
but provlsion of Sections 25B to 
25E inclusive shall not apply-" 
In page 3, lines 17 and 18-

for "on an average per working 
da7 have been �mplo1ed ln tbe 
prececllng calendar m011th" "'b
.Utute "are employed" 
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[Mr. Deputy Speaker] 
In page 3, line 20, omit "or''. 

In page 3, lines 20 and 21, after 
.. intermittently" add "and which arc 
certified to be entitled to the benefit 
of this section by the prescribed au
thority, after such enquiry as may be 
deemed necessary". 

In page 4, omit lines 11 to 13. 

In page 4, line 32, omit "in the 
opinion of the employer,". 

In pa1e 4,-

(i) omit lines 40 and 41; and 

(ii) line 42, for "(iv)" substitute 
"(iii)". 

In page 5, line 14, for 
absence of" substitute "not 
atanding". 

"in the 
with-

In page 5, lines 17 and 18,-

f or "unless the reasons to be 
recorded the emJ)loyer retrench· 
es any other workman", substi
tute "unless on grounds of ineffi
ciency, pbyalcal disabWty or an:, 
other reasonable cause the em
ployer retrenches any other work
man,". 

In page 3, line 20, for "or'' sub,ti
C'l&te "and". 

In the amendment proposed by Shri 
Y. V. Girl printed as No. 3'1 above, 
after " (XXXV of 1952)" add-

"and a plantation as defined in 
clause (f) of aection 2 of the 
Plantation Labour Act, 1951 (LXlX 
of 1951)." 

In page 3, line 29, omit "and 
forty". 

In pa1e 3, J.lnN 311 to 37,-
for "under an ap-eement or u 

permitted by atandina orders 
made under the Industrial Em· 
ployment (Standing Order,) A.ct. 

1946 (XX of 1946)" substitute 
"or locked out, or the period f-:,r 
l"'hich he has been suspended, or 

, wron1fully discharged or dismls
sed," . 

In page 4, line 32, omit "if, in the 
opinion of the employer," . 

In page 4, line 36, after "employ
ment also"· add-

"and provided further that the 
alternative employment does not 
dero1ate from the status of the 
worker". 

In page 5, line 5, after "service" 
add "without option of renewal". 

In page 5, line 25, after "persoJ:111" 
add-

"as may be prescribed in rules 
framed by Government." 

In the amendment propoaed by 
Shri V. V. Giri printed u No. 63 in 
List No. 2, in the proposed sub-sec
tion (2), add at the end: 

"unless compensation otherwise 
obtainable is hither". 

In the amendment proposed l.,y Shri 
V. V. Giri, printed as No. 45 fn List 
No. 2 in the second proviso-

after "any compensation" imert 
"for a period above forty-five days". 

In page 3, line 17, after "workmen" 
inaeTt "or to any other eatablishment 
in which less than twenty ftve work
men". 

In pa1e 3, line 37, add at the end 
"or any other Act made by the appro
priate Gove,.nment" . 

In pa,e 3,-

(i) in line 39, omit "and" 
(li) in line 42, for "weeks." 

nbstitute "weeks, and"; and 
(lli) after line 42 inaerl: 
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"(d) he ha1 been unempl97*f 
between the date of his d11mla
al or dischar,e _and r..,.mplot
ment" 

In page 5, line 31, after "Act" insert 
"or in any other Act of the appro
priate Government" 

In page 3, line 35, omit "under an 
agreement" 

In page 4, line 19, add at the end-

"or worked in the establishment 
for not less than three hundred 
and sixty days durinf a period 
of twenty four calendar months" 

In page 4, omit lines 42 to 44. 

In page 5, line 7, after "equivalent 
to" insert "a minimum of". 

In page 3, after line 25, add-

" ( 3) In an industrial establish
ment which fs of a seasonal cha
racter if that there are depart
ments in 'which more than flve 
workers are usualiy employed for 
more than one hundred and 

eighty days in a continuous period 
of twelve· months, such depart
ments of the establishment shall 
not be treated as seasonal." 

In page 4, after line 19, add-

"(2) The provisions of this 
Chapter shall not operate to tlle 
prejudice of any rights to which 
a workman may be entitled under 
the terms of any award, arree
ment or contract of service pro
vides for a tonier 1>erfod and tor 
more conu,ensation." 

In page 3, line 30, 11�e, "da11" in
aert "or in a mine for not less than 
one hundred ninety day1 in the case 
of underground workers". 

In the amendment proposed by Stir! 
V. V. Girl printed as No. 45 in list 
No. 2, for the second proviso, tubati
rute: 

"Provided further that ft shall 
be lawful for the employer in any 
case falling within purview nf 
clause (b) of the flrst proviso to 
retrench the 'workman in . accor
dance with provisions contained 

in section 25F, any compensation 
paid to the workman for the 
period more than maximum of 
forty-five days under clause (a) 

for havin,r been laid-off for more 
'tJ)an torw-flve <lays dur1n, tb• 
preceedlng twelve months, beinf 
set off a,ainat the compenaatioa 
payable for retrenchment." 

In the amendment proposed by 
Shri V. V. Giri printed as No. 63 in 
list No. 2. in the proposed sub-aectlo• 
(2) for "Chapter" occurring at th• 
end subatitute "Act". 

In page 4, for lines 49 and 50 sub,
titute-

"(a) the workman has been 
served with one month's notice 
Jn writing bv reeistered Jetter 
with a form of actnowledcement 
of receipt, indicating the reason• 
for retrenchment and the" 

In page 5, lines 16 and 17, for "th .. 
last person to be employed" aubatitute
"the person having the last seniority" 

In page 5, line 11, after ''Govern
ment" add "and the Union Govern
ment" 

In page 5, after line 18 add: 

"Provided that-

·'(a) the contract of employment 
shall be fermlnated exceot on pay 
day, or the end of a week, month, 
or quarter. 

(b) no notice ot retrenchment 
ordischarge shall be 1iven-

(f) to a pregnant woman after 
the fttth month of her preiJlancT 
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lMr. Deputt-Speaker) 
till the e,q>icy of forty days after 
conftnemen\� 

(\\) to a woman on maternity 
leave; ·and 

(ill) to any employee durln, bis 
ordinary holiday or on sick leave; 

(c) the employee shall have the 
rifht to absent himself from woi'lt 
for not more than two hours a day 
.and one full day in tlie week durihg 
the period of notice for the purpose 
.of seeking employment; 

(d) the employee who Is served 
with a notice of termination or 
<lischarge shall be entitled to ap.. 
peal before the expiry of the period 
of prescrfption to the Court ot En
quiry aaainet the notice, and the 
Court of Enquiry shall enquire 
into the existence of the reasons 
for termination and shall order 
payment of compensation by the 
employer to the employee if the 
employer fails to prove the exis
tence of the reasons for termina
tion". 

In page 3, omit lines 19 to 25. 

In page 4, omit lines 42 to 44. 

The motions weTe negatived. 
Mr. Deputy-Speaker: The QuesUon :a: 

"That clause 3, as amended, 
stand part of the Bill". 

The motion waa adopted. 
Clauae 3, aa amended, waa added 

to the Bill. 
Mr. Deputy-Speaker: There b an 

Amendment for a new Clause 3A. Is 
the hon. Member movinit It? 

Slart A. N. Vld)'lllankar: No, Sir. 

Clause 4 was added to the Bill. 
C)aue 1.- (Short title and com· 

mencement) 

Mr, D$11t7-8peaer. Any hon. 
Member movin, his Ame.ndment? 

Slut T. B. Vlttal Bao: I beg to move: 

In page 1, lines 4 and 5, fOT 
"24th day of October, 1953" 
mhstitute "1st day of August, 
1953" 

P&Ddtit/ O. N. Malviyll (Ba1Bea): I 

beg to move: 

In page 1, lines 4 and 5, fOT "on the 
24th day of October, 1953" aubstitute 
"on the 28th day of July, 1953". 

Mr. Deput1-8peaker: The question 
11: 

In page 1, lines 4 ahd 5, fOT 
"on the 24th day of October, 
1953" aubatitute "on the 28th day 
of July, 1953". 

The motion waa negatived. 

Mr. Deput7-Speaker: The queatlon 
is: 

In page 1, lines 4 and 5, 
fOT "24th day of October, 
1953" ,ubatitute "1st day of 
Au,ust, 1953" 

The motion waa negatived. 

Mr. Deputy-Speaker: The question 
ls: 

"That cla\118 l stand part of the 
'BW.· 

The motion waa adopted. 

Clame 1 was added to the BiU. 

The Title aftd the Enactiftg fOTmula 
weTe added to the Bill. 

Sbrt V. V. Girl: I bei to move: 

''That the Bill, as amended, be 
passed". 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill, as amended, be 
puled." 
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All the tlme that has been fixed by 
the Hon. Speaker tor thia Bill, to,e
ther with 20 more minutes, we have 
already spent. Let this point be borne 
in mind. Shri A. K. Gopalan 

8hrl A. K.. Gopalaa (Cannanore):  I 
<>nly want to 'DOint out the assurance 
given by the hon. Minister of Lalfour, 
In re1ard to the inclusion of the ulan-
1ation workers under the purview of 
this legislation, and I hope he will 

seriously consider it. 
As far as the condition of the plan

tation workers ls concerned, tt has 
been pointed out by different hon. 
Members in this House, that It Js 
worse than that of the other sections 
of the working classes in this country. 
There is no legislation to "Ive them 
any relief. except the PlantatioD 

Labour Act, 1951. After the passing 
of that Act, there was opposition from 
the plantation owners, especially the 
British capitalists who form a majority 
for its implementation with the re
sult that for the last two years, its 
implementation has ,been postponed. 

. 

The condition of the ptantatlon 
workers ls more miserable than that 
of any other section of the worldn1 
classes. Ten days aeo, I had to 10 to 
Wyanad, where nearly 15,000 workers 
had gone on a strike, demandln" that 
the Plantation Act, that had already 
been passed by Parliament should be 
implemented. Even the canteen faci
lities that had been provided for theae 
workers, who number about 21r,OOO. 
had been taken away. Even the office 
clerks and others in the plantation.a 
in Nil1irls, Wyanad and other 1>lacee, 
save a month's notice to the planters, 
saying that they wanted to go on a 
hunger strike. Their demand was 

either they should 1et a bonus, or they 
should be allowed to see the balance
sheet of the plantations, 10 that they 
could satisfy themselves whether there 
was a proftt or not. After some kind 
of an aC'tlon by these people, the 
owners ftnally agreed to show them 
the balance-.heet. 

Althou1h there are about 12 lakha 
of workers employed Ill these planta
"°'1s, still, tbe7 have not heeD 

brou1ht 'within the scope of thJs Bill. 
The hon. Minister has ,liven an assu
rance that he will talk to the planta
tion owners, and see that they are also 
,brought within the purview of this 
legislation. But we cannot believe It, 
for even the Act that had been passed 
by Parliament two years ago, has not 
been implemented. When Parliament 
has passed an Act, with so much of 
difficulty and a lot expenditure, ff cer
tain secUons of the plantation 
owners are not 1oln1 to implement it, 
what is the guarantee that even this 
new Act will be implemented, in the 
case of these plantations? Even thoU1h 
nearly three years have elapsed since 
the passlne of the previous Act, it has 
not been implemented, and several 
times, reauests have been made 
also for the withdrawal of that Jegis-

• latlon. So, If the plantation owners, 
a majority of whom are British capi
talists, are not "oln1 to implement 
the Act, or respect the Act passed by 
Parliiament, certainly it ill for Oov
ernment to consider whether their 
plantations could not be conftscated 
so that Government may run them. 
If that Act had been implemented, a 
certain measure of relief would have 
come to the plantation labourers. But 
that has not been done. Even In tbe 
new Act, which ls on the anvil, the 
plantation workers have not been 
included, which is a great injustice 
towards an Important section of the 
Jabour population of this country. 
I stron"ly protest al(alnst this attitude 
ot Government in not lookln.c to the 
interests of the J).)antation workers, 
who are today 1ufferin1 more than 
any other section of the workers, t11,d 
also in not seein1 to It that the Act 
already paaaed by Parliament ls Imple
mented. If in addition to all this, even 
this Bill. they are not to be Included, 
it ls certalnl.Y doing S(reat injustice to 
them. 

When It come, to the aueation of 
1etting some money from the British 
pl ante"', Government certainly 

1eem to have a soft corner for them, 
and are not ready to Implement nven 
the very Act which has been paued 
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already. I thou,rht the hon. Hinister 
would ,rive us an assurance that that 
Act will be implemented ftrst, and 
then the plantation workers will be l.n
cluded within the scope of this Bill. 
Judging from the Past experience we 
have had, I am sure that unless very 
,trong action is taken by Govern
ment a1ainst these British planters, 
who do not want to implement the 
Plantation Labour Act, that Act would 
,be a dead letter. I very stron1ly pro
test again11t the attitude that <1ovem
ment ha,ve -adopted towards these 
plantation labourers. I hope r,overn
ment will see the 1reat amount of 
unrest that prevails amon1 these 
plantation workers, and take nteps to 
get the Plantation Labour Act Im
plemented and also brin1 the planta-• 
tions wit1lin the purview of this le1is
lation. 

Sbrl V. V. Girl: I have nothin1 more 
to add except to thank the various 
hon. Members of this House, .or tho 
con9*,ructive criticisms they h:1ve 
placed before the House. 1 assure mY 
hon. friend Shri A. K. Gopalan, lh&t 
the criticism that he has made In the 
matter of Implementation of the Ac:, 
and the application of lay-off, will 
be duly considered. 

Mr. Deputy-Speaker: The question is: 

"That the BUI, as amendded, 
be passed." 

The motion was adopted. 

EMPLOYEES' PROVIDENT FUNDS 
(AMENDMENT) BILL 

Mr. Depat,-Speaker: The House 
will now take up the Employees' Pro
vident Funds (Amendment) Bill. 

Tlte Deputy Minlater of Labour 
CSbrl Abld All): I be1 to move: 

"That the Bill to amend the 
Employees' Provident Funds Act, 
1952, as paned by the Council of 
States. be taken Into considera
tion." 

The Bill seeks to remove some ad
ministra tlve lacunae in the Employe
es' Provident Funds Act 1952, whicll 
is a simple piece of legislation. The 
Em})loyees' Provident Funds Act, 1952, 
fixes the principle in broad essen
tials, of a provident fund for workers, 
and leaves the details to be · 
worked out under a scheme. The 
scheme framed for the establishment 
and administration of the Employees' 
Provident Ft,inds was brought into 
operation by staees, and enforcea ia 
Its entirety with effect from 1st No
vember 1952. A legislation in reapect 
of an entirely new activity coverin, 
a large number of workers in several 
industries scattered throu1hout the 
country can n.:?ver be perfect in the 
very fir,;\ stage itself, and require& 
Improvement from time to time on the 
basis of actual experience. This Bill 
has been brou1ht to remove the de
fects and deficiencies which have 
been noticed in the administration of 
the Act. 

During the discussion of the Bill ia 
the Council of States, a number of 
amendments were tabled to extend 
the Act, and the scheme to several 
other Industries. But it Is not neces
sary to amend the Act, for this pur
pose. Accordin1 to sub-section (3) of 
section 1, the Act applies to six spe
cified industries, in the ftrst instance, 
and the intention is that other in
dustries should be brought in, ani 
for this purpose, powers vest in the 
Central Government under Section 4. 

l5 P.M. 

Other Industries have not bee• 
broutht under the Act not because 
there is any lack of purpose on the 
part of Government but because their 
:expenience with the implemantaUon 
of the scheme in the 6 Industries baa 
not Justified any extension at this 
1ta1e. The task of implementation has 
,l>een ex1jenl4ive lnvolvln1 large-scale 
operations. There are plenty of looae 
ends which need tyinl up. To solve 
aome of our dlft\cultl�s. this Bill has 
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been 1,rought forward. Until the ma
jor ?u:,t:rnu1:1g issues are s�ttled and 
the pro.:edurc is stabilised scientifl
caty, ft will he unwise to bring in 
other industries. A new scheme of 
this nature needs time, to take root. 
VolumiPOUS legal interpretations. 
clarifications oral and written, and 
consultations all over the country 
were needed for overcomini the 
lnltiol inertia of employers and work
ers themselves. A number of forms 
anci returns were to be devised, ac
counting and bnnking arrangements 
were to be made and a provisional 
Manual of Operations framed. Arra!1ie
ments for annual accounting, exemp
tion and ultimate decentralisation 
11eeded our attention. Each of these 
operations involves considerable time 
and hard work. In spite of all these 
dlffkultles, we have made a 100d 
start. 

jThe scheme thas 'baen applted te 
1675· factories covering 13.36 lakhs 
out of 291 lakhs of employees cover
Int more than 45 per cent of factory 
workers. Exemption procedur� has 
been evolved and exemption has been 
1ranted to 468 factorie� covering 8 
lakhs of employees. Annual accounts 
for 1952-53 for over 5 lakhs of em
ployees are • under preparation and 
the current · account of these em
ployees Is being checked up. We have 
collected nearly Rs. 5 crore1 on ac
count of contribution and Rs. 16 lakhs 
on aC"count or administrative charaea. 
After m:iki'lc;t the demands for final 
settlement or dues· on inaurance pre
mia, Rs. 4 · ,·r ores have been investe� 
in various securities of the Central 
Government. 

Thr. t<1'>k · ,f. amendinc th.- Act and 
the scheme flnalialnf the manual tor 
procedure and decentralisJJlf the 
11cheme &!'P. encagln, our attention. 
Some erm,loyers bav� contested the 
applicablllt1 ·of the Act and the 
scheme to their industriee and ev9ll 
cha!Jenged. ·the .bui1 of ·application of 
thf' �h!!me to the- aaheduled ·laduat
ries: . Some· ' emplo,-en baq. allO � 
vented lnll)eeton· ,frpm · . l.mpectile 
factories. fliere bH been dela)o · In 
141 P.8.D. 

submissio:1 of returns aod paymeut of 
dues. We are handicapped for want of 
p.owers to recover dues from exempt
ed factories and to levy interest on 
dela,yed ipaymen�. Under· the exis._ 
ing law, there is some dilllculty for 
prosecuting companies or punishing 
some offences. Ot course, a large num
ber of -employers are enthusiastical
ly co-operatint and it may not take 
long before the scheme is put on an 
entirely satlstactory footin,c. The pr.o
pess made so fad has ibeen consl
dera ble and I do hope that In an
other year's time. we shall be. able 
to stabilise all our plans and proce
dure and take on hand the question 
of exten11ion of the scheme to other· 
incl ustries. 

The other comments that we have 
received are reaarding cf'rtain fe11-
tures of the Act and the scheme. 

It has been objected as to why Gov
ernment !.actories have been excluded 
from the operation of the Act, why 
lntant factories have been Riven time 
for three years, why contribution, are 
recovered from workers and why ex
emptions are franted at all. These 
issues were fully considered only 
last year by Parliament which decided 
on the provisions as they exist in the 
Act today. Exemptions are permi$si,bl• 
under the .exiltlng provJslo.01 onl.7 if 
equal or better beneftta may be avail
able for the workers. No exemption 
h1 granted without prior con1ultatioa 
with the worken tbem.,elvee. In fact, 
every s�essful exemption applica• 
tion .. ., been eo far a joint one. 

Another question which Is recefy. 
Ing our attention· {s regardlnl a �n
sion ·Or fn11urance plan for workers 
being added to provident tund �-
ftts. We have in contemplation not 
C>DI.Y. ext.enllon . . Qt · the Act and the 
acberoe but also dlverelt,in� the berw
ftt. provl1.l.om. A penaion or an lnsur
ao,ce. acheme can be succeesful on U,e 
hula of. certain amount .of cootlnuJt7 
ot employment. AddJtioo of new beae
tlu is ltkel7 to lead to confusion ua
til ttw. Procedure ·for the .admimnta• 
tJon of edit�. beneftta .. hlli been 
ilnaUNd; · We will take the· earll..t 
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opportunity to plan for additional 
benefits as soon as we feel certain 
that conditions have become favour
able. 
, 

As I have explained earlier, our 
main objective in brintln& these 
amendments is to smoothen out cer
tain administrative difficulties. All the 
amendments ,proposed proceed from 

some administrative difficulty or other 
although some of them also involve 
certain points of principle. 

The amendment proposed in clause 
2 is merely to enable us to take in a 
factory as distinct from an industry, 
at the joint reauest of an empfoyer 
and a majority of the employees. The 
11men<:mcnt in clause 4 is intended for 
remov'ng the doubt that the scheme 
applied to all industrie1 covered under 
the Act. Under clause 6 we are takinl 
powers, primarily for recoverinl 
arrears from exempted factories. In 
clauses 8 and 9, certain beneftts are 
being extenued to exempted employees. 
Under clause 11  the right to inspeC't 
:-.n exempted factory is .1.>elnli( taken. 

In clause 13, lt is proposed to take 
11owers for charging damages or pen
al interest on delayed payments of 
contribution or other dues of provi
dent fund. In clause 15, pawers are 
being taken to exempt classes of 
factories on economic or other 
,rounds. In clause 17, pawers are 
sought to be vested in the Central 
Government tor removin1 difficulties. 
Amendments propaled .in other 
clauaea are either formal or of minor 
nature which do not call for special 
attention. 

Althou1h all these amendmentl 
have been framed on administrative 
considerations, srme of them involve 
a certain measure of oollcy. J'Or ln
:!ltanee. the proposed section 14 B io
\'ftts the appropriate Government with 
'J)OWen for recoverin, dama1es. Tbe 
intention of the S!ction b to recovv 
not only the normal lnteri'!lt but allO 
ton:e amnunt of Otn•l lnterwt M 

well from the employen who default 
in payment of provident fund dues. 
It has been our experience that lar1e 
amount of contributions and ,1dmln
i1tretive char1es are kept unpaid for 
unduly long periods. There are powers 
for recovery of arrears by summary 
revenue process and also powers for· 
prosecution where necessary. In the 
absence of a monetary penalty there 
will always ,be a tendency to delay the 
payment or �rovident fund collections 
by some of the employers. Happily, 
their number ia very small. 

Secondly, the Central Government 
are being vested with powers !or ex
empting a class of factories on econo
mic or other grounds, under the pro
,poscd sub-section (2) of section 16. A 
number of factories in certain indust
ries are economically too backward 
to stand the burden of provident fund. 
A case in point is the handloom in
dustry in S'outh India. These factories 
are struggling for existence and the 
workers therein are facini unemploy
ment. The handloom industry, up to a· 
point. may he an appropriate case 
where exemption may be considered, 
lf continued employment is to be se· 
c\Jred to a worker, to the exclusion of 
provident fund benefits. No exemptio11 
will be 1ranted without consulting the 
workers. the Regional Commissioners 
and the State Governments. The Cen
tral Government will aoply strin1ent 
standards for exemptln« any class of 
factories and will not grant exemp
tion unless they are completely satis
fted about the need for it in the inter
ests of the worken themselves. 

Betides the uneconomic factories, 
there hi another class of factor!� 
whlch deserve exemption. Certain Unt
versltle11 and charitable in1tltutlon1 
are runnlns factories tor educational 
or charitable purposes. Such factori
es which come within the purview of 
the Act and the acheme may not be 
saddled with the liability of the Act 
and tft Sell.me. l'ut- tbese purposes 
tl\'e proposed power 1a IOU«ht to .� 
taltell, 
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Thirdly, .Central Government a� 
l>ein, vested with powers under the 
proposed section 19A for removinc 
certain difficulties. A number of dffll
cultles regardine interpretation and 
application have arisen from time to 
time and have held uo the implemen
tation of the scheme. Some of these 
disputes are still pendln1 In Hilb 
Courts. All these cases, in spite of 
the best wishes of all concerned are 
bound to take time. The simple issues 
specified in the proposed section which 
involve primarily questions of fact 
can be settled expeditiously by Gov
ernment. Unless the proposed power• 
for settling doubts or difficulties are 
taken. it wlll involve considerable ex
pense and time to resolve them, 
through courts of law. In exercisin1 
the proposed powers I may assure the 
House. the Central Government will 
take into consideration representa
tions from all auarters and also take 
<expert advice wherever necessary. 

These in brief are the proposals in 
the amendiniz Bill. •These are primari
ly administrative and even conse

quential in nature. They do not atTect 
the basic framework df the Act or 
depart lriom the ori1lnal liatentlons. 
I have no doubt that the House will 
ftnd them wholly acceptable. I Nt

quest that the Bill may now be taken 
intio consideration. 

Mr. Depuiy�peabr: Motion mov
ed: 

"That the Bill to amend the 
Employees' Provident Funds Act, 
1952, as oassed by the Council of 
States be 111ken into considera
tion." 

8larl Tiubar Cbatterjea ,fSeram
pore): I heard with attention the 
Deputy Minister of Labour speaking 
while introducing the Bill.· He hu 
dealt exhaustively with the workinc 
of the Provident Fund Scheme al
thoueh I originally felt that he would 
simply deal with certain points about 
the amendments. Anyway, that hu 
,tven me an opportunity of apeakin1 
tn some detail about the workine at. 
tbe Scheme also. I have the privil&p 

[PANDIT THAKUR DAS BBAROAVA 
in the Chai1') 

of being a member of the Board of 
Trustees of the Provident Fund and 
I happen to know how this scheme 
is working-perhaps a bit more than 
the Deputy Minister himself. Only 
the other day I attended a meeting 
of the Board of Trustees and I happen 
to know how thin,cs developed there. 
So, I propose to speak in some detail, 
not only about the amendments, but 
also about the principle and policy 
that has been just now mentioned in 
the Deputy Minister's Statement. 
The Deputy Minister has said that 
the main purpose of the Amending 
Bill is to remove certain Administra
tive difficulties and very little of basic 
policy is involved in it. If we 
carefully analyse what the amend
ments actually go to mean, we will 
find that the intention o! the Govern-
ment is not simply to remove 
certain administrative difficulties, 
but it is somethini more because 
they want to serve the interest 
of the employers in so far as they hove 
proposed amendments by which more 
liberal exemptions can be rranted and 
wider scope can be 1iven, to the em
ployers so that they can go out of the 
scope of the Provident Fund Scheme 
or at least utilise the Scheme to serve 
their own interest. It is correct that 
apparently certain . broad thin1s come 
out of this Amendin1 Bill. Schedule 
I, in which the industries have been 
explained, ha.s been a bit elucidated. 
That ill quite good. Applic..Uon of 

the Provident Fund Scheme to a fac
tory, which le even beyond thia 
schedule, has also been covered by 

this Act on the basia of employen and 
employees' jolnt aareement. It is also 
true that by way of removin, ad,ptinis
trative diffl"u:ties, reallY, pro:eC'tion 
has been oven to employees of ex
empted factories. No doubt 1t aeema 
that the Government bu come forward 
to serve the lnteNlt of the workers. 
but to ua who looked into the Bill 
more carefully and who have certain 
experience about the worldne of the 
Provident Pund Seheme-at leut to 
me who knowa how thlnp 10 on in 
'the Board of Trusteee-tomelbkll 
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more is apparent. To me it appears that 
the m:iin purpose of the Bill ls not so 
muc:h t<.1 r�inovc certnin administrative 
difficulties as to lay down a new basis . 
upon which methods can hP. formu
lated l,y the em;,toyers to depriV<! the 
workers of the benefit of the Provi
dent Fund Scheme. That Is the main 
point. J know-and most proba.'bly 
many others also know-that m con
nection with the provisions of this 
Bill Government have stated a number 
of time that the opinion of the 
labour will be taken and after con
eidering the labour opinion, things will 
be finall�cd. Govemmmt may know 
that the different trade union organisa
tions like the A. I. T. U. C. and 
I. N. T. U. C .. have made a number 
of suggestions as to the way of improv
ing the · Provident Fund Act and all 
those suagestlons were made from the 
point of view of the workers. For 
lnstnnce. it was demanded by the 
A. I. T. U. C. that the scop� of the 
Blll should be extended to all factories 
and also the plantation labour. Azl· 
other vital point was dem�ded by the 
labom- not only by A. I. T. U. C. 
but, so far as I know, by the 
r. N. T. U. C. also-that the claim for 
full contribution of the employers 
shoulci be allowed even when the 
worker is working for less than 25 
7ears. It was expected that whe:n, the 
Government ls oomin1 forward with 
an Amending Bl11, at least some of 
the demands wlll be met. The Act 
could be Improved in these directions, 
10 that the workers' interett may be 
served. To our surprise, we 6nd that 
the Government has come forward 
with this Bill just to serve the opposite 
purpose. The main point lu ,thta 
Amelldlng Bill-that goes against the 
workers' interest-virtually is this. It 
has been said that any factory can be 
exempted trom the operation of the 
Scheme on ftnanclal aroundl. So far, 
the question of exemption came in 
urily In connection with those factories 
that 'havt! their own Provident Fund 
Sche.mt!. Now the Government has 
corrie forward with a proposal that 
even rt · a D&rticular factory has no 
provident fund · ICbeme ol lta own, it 

can .� exem�ted from the . scope ot 

this Mt, 'i.e. from the pbligation of 
pving workers the benefit of the P,ro- · 
videni !und on flnandal grounds. 
WhQ wUl. determine these Financ.ial 
ifOU�ds? There is nothing in the 
amendment to say whether Govern
ment 01'!kers on their own will deter-
mine it or whether they will consult 
the labour also. 

Shri V. V. Girl: 'Majority Gf wor
·kers' it la mentioned. 

Sbri Tushar ChatterJea: There is 
no such point in the amendment. 
Anyway, this is a very vital point, 
mainly because we have the expe
rience that employers in general, ln 
the course of workin� the Provident 
Fund Scheme, have tried their best 
to squeeze out concessions from the 
'Government. As I said, belni a 
member of the Board of Trustees, I 
had the privilege of looking into tbe 
working of the provident fund schemetJ 
in many factories and I experienced 
what a very bill employers' combina
tion 'Eke the I. J. M. A. did. Then, 
a number of engineering factory 
owners, a number of textile factory 
owners, rlg�1t from the be,zinnini: are 
trying to take advantage of the loop
holes that exist In this Act and the 
scheme, and they have not only tried 
to take advantage of the loopholes 
but they have also taken advanta&'! of 
the position of ,provi.ilonal granting of 
exemption that the Government may 
make. Anyway, unless and until this 
particular amending clause ls properl7 
modified, unless and until proper 
guarantee is given that the queltion 
of determining the exemption on finan
cial grounds will not be made without 
consultation with the employees' repre
sentative, urtleils and until that is done, 
there ls every chance of this clau .. 
being misulled and there is · every 
chanoe of the emoloyers takln� advan
.tagE' or this clause and inftuencln1 the 
Government to serve their own Inter
ests. 

Sir. there is another very funnJ" 
thing .in tbla . .  iune� , Bill The 
:t)eputy . Minialer also . has said 
and u ' we. �ve also aeen . I.II 
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the �anti perhaps the Govern
ment wlll say that by this amend
ment they have tried to accede 
1o the demand of the labourers and it 
is this: the scope of the provident. 
funds has b£en extended to such fac
'tories in which the majority of the 
-employees and employers will jointly 
.agree. If they jointly agree to come 
under this scheme, then even such a 
factory which is not in this schedule 
will be taken in. It is very good 
thing to say 110, but actually we know 
from our own experience that tne 
agreement of the employers and the 
em,lny�l!s i:; very diffil!ult to achieve. 
I do not know of the concrete instant.� 
.the Labour Minister has got with him. 
Jt may be one or two little instances, 
but !or the majority of cases we know, 
when the employees want a particular 
.advantage, then at once. the employer 
;Steps in and disagrees with the t!m· 
,ployees and does whatever it is ln 
.·his puwer to nullify it. Whenever 
employees in a particular factory feel 
that it la . better for them to apply to 
-the Gove;-nment �or inclusion of that 
factory within the' scheme, then, it ls 
<auite natural, as we �ve seen from 
�r own experience of labour move
ment. that. the employer: will step in 
:and say, no. "I won't agr� to your 
application. I .  won't agree to your 
,demand. . I won't have this included 
in the schl�me.'-' And, under the plea 
'that the employer has not agreed to 
it, that factory will not be able to 
-come under this scheme. So, in our 
opinion, this amendizla clause is noth
Jng but & face-saving device. It i.S 
only to pacify the . growing public 

.discontent. It is only to show to the 
laboi;r movement that ":vou have 
·demanded that the scheme should be 
,extended to other factories. Here, we 
have extended. In cases where em
ployers and employees will agree, we 
·will extend the scheme to that factory 
.also." "So, we have' acceded to your 
-dem11nd. We have reco1nized your 
.,demand. We have given you scope.'' 
But in practice, such a thing will never 
happen, for we know that employerll 
and employees never agree on vital 

l)Oints on which employees' Interests 
depend. So, on the one hand, that 

.aanterou, provl.alon la here: • ffZ7 

wide and new provision for exemptin1 
any factory on financial · ground, not 
only from the central scheme but also 
from any provident fund affair. On 
the other hand, to befool the public. 
some sort of palliative has been given; 
some sort of pacifying words has 
been said that it employers and 
employees a1ree, then we are 
ready to accommodabe that factory 
Jln the sche�J From these tblnp, 

· the whole policy of the Government 
i.n amending this Bill has become qutte 
Clea1. 

Now, Sir, about the exempt1ons,
the Deputy Minister has satd much 
about them. On that exemption ques
tion, we ftnd that section 17 has been 
amended. 'l'he whole section has t,een 
re-drafted and placed as a substitute 
In the place of the old section. Now, 
we don't ubject to the quc!!tlon of 
exemptions. We are not opposed to 
exemptions as such; for, it actually 
any individual factory's provident fund 
scheme is better than the central 
scheme of the Government. then, cer
tainly In the interests of the workers, 
we will demand .itat an uemption 
should be given. So, u a . matter of 
princlple, we are not oppoeed to it. 
But.· we must see how this exemption 
question Is being viewed -t>y the 
Government, how It Is beina, exi,cuted 
by the Government and how, under 
the plea of giving the workers a better 
provident fund scheme, actually the 
employers are given a handle so that 
they can go their own way and deprive 
the workers, whenever they like, of 
the benefits. Sir, an amendment has 
been proposed about the rate of con
tribution. Originally, the position was 
this : that in factories where, the rate 
of contribution Is In conformity with 
the central scheme, or more favourable 
to the workers from the workers' pajrt. 
of view, \hat rate may rema1n. Tt.'.1 
was so In the original Act. But the 
amendment now is. It. must be "not 
less favourable.'' in the place of "more 
favourable." What does it. meanf It 
means nothing but this: tbat the 
Government want. that even a factory 
which applies for exempbon can 1et 
t!XemptJon ·even If; In· tta ldleme, thie 
rules and the ·etau.Ha are aat � 
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than the central scheme. Originally, 
the condition was that it must be 
better. Now, Government changes it 
to be 'not less favourable.' so that it 
may be equal to the Govern-
ment scheme. We don't under-
stand why a factory will aet 
exemption, although in its p1ovi
ctent fund scheme there is no such 
thine as "much better than" the central 
a;cheme. We cannot understand thiS. 
From this attitude ot·the Govemmli!nt, 
we feel that there must be behind the 
back of the Government the idea that 
the whole Act should be so amended 
u to suit or serve the interests of the 
employers. Perhaps the employers 
have demanded "why put that aa 
•more favourable'? That acts to the 
4lsadvantaae. Why don't you chan1e 
it to 'not less favourable'? Then we 
can very well make our provident fund 
teheme just u the central scheme anci 
we can 10 in our own way." 

Secondly, there ls another very im• 
portent thln.1. Although it looks a 
very little thing and has eacaped the 
attention ot othen, it did not pus 
my attention, tor, I happened to know 
\he details of thu scheme. It ls this: 
and lt ls a very vital point. Exemp
tion caff be sranted only when certain 
condit1on1 laid down by the Govern· 
ment are fulfilled. It an employer does 
not aaree to fulftl that condition, then 
the exemption cannot be aranted to 
him. As I know the Board of Trustees 
after thorou1h discussion have formu
lated certain conditions; a number ot 
conditions have been formulated. The 
real ufeguard lies in the fact that 
those conditions must be fulftlled by 
the factory or employer wanting 
exemption. Now, In the amendinl 
Blll the provision regardina an 
employee or a class of employees has 
been brouaht in very carefully. In 
the orlainal Act I find that the exemlr 
Uon to be ,ranted to an employee or 
a cla!ls of employees is a sub-section 
under the section which SIY9 that 
exemption can be ,ranted subject to 
certain conditions that Government 
may \mpose. Now, in the amendln& 
Bill to my ,urprlse I ftnd that the 
exemotion tor an emplayee or a clall 

of employees has been taken out of 
that context and put separately anct 
independently, so that this exempUon 
may qot be subject to the conditions. 
This, ii; a very dangerous thln1. I 
know that the Board of Trustees haV& 
laid down a number of conditions. 
But cleverly this paragraph hill! taken 
out and put independently, so that no 
condition can be made applicable to 
it. 

Secondly, Sir: there is another 1mpo1-
tant thina. A new provision bas bceU 
introduced in the Act. In the case of a. 
factory which has aot not only provi
dent fund schemes of its own, but a)1c,. 
gratuity, pension, or otl)er beneftu, 
exemption can be granted, if those· 
benefits taken tosether, singly are not 
less favourable than the governtna 
scheme. Quite 100d. In the cue ot 
the employers their opinion has t>eeu. 
liven due regard. :Uut in this parU
cular case, the question of taking the 
opinion of the employees has been: 
completely disregarded. Now, if tbe 
employees of a particular factory feel. 
that even thouah there exists a proV1-
dent fund scheme or gratuity or pen
sion, or any benefits like that, they 
must not 10 out of this Central Schenw, 
it they feel that the Central scheme
ls much better, or to some extent better 
than the benefits they receive under
the rules of that particular factory,. 
Government won't do it. If the 
emploeyr, on the other hand, wlnta, 
Government will ,rant exemption � 
him. 

In Calcutta, from our experience we
know ot a number of factories In which 
the employers ta1nna advantaae of uie
backwardness of the workers, taklna[. 
advantage of the l&norance of the 
workers, somehow or other manoeuvr� 
and manaae to aet a petition st,nect 
by the employees by which they aeek 
exemption.. When the question of a 
number of employees OT clus of em
ployees comes In, when it ls to the a4-
llantage of the employers the op1nlo11 
ot the majority of the employP.es will 
be considered. That provllfon, we know 
has been taken advanta,e of by thf' 
employer to the detriment of the in
terMts of the worken and in a nwnW' 
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of cases such applications were sent 
tor getting exemptions. But in a 
particular case where a whole factory 
is to be exempted on the ll'Ound of 
better benefit. in such cases there ls 
no such clause; no such condition that 
the exemption can be iranted only 
when a m::ijorlty of the employees 
agree, or the majority of the employees 
want it. We do not understand whY 
the whole exemption issue ls dealt 
with by the Government only on the 
basis of the employers' demand. If 
the exemption is to be granted. it must 
be granted for the interests of the 
workers. We know that the condi· 
tions about exemption were formu
lated keepin, in view the interests 
of the workers. But why then, In 
eliciting the opinion of the employees 
this vital question hu been completelY' 
discarded. Exemption applications 
wlll he made by the employers: t1XetnP
Uon applications cannot be made bY 
the employees. 

I know a number of cases In West 
Bengal where employ,ees want that 
exemption should 'be sranted. Em· 
ployers do not want that exemption 
should be 1ranted. Employees make 
petitions. but there ta 'no such pro
Yilion that on the basil of · thfl em
ployee1,' petition, Govemment can 
crant exemption. U the ems,lo,er 
wants exemption for the 11ake of his 
own lntP.rest. Government is ready to 
9rant exemption. While analystnr the 
whole exemption affair, we ftnd that 
there 1s some mysterv behind It. It 
ta really queer that the biper the 
employer. the stron,cer ls the ur1e for 
1etting exemption. Who applled· for 
exemptions? All the jute factoriei; of 
Uengal eot exemption; all the hig 
encineering · concerns of Ben1al 1ot 
exP.mphons; all the bile textile factories 
,ot exemption. In re1artl to We�t 
Ben1al about which I know a bit inU· 
matety, most probably 90 per oent. of 
the factory w"rkers have been Rtven 
ext!mptlon In this procea. If all tbe 
jute factories get exemption, U all the 
engmeenn� factories 1et exempUon, 
U all the textile factories 1et exemp
tion. then who else remains to iet the 
lleneftt of the Central scheme. In the 
lUt meetin, of the Board of Trustees 

I said that the Government hu made 
the scheme m such a way that tne 
onglnol rule has become an exception 
and exemption has become the rule. 
The majority of the workers havt! got 
exemption: the majorlty of workers 
have 1ot out of the Central scheme and 
only a minority of the workers are in 
the Central Scheme. 

The other day the Deputy Minister 
df Labour eave certain fl1ures In the 
other House. The number of workers 
who have exempted-8 Jakm '. Ute 
number of workers that are in the 
scheme-5 lakhs. So, the majority are 
out ol the scheme. The fun is thla: 
the bigger the employer the stronaer 
is the ur1e for 1ettin1 exemption and 
the Government cannot but 1ive ex
emption. The funnier tb1n1 1s thl• : 
the entire process of ,tvln1 exemption 
took about 8 months. During thete 
-,ht months the employers were aend
in1 applications and the Government 
were conslderin, them, and the 
worken were deprived of the benet\ts. 

Thia 11 my own experience. 1 
referred the matter to the Board. Aqd 
the Chairman of the Board bad tp 
.. ree that he had heard that auci. 
tbinp h.ad happenea. 

Take for instance the jute factorta 
ol West Ben1al. They applied tor 
exemption in the month of Janulll'J' 
°'" so. Till October nobody could know 
if the jute factories had 1ot exemp
tion or not. The workers of the jute 
factories were complainin,: to us, "What 
i1 the matter? We do not know whether 
the factory has been exempted or not 
and whether we are under this fartory 
scheme or the Government scheme, 
whether we wlll 1et this beneftt or 
that beneftt". If we 10 to the mana-
1er, the manager says, "Still the whole 
tll1ni 11 In a proviaionat way, we nave 
not yet ,ot ftnal exemption, so we are 
not bound tc, fultU the condl'Uons 
of the exemption". As lon.c as th1& 
provisional a1reement 1oes on, the 
employer is not bound to implement 
the conditions that have been Jald 
down by the board of trustees. ISo, 
for these eilht months the emplo,a
does not care to Implement the COQ
dltlons--becauN the exemption fl J 
provitlonal exempUon. And about tbe 
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Central schem.e, the Regional Commis
sioner or other officers also do not care 
to Jook into the affairs of the jute 
factories,· look into how the board of 
trustees ln jute factories work. They 
do not bother. They say "lt is not yet 
final whether the jute factories have 
really got exemption or whether they 
are under the scheme; nothmg is ftnaI; 
10 we cannot do anything now". 

Now, what exactly ls the matter? I 
read the report of the Deputy Minis
ter's speech 1n the Council of Statea. 
He said: all the exemption matters 
have been tlnallsed after proper 
.scrutiny by tlw members of the ,1:>oard 
of trustees; they hnve oeen pro�rly 
scrutin.is?d und examined and then 
everything has been done. That ls, 
exemption has been given by. the 
Government not in a haphazard man
ner but with the consent of the 
employees, representatives, etc. I am 
a memoor of the board of trustees. 1 
know how thing:! happened. Not even 
a full report was subm1tted before the 
bo'ard ot ttustees about the factories 
that wanted exemption. 

Shri Ab'd All: Sir, I may be per
mitted to clarify . the point. I never 
said that 1t was done with the con
.sent of the board. I said when ext:r� 
t1on appllcattons come Join:ry 111,med 
by emp:r,vns and employe .. s. then the 
Regional Commissioner first makes in
vestigation. then the report goes to the 
State Government, and then to the 
ProviriE·n: F um! Commissioner. If the 
·Central Government feels that exemp
tion should be given, then the appro
priate ,;ovcrr.ment (the Central 
<lovC!rnment or State Uovemmeut) 
noWtes the exempuon. And of course 
· it is in aC'.cordance with the policy 
,laid down by the boara. 

Sbri Tn�h:ir ChaUerJea: As I know 
frQm m:v o\\'n experience, the statement 
of the Dcout:v Minister Js not correcl 
·nie point 1s that in not a sinii:le case 
was t:ie o:-:cmption application siened 
·t,y the employer and employee jointly. 
The applications were alwav, sianc,d 
by the ('mployers and the consent . nf 
"the employees was no't taken in an, 
.�. : . . 

SU11le case. We referred to the matter 
in tne boa1� of trustees-not only We, 
representing the A. I. T. U. C. but 1f 
the Government cares to verify the 
opinion of their own pet organisation, 
the I. N. T. U. C .• even that represen
tative body very cateeorically said that 
ln no single case, neither in the case 
of jute factory nor in the cltSe of 
englneerini or textile factory, the op1-
n1on of the, employees was consulted. 
We put forward our point of view an� 
our objection not separately. It is k 
matter of ireat eratiflcation, it is a 
pointer that in the board of trusted 
an the six repres�ntatives ol the 
emp1oyees agreed an most of the points. 
They put forward joint demands. They 
fought jointly. They took a united 
stand and criticised Government tnat 
their whole exemption policy is in th� 
interest of !he employers and in no 
single case the union w� consulted. 
The Chairman of that board had to 
admit: "Yes, in jute, thiniS are really 
very difficult; yuu Just send com
plaints; we will look into the matter". 

Now, let me state another thinl(, and 
that is the question of condition. Unt! 
very vital condltlon about that exemp
tion is thls that the factory must have 
its own board of trustees, in that board 
of trustees fifty per cent. must be repre
sentatives of employees and ftfty per 
cent. representatives nf employers; attd 
there must be no casting vote for the 
Chairman who is an employers' · N'J)re
sentatl ve. Apart 1rom the funr.uontne 
of that board. in most of the far.tone. 
so exempted there does not exist aDY 
board at all. In most of the Jute 
factories the board of trustees does not 
exist, for all practical purposes. l'be 
employer takes n paper, writes down 
the names of a number of employees 
of his own choice and submits it to 
the Regional Commissioner and says. 
"yell, nere ts the board". We know lt 
from our own personal experience. 
We work in jute unions-not onl:, l 
but the representatives of the 
I. N. T. U. C. lie also a,reed With me 
that lo no jute factory or e"'1n .. rtn1 
factory, at leut tn Wat 8enPl, there 
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,exist any board of trustees in the real 
.sense of the term. 

AB retards its worki�, no meeti� 
.ii q,eld. Whatever proposals are there, 
the manager or whoever may be there, 
writes down the proposal on a paJ)el' 
-and 1ets it signed by those so-<:alled 
members and sends it to the Regionai. 
Commissioner. The chairman ot the 

·board and the Central Regional Coin· ·  
.missioner have to admit "Yes, 
.about jute factories the condi-
tion la very bad and really 
·the board of trustees do not func
tion, really in the majority of factories 
there is no board of trustees". He 
.admitted it and he promised to enquire 
into thP. matter. We simply !laid : you 
please enquire into these matters, you 
please enquire whether this condition 
is being fulfilled or not. So this 
is the position. The bigger the 

-employer the stron,ter he is for 1ettirtll 
,exemption, because the big employer 
feels quite confident that he will be lb 

.a position to do away ·with .all the con· 
�tions of exemption and 10 his own 
wa7 and befool ndt only thP. Govern
ment but also the wonr:ern. 

Therefore, In this amendlnir BUI . tlUI 
J)Oints I have mentioRed about exemp
·tion really worry us. We feel th11t. b7 
1heiie points Government want' to ma.IL� 
the fteld of exemption wider so tnat 
1he employer can go his own way ano 
the employees will suffer. Sir. these 
:are very vital things. ParUcu111rl:,, 
1he most danierous clause is that 
which provides that anv foc•.ory can 
be exempted on ftnanctal grounds If 
'the factorleR that come under this Act. 
"that have their own Provident J.i"untt 
'St'heme - can uoser the srheme 1ind 
·tgnore these.conditions. any factory cll'n 
apply for. exemption and it COUJl1 navt. 
no provident fund at all and It will be 
very easy tor the employers to 1:11111-

pletely topsy-turvy the scheme ancl de
prive the workers of this beneftt. We 
do not know how many employer, are 
preparin1 grounds for appl,tni to the 
Govemff!ent for getting exemotto" on 
financial arounds. We do not objk't 
to exemption on ftnandal · unund, tf 
l't!al.17 a factory Is in a very bad DOll
tion. But wh.,- should· \he workers• be 
punJihed in that way. Why ahOUld,at,t 

the minimum obli1ation that the 
employers have to dischar1e to the 
worker.I by way of giving prov1<1en� 
fund benefit be made compulsory? 
There may be financial difficulties. 111 
c·ases of financial di.11\culties, Govt!rn
ment should come forward to pay from 

· its own fund the provident fund bene
fit,; or the Government must make such 
arran1ements so that the t1nnnc1a1 
difficulties of the factories arc removed, 
and the poor workers are not deprived 
of their benefit. Our point is thla. 
The provident fund benefit is the ve'fY 
minimum obligation that the employt!r 
has to discharee to the employf'f!a. 
Why should not this be made coni· 
pulsory? Why should exemption be 
given in this case also? Therefore, Slr, 
when such a vital thing is being done, 
we havP. reason to suspect that the 
entire Government policy about thJa 
provident fund ls somethinii very 
dangerous, and that it does not St!rve 
the intert!st of the workers, but onl.Y 
serves the interests of the employers . 

I do not want to take much of tbe 
time of the House. I will speak in 
detail in connection wit.h the amend
ments. The only tnmr tbat I wtsh to 
say In conclusion is this. We expected 
that the Government would come with 
ari amenament so a11 to serve the 
interesL., or the workers; we expected 
that the scope of the Bill would t>e 

wirlcncd :ind extended to all fac
tories. Wt! expect.erl �hat Government 
factories would not be exempted aua 
that they would also come within the 
fold of this scheme; we expected that 
the claim on the employers• contnbu
tion should be made more liberal tnan 
that is m the central scheme. Under 
the Uovernment provident runil 
scheme, the employee will not able to 
ft!t the full employer's contribution 
unless he serves for 25 years. As you 
know. Sir, in the case of a very Jnr,e 
number ot offices and · other eont•ema, 
that particular provtston is much 
better than the provisions that the 
<"..ovemment have laid down here. In 
some cases, even with 10 year-, st!rvice. 
thP. employee cets the beneftt. nf full 
employer's contribution. · Even wtt.h 
13 yean service, .'.the''emplo.rees Will 
pt the full employer's contribuUon. 
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The Government have made provislona 
llere in such a way that the employees 
will not itet full employers' contribu
tion unless they have served tor 2� 
7ears. A� we know, many tribunal 
awards also have given the employee:s 
aur.h henefltt'.. That is much better 
than the provision that the Govern· 
ment have made here. We expe<-ted 
that all these difficulties in the Im
plementation of this sr.heme will be 
removed so that. the employee's grie
vances may be met, so that the persis
tent demand of the different Central 
Labour organisations may be met and 
lhe co-operation by way of consulta
tion and participatina in Boards and 
Committees may be recognised. 

Shrl Gidwani (Thana): I do not 
•ink we have the quorum, Sir, 

Shri Tushar Cbatterjea: We ex
i,ected that the Government will res
,aect this attitude ot the different 
Central Labour organisations. If at all 
�e Government accepted to amend 
lhis law, lt should io to Improve the 
41riiinal Act. But, here, it 1oes not to 
improve the Act, but to make 1t worse. 
A$ I said at the very beginning, It is 
true that l'tlere are some provisions 
1emovlng certain administrative diffi
culties. But, these ,ood provisions are 
everrun by these dan1erous provislona. 
Therefore, my criticism Is this. These 
dangerous provisions should be 
removed and the Bill should be ao 
amended as to serve the workers' 
interests. 

Mr. Chairman: Shrl K. P. Trlpathi. 
Some Hon. Members: No quorum, 

�ir 

Mr. Chairman: Fony seven Mem
bers are there. Others are conun,. 

We shall wait. 

. Sllrl K. K. Bua (Diamond Har
lllour): Others may be taken as p� 
,ent. They may come and 10. I..et 
•s continue. 

Mr. Chairman: Others are comin,r 
$rt. There ls quorum. 

Some Boa. Me•ben: The bell may 
1" run&· 

Mr. Chairman: There is qu,mtm
Shri K. P. Tripathi may 10 on_ 
Shri K. P. Trlpathi (Darrang): The 

scope of the Bill Is obviQusly 
very limited. As I under
stnnd from the Mover, it seems. 
to be intended to give effect to-
the administrative experience in the· 
functioning ot the Act during the last 
one year. Therefore, no change of 
substance has been made in the Act. 
Po:1sibly it Wjls thought that one year· 
was too small time to find out whether
further substantial changes may bl!
made ln the law. 

When that measu.re was moved and 
'l)lll!Red at the time of the previous: 
Labour Minister, an undertaking was. 
given to the House that as experience
increases, an attempt would be made
to expand the st'Ope as well as the
Schedule ot the law. On the other 
hand, I ftnd no attempt has been made 
either to expand the scope of the law 
or to extend the Schedule. On the
contrary, It has been proposed that ln 
the be,tnnin1 of the Schedule in the
ftrst line, the word 'production' be 
deleted. The ftrst hne reads as. 
follows: " . . . . . .  enga,ed in the manu
facture or production of . . .  ". Obviously. 
manufacture and production are two 
tJ'l)e.S of function& carried on, and be
tween them, they cover a large number 
of workers that what the word 'manu• 
tacture· only woul� do. Therefore, in· 
stead of this Bill expandir11 the scope 
ot the Act, as was undertaken on the
floor of the House, there is a direct 
attempt to reduce the scope of the
Ac-t. 'l'h111 Is very unfortunate. I 
bave tried to understand how this 
would Improve the position of tne 
worker. I have not been able to find 
any loclcal reason. I hoped that the 
lao'l. M(ni1ter Would be able to 1ive 
ua IOfflf! convlncine reason as to wh:1 
lt la proposed to be deleted. I had 
thou,ht that the Government would 
eome forward with an amendment 
takln1 power in its own hands so that 
whenever they ftnd it necessary, thcY 
oould extend 1t to other Industries 
�laQ. Instead of that. there ls a direct 
attempt to limit the scope of the Act 
whJ.ob aoea contrary to the undertu· 
IDI pveia laere en the floor of tile 
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House. Why is it 10, I do not under
stand. 

As re1ar<1s the Schedule, I find that 
the same schedule is adhered to. 

6 P.M. 

No attempt ls made to expand it. 
One little attempt has been made to 
expand, viz., by giving an Explanation 
Clause which explains electrir.al, 
mechanical and general engineering 

products. That is not really an expan
sion, but an attempt to interpret what 
these words mean, to interpret what 
was already included therein. I had 
thought that there would be a real 
attempt to expand the scope of the 
Act as well as the Schedule, parti
cularly, as my friend has pointed out, 
the number of workers included is 8 
lakhs plus 5 lakha-8 lakhs in the ex
empted industriea and 5 lakhs in the 
non-exempted ones. So, that is only 
fr:action of the entire labour force of 
the country, If it is aald that it . is 
very difficult to expand this type of 
thing, I can understand it in tbe 
ca.ae of the Health Insurance Act 
which is for the protection of the 
labourer, becau1e it need� hospitals to 
be expanded, doctors to be found and 
many adjustments to be made. But, In 
the case of Provident Fund, the same 
difficulties do not arise. Provident 
Fund is a centralised thine which 11 
easier of administration than Insurance 
in which you have to decentralise 

everything. Therefore, the pace with 
which the expansion of this Bill was 
envisaged was Quicker than tbe pace 
at which the Health Insurance Bill 
could have been envlsa1ed. Therefore, 
I had thou1bt that at least In this 
Amending ·Bill there would be an at
tempt to take power in Govemment 
hands in order to later on include one 
a.(ter another the other industries 
here excluded. 

II'he: most · ilnfortunate thine that 
bappcns about labour le1i1lation is 
tbat somehow Or other Industry is re
carded as co-terminus with factories. 
Tb.at is not tbe cue. Induatl')' la a 
wl.der term than factories. Tbe labour 

Department has the habit ol think
ing in terms of factories. Ponlbly it 
was initiated by .the Factories Act. 
Therefore, whenever labour legisla
tion is brou1ht · in, an attempt Is made · 
to legislate for the benefit of factories. 
A factory is one thing, and around the· 
factory there are many peoole working 
for the same end, and therefore, as· 
,n industry, it Is a far wider thllll 
than the factory. It is for this reason 
that it is very dangerous to limit it 
merely to manufacture. 

I find that leather «ood1, matches,. 
petrol, transport, sbippin1, chemicals, . 
mica, rubber, coffee, tea-all theH · 
tndustries are omiltted. Why these. 
should be omitted I do not know. 
Take for instance Tea. I was just 
reading the Rege Committee Report 
and I find that as far back as 1921 the 
Assam Labour Enquiry Committee re
ported that 10me provision should be 
made for aupel)annuation .benefit. It . 
read1 like this: 

"Some of the gardens 1lve a 
pension of Rs. 3 to Rs. 5 per 
month to their Sardars. It is not 
usually liven to old labourer• · 
who have to depend on their 
relatives . . .  " 

Though the Assam Labour Enquiry 
Committee in 1921 had stated that the 
provision of superannuation· benefit ls 
a matter which might receive more 
attention, it has not received an7 
serious attention in the Tea industry. 
Since 1921 so many years have pass
ed, and it Is clear that a very neces
sary thing is that aome provisioa. 
should be made. When I went to . 
Cachar I found that the Industry was 
giving Re. I per week at a time 
when it was regarded that Rs. 1/9 per 
da7 was the absolute minimum per 
worker. What happens is this. It 11 
expected that labour should continu
ously starve and ,n-adually die away 
quicker than they would otherwise 
have died. This Is the inevitablt' coro!
lary of this condition. All these people 
who want superannuation benefit and · 
cannot work are given at · the rate of 
Re. 1 per worker a d&7 and tbe,: 
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.. omehow carry on; l! they have no 
-work, there i1 nobody who could 
maintain them, and so they die quick· 
11r than they would otherwise have 
died. It is for thl.s reason that it Is very 
necessary that you should widen the 

: 1cope of this legislation, and think in 
terms of industries rather than fac
tories. If once you think of industries, 
you will find that this sort of mis· 
1ake will not occur. 

With re1ard to the suggestions made 
by my hon. friend Shri Tushar Cha� 
terjea about exemption,, I ftnd that 

· there is reason why there shouid be 
•exemptions. and it la this. In every 
Government enactment. It Is the mini
mum which ls provided tot. Even in 
England. I found that in the r.ase of 

:those Industries which had no lar1e 
·trade union organisations, it was · the 
Government legislation which came 
in for the protection of Jabour. In· the 
,ceae of thoae industries. where there 
was ·sul1\cient trade unionism. it ·was 
·not .Government Ie1islation that pro
vided relief to th,- workers, but it was 
the trade union action which protect
ed them. with the result that the work-

.. ers could 1et more from the employ

. ers, than the:, would otherwise have 
rot. 

But here, in India. what do the 
labourers itet? Here ls 11 le1islatlon 
intended to apply to different Indust
ries in different conditions. and it must 
needs spP.ak therefore of the mini· 
mum relief. But we want that 1e,i1-
lation which would provide for both 
contingencies. Firstly, there should be 
provision of a minimum . 1uarantee, 
where no provision is made ,by the 
industry itself. U by any chance. the 
industry ma1'ea a provision which 11 
better than this, then there should be 
provision for the workers to walk out 

· of the Government'• scheme. and 
have their own scheme. 

R�tly, we bad an . a,treement 
. 
in 

Aasam, with tbe industry, in reian:\ 
• aoUaer Important matter. Tbere 

were the ration concessions, and the 
employees had. an agreement whereby 
they reduced the concessions to cash, 
at �s. 60 a month. When this was 
done. they thou1ht that it waa a 
1reat bargain, but later on. it was 
found that in the north banks of the. 
river there, the total value ot these 
concessions enjoyed by the employee, 
came to something more than Rs. 60 
per month. So, the employees came 
f.brward. anti �id, no. 'we ere not· 

1oing to a1ree to :,our new 1cheme, 
we must have the system which wa1 
there before. After a ,treat deal of 
difficulty, we wrlg1led out of the situ
ation, by making it a sort of person
al allowance. In this wav. whenever 
there is a scope for hlfher relief, ex
emptions should be rranted for that 
purpose. Therefore, the provlslon in 
this Bill which says that there ,hould' 
be scope for Industries to walk out ot 
this scheme, If they provide for better 
conditions, should be there: 

There is one statement of Shrl 
Tushai: Chatterjea, which seems to be 
rathe.r very surprisin,t. He said that 
altho�h it is provided that there 
should be a joint petition ,by the 
workers and the employers, in fact, 
there has been no joint petition. He 
also added that even the several trade 
union leaders, includin1 those of the 
INTUC, had made the same state
ment. If that be so, h ls for the hon. 
Minister to find out whether and how 
Car it ,ii true. When we leiislated, we 
not only provided for . a joint petition, 
but we also ,aid, that if by any meana, 
it is bypassf!d ...  

Shd Abld �: He said 'manipulated 
joint petit.ion'. 

Shrl K.. P. Tripatbl: U it is hypu.,. 
ed, then it should be found out. 

I have had experience of �eie 
Works Committees, where a similar 
thing 'happens. The Works Committees· 
were bein, set up 

. 
by the employer� 

themselves. althou,h It was intended; 



under the letter of the law, that a 
/lllqµld be. dona by . the workers. 
These Works Committees were utills· 
etl for the purpose of breaking the 
demands made ,l;)y the trade unions. 
Such a thfn1 ·is possible, here also. 

I would reoucst the hon. Minister 
.to enquire into the matter and see 
.whether it is a tact, and if it . is a 
fact, to take steps to check that prac
tice; The Bill itselt contains some 

.provisions to p�t an end to such hap
penings in the future. It any �uch 
thing has · happened, in the past, then 
that person who has erred, should .be 
found out. and steps should be taken 
to see that such things do not repeat 
in the · future, and I hope it will be 
quite' easy for the hon. Minister to 
ftnd out a method by which a check 
can be exercised. I welcome this Bill. 
This is · an administrative measure 
and it would . Improve the worldn1. 
Those thinis which were found neces
asry by experience have been lncor
pora ted in this. and I support the Bill. . 

. 

Sbrt Abld Ali: Sir, I was much pain
ed to hear the remarks of Shri Chat
terjee when he was 1"e(�rln1 LO the 
manipulated applications. So .tar as 
we are concerned, Sir, every etrort fl 
beini made to ascertain the real 
wishes ot the worker,s . . And, in . . case 
some. workers have been duped, as 
the hon. Member has said, then we 
have ample powers to cancei the ex
emption 'IVhich · has been dveri · to the 
factories in which the workers · 'nave 
been duped, as has been stated. In 
that case, Sir,- it has also been re· 
marked hy · my hon. friend · Shri Tri
pathi-1 may request the representa· 
tives of S1tch workers to brin, to our 
notice such cas� immediate�; -� 1 
assu.�c _them �hll:t , it on tnvesU1,aJlon 
I · ftnd that the exemption haa · been 
1iven against the wishes of the work
ers concerned, sueh exemption. would 
be cancelled forthwith. 

Sir, I also ftnd that exemption it· 
self has . been ntllsunderatood, hemp
Uon does not mean eumption: �m
pletely. t.rom the, oper.UOn of the Act. 

It means that if. the: workers feel 
that they should have their OWII 

schemes rnanaRed focally, they are ,1t 
· Jlbert:v -to make an appUcation to the 
Regional Commissio11er. As I have 
snid earlier, If he · finds on scrutiny 
that these · schemes ere on par �,ith 
the schem� which is discussed here · 
and the · intention of a substantial 
number of worker, is that the scheme 
should be mana1ted locally, he submit. 
his report to the State Government. 

· The Stnte Government aiso, after 
being ·satisfied that the scheme .:1boula 
be worked locally, send their report 
tn the Central Government. After that 
·on'ly action is taken by issuinii n noti
fication exemptini;: ·that J)articular fac
tory -from the direct operation ·mder 

· the Act'. It doee not· mean that the · 
workers of such factories or the em· 
ployers have been completely exonera
'ted or exempted and there will be no 
provident fund scheme for such work-

. ers. The exemption here only means 
. that it is exemption from the ,lirect 
control · by the appropr.iate Commls· 
sioner and nothing else. 

Sir, one non. Member said that 
jute mills, bil textiles and the ea 
.1h1eerin, industries have been · cont· 
pleteiy exempted. I doubt if all these · 
have ,been · completely exempted. As I 
have already said. if the workers aN 
. not satlstled with the exemption ' fa . 
these cases. we are. here to help them. 

About the remarks that thi1 Bill 
has been brou•ht forward to belP the· 
employers, Sir, there could be nothlnl 
more uncharitable than that. The hon. 
Member· himself has- bem sayln, I hat 
there- are loopholes in the Act whfcll 
help the employers to •et out from it.I 
operation; · A1 I have already explal.n
ed :in my .openin11 remarks. this ,:;nall 
Bill has . been brou1ht forward with a 
view to remove tho11e loopholes ,and 
tlehten the"'ICheme · so · that it may not 
be possible · for the employen :o 1et 
-out trom the ()JleraUon of the Act and 
alao with a � to ensure speedy 1m
plementatlon and · alto to avoid · Jftt. 
ptfon which 1ome· of thd emplo,ers:· 
are indul1ln1 fn. 
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Sk, with reeard to the Board of 
Triustee1, So far as my intormatloa 
1oes, almost all important decisions 
have beeo unanimous in the Board ln 
which the representatives of the work
ers , are also participating. With regard 
to this partrcular Bill also, Sir, we con
sulted the members o! the Board and 
the sua::gt!stions sent by some of them 
were given due consideration, but 
most of them said that they ·-.vould 
send their remarks subsequently, -'en 
days' t:me was given to send in their 
objections. i! any, but they did not 
choose to communicate to us anythiD1 
and that is not our fault. We are vre
pared to seek their co-operation and 
request them to help us, ,but if they 
�hoose not to be helpful, it is their 
pleasure. I am very alad that the ob
ject of the Bill has been appreciated. 
I Assure the hon. Member opposite 
lhat ol! this is being done with the 
intention of helpina the workers and 
the workers are aware that we are 
anxious to remove their difficulties. 
With regard to the particular item 
which my hon. friend there has oh· 
jected to-about the joint r.pplication 
ror total exemption-as I have submit
ted earlier. whenever we are satls-
1\ed as to the choice between closinl 
or a factory or allowing a factory to 
continue without Provident Fund, 
everyone will agree tha't certalnb' 

the factory should continue in prefer
�nce to closing without imposin1 con
tribution towards this Scheme. Thll 
necessity has been very much appre
ciated by the w,orkers' representa� 
tlves themselves. I do not know why 
the hon. Member there has not ·oeen 
able to read in this Amendin1 Btll 
that if the majority of the workt>ra 
desire that the factory should contl· 
nu� and that it should be exempted 
rrom the operation of the Provident 
Fund Act. they have t.o submit an 
application to that effect. It will ,be 
scrutinised by the Retlonal Commis-
1loner, by the Provident Fund Com
ml11!oner and then by the Govem-
111ent of India. 

Shrl K. K. Desai: Temporary exemp
tion or permanent? 

Sbri Abid All: As Jon, as it may 
be necessary. It will also be open to 
the workers to apply later .that Ille 
exemption should be cancelled. Ia 
that case it will be cancelled. Havi111 
said this, I am sure the hon. Mem
ber, who has objected, will appreciate 
the necessity of this particular sec
tion, whicl'i is not tor obllglna eay 
employer but it has been brou1ht t?r
ward with a view to allow the :,.,ort
ing of the factory and not Its closin1 
because of the imposition of the re
quirements of the Provident Fund 
Scheme. With these remarks, I reque1t 
the House to pass the Bill which has 
been moved. 

Mr. 0:1alirman: The question ls: 
"That the Bill to amend the 

Employees' Provident Funds Act, 
1952, as passed by the Council of 
States, be taken into considera
tion." 

The motion was adopted. 

Mr. Chairman: Now let us take up 
the clauses. 

Clauae 2.- (Amendments) 

Mr. Cbalrmaa: There is only one 
amendment which is out of order. The 
question is: 

"That clause 2 stand part of the 
Blll" 

The motion wa& adopted. 

Clau,e 2 was added to the Bill. 

Clames 3 to 10 were added 
to the Bill. 

Claa U- (Amendment of section lS) 
Shrl T. B. Vlttal Rao (Khammam): 

Sir, I have my amendment No. �-
Mr Claalrman: I am very sorry. This 

amendment 1B out of order. 
The question is: 

"That clause 11 stand part of the 
Bill" 

Th� motion wcu adopted. 
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Clau,e 11 1,0a, csdded to the Bill. 

Clause 12 waa added to the Bill. 

Clawe 13 wa, added to the Bill. 

ClaU&e 14 was added to the Bill. 

Clause 15.-(Amendment of aechon 
H:; 

Sbri T. B. Vlttal Rao: I move ,imend· 
ment No. 8. 

Mr. Cbalrmaa: I am very .orr,. 
"This is a1aln out of order. He naa l.:i 
justify the amendment. It is outside 
·:the scope of the Bill. He may read bia . 
amendment. Whatever he wants to 
aet done cannot be done so far as this 
Bill is concerned. lt la outside the 
scope of this Bill. If he wants to justi
.fy his amendment, then, I would like 
'io hear. 

Mr. o:1alrmaa: The queation is: 

"That clauae 15 stand part (If 
the Bill." 

The motion \Va., adopted. 

Clause 15 was added to the Bill. 

Clause 16.-(Subatitution of new 
section) 

Sbri Tusllar Chat�� I be1 to 
moYe: 

In page 6, line 11, for "not less 
.favourable" substitute "more favour
.able.'' 

The point is, as I already said, In 
1he original Act, in this IM!Ctlon, the 
,condition for exemption waa tbJs: that 
the rate of contribution should he in 

-conformity with or be more favour-
-able than ·the central scheme. That 
·was th·e condition for exemption. In 
'this amendin, Bill, In the place of 
"more favourable", ''not less favour
·able" has been put In. Now, as J nid. 
this putti111 in of "not len �avc,ur
able" ih the place o'l "more favourable" 
means what? It means allowin1 that 
factory or emple))'er to bave a provi
dent fund acheme that does not in M17 
._17 1ive 'any aoeeiil conceaton to 

the employee. Now, the questiOD at 
exemption can come in rl1htly in suca 
casea where the employee gets· aome 
more payment than under t.he Cea
tral Government's scheme. It there ia 
no point in the employee's .cettlnl 
some better benefit than in the cea
tral scheme, then, why should the 
question of exemption come at all? 
Exemption can come only in the inter-

. ests of the workers. So it can come i:t 
only in such cases where the 1.rovi• 
dent funds scheme fives some oett�r 
concession or some better favour tha• 
the central scheme, to the workers. 
Here, by chanilne "more favourable" 
to "not less favourable," 1he position 
has been altered. That is, a factory 
which has been not more favourable 
than the Government scheme is �,�o 
exempted. I do not understand what 
exemption means in such cases. Ex
emption means only in the lnteresta 
of the 'workers. The lntere�ts )f the 
workers are not served by puttin1 i11 
"not less favourable" In the place of 
"more favourable." Therefore, m:, 
amendment is to substitute "more 
favourable" in the place of "not le11s 

favourable." 

Mr. Chairman: I would request the 
h()ll. Member to move his other amend
ments also. 

811rl Tuahar Cba&terjea: I ,be1 t� 
move: 

In page 6, line 13, for "not less 
favourable" substitute "more favour
able". 

In paee 6, line 21, for "not leu 
favourable" substitute "more favour
able" 

In page 6, after line 23. add-
"Provided that the appropriate 

Government has a,eertalned the 
opinion of the majority of sucll 
employees before arrivin1 at the 
opinion." 
(i) In page 6, fr,r lines 39 to ff. 

n&bffltat� 
"(c) any penon or cia11 of per

sona employed in any factory te 
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which the Scheme applies, if such 
person or class or persons ls en
titled to benefits in the nature 
of provident fund, eratuity or old 
age pensions and such bene
fits. separatt1ly or jointly, are .m 
the whole n,)t less favourable than 
the benefit provided under this 
Act or the Scheme:"; and 

(ii) in !):li(' 7. 1ine 1, for "(3)" sub-
1titutc "\  2) ". 

In page C. line 45, for "not less 
favourable" substitute "more favour
able". 

In regqrd to my amendments No. 10, . 
11 and 12 I have souiht to substitur.e 
the words "more favoura.\:>le" for tbe 
words "not less favourable". I h&ve 
already spoken on this. 

In my amendment No. 14 (!) : have 
suggested the substitution of Jines 39 
to 40 by a new sub-clause (c). Section 
17(2) has been put in such a way that 
the proviso in 17 (1) "11tbject to auch 
conditions as may be specified In the 
notification" is sou1ht to be removed 
from this. That means in such cases 
where a person or claas of persons 
seek exemption, there will not be any 
condition for such exemption. Jn the 
original Act exemptions were provid
ed for suhjcct to certain conditions: 
That me1ms a person or class ·Jf pel'
aons can get exemption without abid
ing by the conditions formulated by 
the Board of Trustees. Even if an em
ployer does not care to implement the 
conditions. even If the employer put! 
hardships on his individual employees 
or class of employees, there is no 
protE'<'tlon for the employee. M:, sug-
1eiition is that the whole section 
should be rewritten In such a manner 
that Section 17(2) Is made subject to 
conditions made 1.n the 1>revioua aub
aectlon. 

That is all I have to 117. 

Mr. Cha'rman: l have to make an'· 
anno�ncement before the House ad
jourps. 

Instead of item 3 in the List of 
Businesi:, item 4 will ,\:le taken up to
morrow after this Bill is finished; 
that is, the Bill further to amend the 
Banking ComJ?anies Act will be taken 
up after the debate on this Bill ls.· 
over, instead of the Ancient Monu-· 
ments (Amendment) Bill. 

Now I will place the amendments. 
moved before the House.' Amendments 
moved: 

In page G, line 11, for "not less· 
favourable" substitute "more favour
able". 

In page 6, line 13 for "not leas: 
favourable" aubstitttte "more favour
able". 

In page 6, line 21, for "not less. 
favourable" substitute "more favour
able" 

In page 6, cifter line 23, add-

"Provided that the appropriate 
Government has ascertained tn� 
opinion of the majority of aucJa 
employees before arrivin1 at the 
opinion." 

(i) In page 6, for lines 39 to «� 
substitute-

. "(c) any person or class of 
persons employed in any factory 
to which the Scheme applle•, 1t·: 
such person or class Or persona. 
is entitled to beneftts In the nature· 
of provident fl!nd, &ratuity or c ld· 
a1e pensions and such beneftu,. 
separately or jointly, are on t.ie· 

· whole not leaa favourable thaa· 
the benefit provided under thi• 
Act or �e Scheme:"; � 
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(ii) bl PAI• 7, Jine 1, for "(3)" 
substitu� "(2) ". 

In page 6, line ff, for "not less 
favourable" ,ubstitute "more favour
able". 

549 PSD 

Th• House stands adjourned till UO 
P.M. tomorrow. 

The House then adjourned till Half 
Past One of the Clock on Tuesd411, 
the lat December 11151. 


	lsd_01_05_30-11-1953_pI
	lsd_01_05_30-11-1953_pII



